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T“n% app ;vams herein, 12 in

numbers,lare teachers selected in KVS
after due Q)}‘m‘&:ss of selection. According

to the applicants they have been given

appointmept in the ;espectWe schools,

but as pqar series the

appointments were on provisional basis

Annexures 4

and also o contract basis wherein it is
guoted thag:

in casiz i:he enquiry Committee
upholds hig/her selection, the present

provisional jappointment will be deemed
as appo.int:ryent letter on regular basis
the

w.e.f. date of joining of the
app.;.ntee.”%
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for the responden-ts has pmd-uced a

statement I direct the respondents that 4
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It is-made clear that thxa m’dé‘gw 5 5 €~1‘§i§f |
uecessiiat&d to’ _*3_ P}ﬂmq;«ma}
appniﬁm £, since an erxqmry is
g}cndmg against thesaid Ee‘ie{‘ik;ﬂt

In an identical case qu;.AQi of
2006 when the matter came up for
heariﬁ}g‘cn the last occasion  this court
directed the counsel for the 'reis;mnd?-nﬁs :
to take instructions. Tor}ay rwhen the

matter came up for hearing ﬂpe counsel

letter dated 27.4.08 whet ein rtbe period -
ot pmvxsmnai appomtment fﬂL contract

basis of the applicsnts -~ has been

e%('te;;éed_ up to 38.76.2{)06! or on -

conclusion of enquiry whie{:hever is i
earlier. o '

Censidering the issue Eg‘valved 13

am of the view that thisa qpp}iqaﬁnzz has

to be admitted. Appl:a,aaun is admitted.
Issue notice on the rcspondem,s It is
made clear that though the respigmdenﬁs
have extended the a;'}i}aiﬁtmefxi: up i_:’-ft“
30.6.06 there is a clause that -their
sei'vices can be terminated, if-t}lxea raeport

comes earlier. Considering the said

the applicant should not be téi‘ﬂzxinaﬁ;eti
without the permission of this Cdurt. ‘
 Post the matier on. 1.6.086. |
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) = . 30.08.2006 Present: Hon'ble Sr1 K‘b" Sachidanandan
\"\"Lﬁ W baz'V\ l”M» _ Vice-Chairman.

%—- : Learned Counsel for the

Respondents has  filed  preliminary

statement prior to file written statement.
y

7

No written statement has been filed. The
310 b . preliminary statement has to be construed
as written statement filed by the
Respondents. The Applicants are at liberty
to file rejoinder, if any.

Poston 17. 10.2006.‘

Vice-Chairman
Frnisf
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- 06.11. 2006 ‘Present: Hon'ble Sri X.V. Sacmdanandan

Vice-Cha.uman
5 Heard learned ‘Counsel- - for« ﬁlp
/ /S., A / /1-“7 " parties. The Apphcatxon is closed in terms
of the order passed m*separate sheets. No
‘order as to costs. : l
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*" N THE CENTRAL ADMINISTRATIVE TRIBUNAL
- - GUWAHATI BENCH o

. Qrigina Appiicmimn Nos. 91/2008, 93/2006, 94/20086, 10072006,
10272006, 1 16/2008, 117/2006 and 158/2006 (Common Order).

Dat:eﬂcxf Order: This the 6th Day of November 2Q06.
The Hon’ble Sri K.V, Sachidanandan, Vice-Chairman.

1. 0, 91/2006.

1. Shrei Gyaneshwar Jha, PGT (History)
KV, No. 2, ONGC, Agartala, Tripura West.

. 2, Siri Sampuran Das, Sarjal, PGT (CKemisty)
K.V., Kailashahar, North Tripura. i

3. Miss Dipti Sharma, PGT (Economics) .,
KV, No. 2, ONGC, Agartala, Tripura West.

4.  Shri Chandra Mauli Tripathi, TGT ( Sanskrit)
KV, No. § Kunjaban, Agartala, Tripura W_est.

5, Sri Pushpendra Kumar Pandey, TGT (Sst.)
KV, No. L, Kunjaban, Agartala, Tripura West. -

6. Shri Narpat Chouban, TGT {Sst) o
KV, No. 1, Kunjaban, Agartala, Tripura West.

7. Shri Balwant Kumar, TGT (Maths.)
KV, No. 1, Kunjaban, Agartala, Tripura West.

8. Shri Naresh Kumar, TGT {Maths)
KV, No. 2, ONGC, Agartala, Tripura West. .

Q. Shri Praveen Bhargava, PRT
KV, No. 1 Kunjaban, Agartaia, Tripura West.

10. Smt. Basanti Devi, PRT
KV, No. 1, Kunjaban, Agartala, Tripura West.

il. ShriSanjay Verma, PRT §
KV, No. 2, ONGC, Agartala, Tripura West. ~

12.  Shri Rajendra Kumat Naik, PRT :
KV, No. 1, Kunjaban, Agartala, Tripura West.
By Advocate: Dr.J.L. Sarkar, Mr M. Chanda, Mr G.N. Chakraborty,
Mr S. Nath, Advocates. 4
... Applicants

- Versus -
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The Union of Inaida,

fapresented by the Secretary to the
Government of India,

Ministry of Human Resource Development,
Cuovernment of India, A
New Dethi =110 001. L

‘The Commissioner,

Kendriya Vidyalaya Sangathan,

19, lnstitutional Area, B
Saheed Jeet Singh Marg,

- New Delhi~110 016.

The Assistant Commissioner (ADM & FTN) |
Kendriya Vidyalaya Sangathan

. 18, Institutional Area,
. Saheed Jeet Singh Marg,

New Delhi - 110 016.

Assistant Commissioner,
Kendriya Vidyalaya Sangathan
Silchar Region,
Regional Office,
flospital Road, Silchar, Assam - 788 011.

... Respondents.

Ry Advocates :  Mr M. K. Majumdar, Standing Counsel , KVS.

I1.

QA No. 93/2006 e

L.

Sushil Kumar

" Son of Sri Rambhagat

At present posted as Post Graduate Teacher (Hindi),
Kendriya Vidyalaya, Digaru, Sonapur, Assam '
Anandv Ballabh ’

Son of Sri B.D. Pandey o _

At present posted as KendriyaVidyalaya, 10C Noonmati,
Assam. B

Vipin Bihari Singh (PGT Physics)
.Son of B.P. Singh _

At present posted as Trained Graduate Teacher (Ma.ths’) S

Kendriya Vidyalaya, Digaru, Sonapur, Assam.

Golam Robbhani Ahmed

Son of Abdul Baser
At present posted as Primary Teacher,
Kendriya Vidyalaya, Digaru, Sonapur, Assam.

Jagdish Chauhan

Son of Sri Lal Bahadur, ' _
At present posted as Post Graduate Teacher (Hindi),

Kendriya Vidyalaya, Nagaon, Assam.

Voo
L
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K.

a.

10,

11,

W

Awadh Narain

Son of Dayaram Singh

Al present posted as Trained Graduate Teacher (Maths)
Kendriya Vidyalaya, New Bongaigaon, Assam.

Sumit Chakraborty Co oy
Son of late G.S. Chakraborty !
At present posted as Primary Teacher, i
Kendriya Vidyalaya, New Bongaigaon, Assam.

Amit Kumar

Son of Salikgram Singh -

At present posted as Primary Teacher,
Kendriya Vidyalaya, New Bongaigaon, Assam.

Bibekanand Padhiary

Son of Kulamani Padhiary,

At present posted as Primary Teacher,
Kendriya Vidyalaya, New Bongaigaon, Assam.
Sarita Yadav e ,
W/o Naresh Yadav

At present posted as Post Graduate Teachet
Kendrivya Vidyalaya, Digaru, Spnapur, Assam.

RBiswajeet Kumar Pravakar

Son of Laskhman Sah

At present posted as Primary Teacher,
Kendriya Vidyalaya,

Miao, District : Changlang,
Arunachal Pradesh.

Vineeta Vidyarthi
Daughter of S.R. Vidyarthi
At present posted as Post Graduate Teacher (Chemlbtx‘y)
Kendriya Vidyalaya, New Bongaigaon, Assam.
. Applicants.

By Advocate : Mr G.K. Bhattacharyya, Sr. Advodate, Mr B.

Chakraborty, Mr B. Choudhury Mr Abid Ali,
Advocates —

- Versus -

Union of India

‘Represented by the Secretary to the

Government of India, Ministry of Human Resource
Development, New Delhi- 1. -

-~ Kendriya Vidyalaya Sangathan

Represented by its Chairman
18, Institutional Area, Swahid Jeet Singh ’\'Iarg, New

Delhi - 16.
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3, Commisgioner,
Kendriya Vidyalaya Sangathan
18, Ipstitutional Area, Qwaliid Jeet Singh Mary,
Now Dolhi = 10.

4. Asgsistant Commissioner, KVS,
vawahati Region, Khanapara, Guwahatl.
.. .. Respondents

By Advocare: Mr M.K. Majumdar, Standing Counsel, KVS.

1. QA No. 942006

1. Miss Sandhya Patel
Daugliter of Sri L.P. Patel
At present posted as Post graduate Teacher (Chemistry)
Kendriya Vidyalaya, Maligaon, Assam.
L. g umar sohan G , o
con ol Sri KLG. Nair
Al present postec as Post Graduate Teacher ("’Ph'ysics)
Kendriyu Vidyalaya, waligaon, Assam.

3. Balwan Singh
gon of Sri Thath Ram
At present posted as Post Graduate Teacher
(Commerce), Kendriya Vidyalaya, Maligaon, Assam.

4.. Md. Mohamudin
Son of Md. Naisurulla,
At present posted as Trained Graduate Teacher (Maths)

Kendriya Vidyalaya, Maligaon, Assam. ,
e Applicants.

By Advocate Mr G.K. Bhattacharyya. gr. Advocate, Mr B.
Chakrabarty, Mr 3. Choudhury, Mr Abid Al

Advocates.
Yersus -

1.  Union of India
Represented by the Secretary to the
Government of India, Ministry of Human Resource

Development, New Delhi - 1.

2. Kendriya Vidyalaya Sangathan
Represented by its Chairman
18, [nstitutional Area, Swahid Jeet Singh Marg, New
Delhi - 16.

3. Commissioner, !

Kendriya Vidyalaya Sangathan
1y, |nstitutionat Ares, Swahid Jeet Singh Marg,

New Delhi - 16. \/
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Assistant Commissioner, KVS
Guwahati Region, Khanapara, Guwaham
. Respondents

By Advorcate :  Mr M.K. Majumdar; Standing Counsel, KVS.

V. 0.4.Ne, 100/2006

1.

w

L

10.

Shri Anand Kumar Srivastava, PRT
KV, Missamari, Sonitpur, Assam.

"Shrl Promod Kumar Srivastava, TGT (Math)

KV, Missamari, Sonitpur, Assam.

Shri Parmar Gautham Tejabhai, TGT (English)
KV, Missamari, Sonitpur, Assam. ‘

Sri Sujit Kumar Banarjee, PRT ~
KV, Missamari, Sonitpur, Assam.

Shri Nirnai Mani Shilai, PRT
K\/ Missamari, Sonitpur, Assam.

Shrl Vipesh Kumar Singh, PRT o,

KV, Missamari, Sonitpur, Assam.

. Shri Bimal Kishor Das, PRT
KV, Missamari, Sonitpur, Assam.

Shri Veerendra Kishor Jha, PRT
KV, Missamari, Sonitpur, Assam.

Shri Sunil Kumar, PRT
KV, Mongaldoi, Assam.

Smt. Bijay Kumar Gupta, PRT
KV, Missamari, Sonitpur, Assam.
. Applicants

By Advocate:  Mr. M. Chanda and Mr.S. Nath, Advocates.

- Versu:> -

The Union of India, T Q
Represented by the Secretary to the ’
Government of India,

Ministry of Human Resource Development
Government of India, ——
New Delhi -110 001.

The Commissioner,
Kendriya Vidyalaya Saugathan
18, Institutional Area,

» Saheed Jeet Singh Marg,

- New Delhi - 110 0186. . L

J—
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' Guwahatn 781 011.

6 . e

| le Ass:&tant Commissmner (ADM & FIN)

Kendriya Vidyalaya Sangathan
18, Institutional Area,

Saheed Jeet Singh Marg,

New Dethi - 110 0186.

Assistant Commissioner,
Kendriya Vidyalaya Sangathan
Guwahati Region,

Maligaon Chariali,

Q.A. No. 102/2006

2

~Dist.: Sonitpur, Assam - 7384 102.

Shri Manoj Kumar

S/o Shri Ramendra Singh,

Working as Primary Teacher,

Kendriya Vidyalaya, Lokra

Dist.: Sonitpur, Assam -784 102, - - ..

Sri Bindy Kumar i
8/o - Shri Rama Kant Prasad '
Working as Primary Teacher

Kendriya Vidyalaya, Lokra o

Dist.: Sonitpur, Assam - 784 102. -~

Shri Anil Amoli

S/o - Shri Manglanand Amoli
Working as Primary Teacher,
Kendriya Vidyalaya, Lokra

~ By Advocate: * Mr M. Chanda and Mr S. Nath, Advocate}‘s.

- Versus - !

The Union of India,

Represented by the Secretary to the
Government of India,

Ministry of Human Resource Development
Government of India,

New Delhi-110 001.

The Commissioner,

Kendriya Vidyalaya Sangathan
18, Institutional Area,

Saheed Jeet Singh Marg,

New Delhi- 110 016.

The Assistant Commissioner (ADM & FIN)
Kendriya Vidyalaya Sangathan

18, Institutional Area,

Saheed Jeet Singh Marg, -

New Dethi- 110 016. .

. Respondents.

... Applicants.
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4. Assistant C011n)113910ne1,_
Kendriya Vidyalaya Sangathan
Cuwahati Regicn, :(egxonal Office
Maligaon Charial,
Guwahati - 781 01 L.

M

.. Respondents.

By Advocate: ~ MrMK. _Majumdxgrl, vStanding Counsel, KVS.

WM

1. Sri Mukesh Kumar
8/o -~ Shri Jai Bhagwan -
Working as TGT (Hindi)
Kendriya Vidyalaya, Aizwal,
Project Pushpak
Clo - 99 APO.,

2. Shri Jitendra Kumar
S/0 - Shri Kashi Naresh
Working as PRT :
Kendriya Vidyalaya, Aizwal,
Project Pushpak, C/o - @9 APO.

L

Shri Sitaram Sukariya
S/o - Shri Surgyan Mal
- Working as PRT-
Kendriya Vidyalaya, Aizwal,
Project Pushpak; /o - 99 APO.

4., Shri Ravi Bhusan Shukla
Working as TGT (Sociz 4 Studies) .

Kendriya Vidyalaya, Aizwal,-
Project Pushpak, C/o - 99 APO

5. Shri Ajay Sharma
. Working as TGT (Maths)
Kendriya Vidyalaya, Aizwal,
Project Pushpak, C/o - 99 APQ.

6. Shri Ravi Rgjesh
Working as TGT (Science)
Kendriya Vidyalaya, Aizwal,
Project Pushpak, C/o- & APQ.

7. Shri Yogesh Yadav
Workmg as PGT (Physn(.s)
Kendriya Vidyalaya, Aizwa!,
Project Pushpak, C/o - 22 ..PU.

By Advocate:  Mr M. Chanda ‘atid;

- Versus-

. Applicants

¢ S. Nath, Advogates.

. —

—— o
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The Union of India, L
Represented by the Secretary to the .. _
Government of India, ‘
Ministry of Human Resource Development,
Government of India, :
New Delhi- 110 001.

The Commissioner, .
Kendriva Vidyalaya Sangathan, '
18, Jnstitutional Area, A

Saheed Jeet Singh Marg,

New Delhi - 110 016,

The Assistant Commissioner (ADM & FIN)
Kendiriya Vidyalaya Sangathan

18, Institutional Area,

Saheed Jeet Singh Marg,

New Delhi -110016.

Assistant Commissioner,
Kendriya Vidyalaya Sangathan,
&ilchar Region, Regional Office, L
Hospital Road, Silchar - 788011, Assam. -

e Respon:dents.

By Advocate : Mr M.K. Majumdar, Standing Counsel, KVS.

VII. 0O.A. No.117/2006

Shri Gangaram Meena

S/o - Shri Jahari Lal

Working as PGT (History)
Kendriya Vidyalaya, Missamari,

District - Sonitpur, Assam. L e gt
" . .. Applicant.
4

By Advocate :  MrM. Chanda and Mr S. Nath, Advocat;s.

w

- Versus -

The Union of India,

Represented by the Secretary to the

Government of India, ,
Ministry of Human Resource Development,

. Government of India,
 New Delhi-110 001.

The Commissioner,

Kendriya Vidyalaya Sang athan, ,
18, Institutional Area, {
Saheed Jeet Singh Marg, -
New Delhi - 110 016.

The Assistant Cdmmissidner (ADM & FIN)
Kendriya Vidyalaya Sangathan

v

o R

aoravpn o

T e e




18, Institutional Area,
Saheed Jeet Singh Marg,
New Delhi -110016.

4.  Assistant Commissioner,
g Kendriya Vidyalaya Sangathan,
Guwahati Region, Regional Office, " ‘

Maligaon Chariali, Guwahati - 781 012.
. Respondents.

. By Advocate: Mr M.K. Majumdar, Standing Counsel, KVS.
ERR A L W SN 1v :

e
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VI Q.A.No. 158/2006

Shri Manoj Kumar

8/0- Shei Vijay Kumar Singh e

Working as TGT (Mathematics) -

Kendriya Vidyalaya, Duliajan (OIL)

Dist.~ Dibrugarh, :

Assam ~ 786 602. .
‘ - - ...Applicant
By Advocate : Mr M. Chanda and Mr S. Nath, Advocates. ~

- Versus -

1. The Union of India, _ :
Represented by the Secretary tothe
" Government of India, _ .
Ministry of Human Resource Development,
Government of India, :
~ New Delhi -~ 110 001.

2. The Commissioner,
~ Kendriya Vidyalaya Sangathan,
18, Institutional Area, L
Saheed Jeet Singh Marg, S
New Delhi - 110 016.

KL%

3. ' The Assistant Commissioner (ADM & FIN) -
Kendriya Vidyalaya Sangathan .
18, Institutional Area,
" Saheed Jeet Singh Marg,
. New Delhi -110 ¢16.

4.  Assistant Commissioner,
‘Kendriva Vidyalaya Sangathan,

Silchar Region, Regional Office,
Ho;:pital Road, Silchar, Assam - 788 011. = .

By Advocate: Mr M.K. Majumdar, Standing Counsel, KVS.

I I 4

._'Rﬁspondents;" o

T paraem o
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ORDER (ORAL)

The Applicants are teachers selected in Kendr‘iya Vid&alaya
Sangathan (KVS for short) after due p}océ”sé of selection. Though they

~ have becn gwen appointment in t;he respective schools, their

. appointments wére on. provisional and contract basls which were

iesued on the ground that there is an inquiry agamst: the entire
- selection process. The Applicants stated that if the Inqulry Committee
_upholds thé selection, their appointments would be deemed as
appointment on regular basis from the date af’".joining of the
appointees. No notice was issued to the Applicants in respect of
alleged inquiry that is being ordered by the Respondents on selection.
Being aggrieved by the': regularization of the Applicants t@f’aey have filed

the Original Applications seeking the identical reliefs.

2. Heard Mr M. Chanda, learred Counsel for 1the _Applicants
in O.A. Nos. 100/2008, 102/2006, 116/2C06, 117/2006 -ax'}d 158/20086,
Mr B. Choudhury, learned Counsel for the Applicants m O.A. Nos.
§1/2006, 93/2606 émd 04/2006 and also Mr M.K.. Maju.mda.r, learned

Standing Counsel for the KVS for the Respondents in all the cases.

" The matters were céme up for consideration for many ﬁmes _efmd the
engagement of the Applicants were also extended b‘y the Respondents
;_‘ from time to time and finally upto 31.12.2006. When the matter came
_up for hearing today, Mr M.K. Majumdar learned Standmg Counsel
for the KVS produced an order dated 18.09.2006 and submltted that
the services of all the Apphuants have boen regulanzed and order to

" that effect has been passcd Therefore the matters can be disposed
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of hy a commaon order. The order which was pro,du(:ec:iz by the Mr

Majumdar, learned Standing Counsel is reproduced below:-

“This is regarding regularization of dppointment of ’ \
teachers (PGT/TGT/PRT) appointed on provisional t
contract basis in the year 2005, subsequently - their ‘
‘period of contract was extended from time to time
with the condition that their period of contract
wotild be upto the iast of period of . extension or
. conclusion of enquiry by Santhyam - Committee -
whichever is earlier. Now Ministry of HRD, AN
Department of School Education and Literacy, UT-2 -
Section has informed vide letter Wo. ¥.3-2/2005-UT-
2 dated 8" September 2006 that on the basis of the
recommendations contained in the report
suhmitted by Shri S. Santhyam on the procedure
adopted by Kendriya Vidyalaya Sangathan (KVS)
for selection and recruitment of various categories
of teachers who were appointed on provisional
contract basis, following decision is taken by the
Ministry with ¢he approval of the competent !
authority for immediate action :- -

“The appointment of - teachers of various

categories who were appointed pn provisional

contract basis on the basis of the selection of

candidates for the recruitment during 2004-05
# be regularized immediately.”

E e

In this regard it is pertinent.to mention that as
per terms & conditions of offer of provisional
appointment on contract, which was dssued to all
such teachers, there is a para which read as :-

“In case, the enquiry Committee upholds
histher selection, the “present -provisional
appointment will be deemed as appointment,

"* letter on regilar basis w.e.f. the date of joining
of the appointee.” ‘ S

Dy e et ey

" In view of -the above, you ‘are therefore
directed to inform all the teachers (PGT/TGT/PRT) as
per the format enclosed who were. appointed on
provisional contract basis in the year 2005 in the
Kendriya Vidyalayas under jurisdiction accordingly.

> \

It is further stated that the aforesaid decision ‘

of regularizing appointment would not mean that the !
service rules of KVS as applicable to employees of
KVS from time to time and also other terms and
conditions of appointment have been given a go by.”

lh_' o
e,

——n e e
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A t”ormar wag also enr‘losed with the order t;o inform all Lhe teachers
(beT/TGT/PR'l who worc, appointed on provmonal/mntact basis m
the year 2005 to thc Principal of the respective SChOOlb with the
instruction to deliver the letter to the individual by obtaining receipt
m? the samie. Learned Counsel for the Rc»"pénc,’ants submitted that
glnce the order has‘ been zmplemented by the Respondents, nothmg
subsist in the matters. ~(zxarncd Counsel for the Applicants sitbmitted
that they have no instruc{mns as o the regulanzamon of serVices of
e Applicants. 'l-luweve'r,. learned Counsel for the ;Applicant\‘:'
;,nomm,ed that the f\pphcancns niay be closed with hberty to the

Apnllmma to approach the appropmate forum, if thev have any further

;rsevam‘es

.
[y

3. Recor dmg the said submlssxons the O.A.s are closed with
hbm‘ty to the Applicants to approach the appropnate forum, if they

have any further grievances. No order as to costs.
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The Assistant-Commissioner

Eendriya Vidyzlaya Sangathan
ARl Region Offices.

Subdt Offer of provisional appointment n contract to the post of
PGT/TGT/PRT.

SirMadam,

‘ In continyation to this office letter of even number dated 13-
t-2006 it is to inform you that it has been decided by the
competent authority that the period of provisional appointment on
contract to the post: of PGT/T GT/PRT appointed in the vear 2005
on direct vecruitment basis be extended up to 30" June 2006 or
concjusion of enquiry giving its zeport whichever is carlicr. Other
terms and conditions of! the offer-issued to the candidates will
remain the same. You: are therefore requested to take necessary.
action in the matter accordingly: The text of the memorandum to be
issued to the candidates is-cnclosed herewiih,

Yows faithfully,
O

el
-

{ Pruggya Ricka Srivastava)

Joirt Commissioner{ndman.)
b

it AS gbove. ' .
Ce oandeed +o Sh MK, Mazumder; Advicode,
va 7, . \ g

°f i&:oﬂpww ty Hu He'ble CAT/Q]WM
Gepch, PR sehervimee &)

TOVEER

PHONE NO. @ @11 26852168 - 3 Apr. 27 2006 @2:11FM P1
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C3NTRaL ADMINISTRATIVE ‘TRI]UNAL
QJWAHATT DENGH:

7RI GINAL AFPLECATION NO;,..QELO}L .

" a) Name of the applicat ¢= <. L an 1 0K

G

p() Respondants i- Union of India & Ors

|

~ c) No, of ﬁpplicant(s) 1S s

2+ 1Is the application is the proper forwe- Y?ELNd'

3, Whether namne g desription and address of the all papers been
furnished in cause title = ves/ MO,

4, Has the application bzen dully signed and varified - YeS ﬁ,th

S, Have the copies duly signed - ves / )Vﬁ

6. Have sufficiant aumber of eopies of the application been filed:nYﬁgﬁwﬁ.

7, whetherT all the annexure parties ar.: impleaded :mYeaQ% . :
g, Yhether English transletion of ducuments in the Language ° Yas/K0.

9, Is the application is in time &~ Yes/Ndi

L
Lt e

1L

12,
13,
14,
15,
16,

17,
18,
1%,
27
21,
22,
23,

Has the Vakalatnama/Memo of appearance/ﬁuthorisaticn is filed:aYggéNo_
Is the applicétion py 1§/ B For Rs: 5/ 260 32| 3) Md 23§ og.
Has the application is maitanable 3= Yeséﬂéi |

Has the Tmpugnzd order original duly ateested been f£iled ° Yes ¥

Has the ligible copies °f the annexures dully attested filed:—Ye?gyz.
115 the Index Of ducuments been filed all available - Ye%gyz. |
Has the required number Of envoloped pearing full address of the
respondants been filed = Yes/zﬁz{ |

Has the declaration as requirsd by stem 37 of the form:- Y s/,
@hether the relief sought £2T sriegs out of the single $— Yas/ M,
dhether the interim petief is prayed for s Yes/ N

In ease of eondonation of dolay is filed is it supported Yo/,
Wmether this G3s= ean be heard by Single_ﬁunch/uivi513n ench s

Any other point i~

Result of the Serutiny with {mitial of the gervtiny clerk the

application 35 in order:- o
I SN ouﬁpﬁbfefdﬁ’nﬁ % m ;1m4ﬁn‘

4

sEqr 10y OFFLGER(L) | | DEFUTY REGLSIRAR
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SYNOPSIS OF TME CASE ’é |

In pursuvance to an advertisemwent issued by the Kendriya
Vidvalva Sanghthén for filling‘ up a large nunber of
posts. of Primary Teacher/Trained Graduaée Teacher/Post
Graduate Teacher, the applicants made their applications
amﬂ‘ after undergoing selection process they were
appointed. However the regular sppointment of the
applicants have been treated as on provincial/contract
basis due to sowe pending encuiry. The last 2xtension of
service is expiring - on 30.4.06 and--till date no
extension is given in which case the applicanﬁs wmould be
discharging frqm service. Hence this app;%cation seeking
justice.

LIST OF DATES

13-12.2.03 : Advertisement issued calling applications
: Ifrom the candidates. ‘

21.12.03 : Objective test held.

14-15.2.84 : written descriptive test held.

15.4.04 .
To : Oral interview held
8.5.04
1
ig.h.04 t The result of the selectiqp gpglared gﬁﬁ

the applicants were SElEC?%ﬂ,*

Febuary 2005

Appointment letters issued.

Januaiy 2006 : Order issued extending the sermiggggqf
the applicants till 30.4.06. :
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In the Central Administrative Tribunal

5

Gwrahati Bench :Guwahati

{in application under Sec.18 of the Adwinistrative

Tribunal Act, 1985)

0 . & . Ro. 9’3 f/ 2006

1. Sushil Kumar
Son of Sri. Rambhsagat
Lt present posted a= Post Graduate
Teacher (Hindi), Kendriva Vidvalysa,

Digaru, Sonapur, Assam.

2. Anand Ballabh
Son of Sri. B.D.Pandey
At present posted as
Kendriva Vidwyalva, IOC Noommati,
Assam.
3. Vipin Bihari Singh o7 (Pyeres)
Son of B.P.Singh
At present posted as Trained
Graduate Tescher{Maths), Kendriyé

Vidyalya, Digaru, Sonapur, Assam.

4. Golstn Robbani Alrred
Son of ibdul Baser,
At present posted as Primsry
Teacher FKendriya Vidyalya, Digaru,

Sonapur, Asssin.
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Jagdish Chauhan

Son of Sri.Lal Bahadur,

At present posted as Post Graduate
Teacher (Hindi), Kendriva Vidyalvs,

Nagoan, Asssm.

Awadh Narain

Son of Dayaram Singh,

At present posted as Trained
Graduate Teacher {(Maths), EKendriya

Vidvalya, New Bongaigoan, Assam.

Sumit Chakrsborty

Son of Late.G.S.Chakrsborty,
At‘present posﬁed as Primsry
Teacher, Kendriva Vidvalya, New

Bongaigoan, .Ass

[N

Awit Kumrar

Son of Salikgram Singh,

At present posted as Primar?
Teacher, Kendriya Vidyalys, New

Bongaigoan, Assam.

Bibekanand Padhiary

Son of Kulaﬁéni Pédhiary,

At preseﬁt ﬁosﬁed és Primarv
Teacher, Kendriya Vidyalyé; New

Bongaigoan, Asssam.

Sarita Yadav

w/o Naresh Yadav
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At present posted as Post
Graduate Teacher({}, Kendriya

Vidyvalya, Digaru, Sonapur, Assam.

Biswajeet Kumar Pravakar

Son of Laskhman Sah,

At present poéted as Primér?
Teacher;AKendri?a Vidyalya,>

Miao, Distret: Changiang, Arunachal

Pradesh.

Sri. Pawvan Singh Thakur
Jon of Kallu Singh, '
Atmﬁmtmmméskmmd

Graduate Teacher (Maths), Kendriya

- Vidyalys, North Lakhimpur, Assam.

43in Thomwas

Son of P.T. Thomas,

At present posted as Primary %
Teacher, Eendrivya Vidyalya, North

Lakhimpur, Assam.

Ravindra Kunar

Son of Sri. B. Prasad,

At present posted as Primary
Teacher, Kendriya Vidya;ya, North
Lakhimpur, Assam.
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)d 15. Pinjari Nashir Dildar
Son of Late. Dildsr Kalu Pinjari,
At present posted as Tréined
Graduate Teacher (English) Kendriva
Vidyalya, North Lakhimpur, Assam.
18y Vineeta Vidyarthi
‘ Daughter of. S.R. Vidvarthi _
e At present posted as Post Graduate
Teacher (Chemistry) Kendriya o
Vidyslys, New Bongsigeson, Ass

~

Applicants
- Versus -
1. Unoin of India
L) Represented by the Secretary to the

Govermment of Indis, Hinistry of

Human Resource Development.$%uA]>Jx@‘lﬂ

4

W

Kendriya Vidyalys ‘Ssnghthan,
’fepresented by its Chairman,
18, Institutional . Area, Swahid dJeet
'Singh Mark: New Delhi - 16
3. "CcmmissionEr, ' p

Kendriya Vidvalyva Sanghthan ¢



18, Institutional Areas, Swahid Jeet
Singh Merk. New Delhi - 16

5. Assistant Camissioner, KV$
Guwshati region , Khanapara
Guwahati .

Respondents

1. Particulars ©of the orders against which the

application is made.

The applicants were duly selected for the posts of
"Post .Graduate Teachers, Trained Gfadua;e Teachers and
Primarvy Teachers in different Kendriya wvidyalaya
schools. However, the aﬁﬁﬁorities have been treating the
appointment of the applicant a2 provisional and on

cotract and now it is being contemplated to discharge

the applicant from service illegally .

2. Jurigdiction of the Hon,ble Tribunal. :

1

The applicants declare that the subject ratter

of the order against which they want redressal, is

within the jurisdiction of this tribuhal.

-
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3. Limitation.

The applicant further declares that the
application is within the limitation prescribed under

section 21 of the Administration Tribunal, Ac_t, 1985.

4., Facte of the case

1. That the Kindriva Vidhalava Sanghathan {hereinafter
referred to as KVS} authorities intended to f£ill up =a
large mxmber.f of poste of Post Graduate Teachers (PGT's
for short), Trained Graduate 'Ifeachérs {(TGT’s for short)
aﬁd Primary Teachérs [PR’I_"S for short)] and issﬁed
advertisenent  calling applicétions frc&ﬁ the intending
candidates in the employwent news published for 13‘."-19”‘
Septenber 2003. There were 509 no. of posts of PGT
1079 no. of posts of TGT and 1026 no. of posts of PRT’s
sought to be f-iiled up by the process. In the
advertisement it wss mentioned that the »posts were

mostly located in the north eastern region, Janmu and

kshmir and other remote sareas . The posts which were

advertised were all regular posts.:

A copy of the advertisement is enclosed herewith

and merked as Arnexure - I.
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2. That in the advertisemwent it was mentioned that the
selection test Df'the candidates would be held in two
stages ; in tﬁe first stage there would be a multiple
olhijective examination which was to be held on 21.12.03.
The the second 3tage of the selection process wwss
constituted of descriptive type examination to judge the

subject competence of the candidstes followed by oral

interview.

3.. That pursuant to the issuance of the advertisement
the applicants, along with meny others made their
applications in their respective categories herein
hawing their elligiblity criteria mwentioned in tﬁE

advertisement for each categorv of posts. Pursuant to

W)

the applications file by the applicants, the EV3
authorities issued call letters to the spplicants for
the first stage of the test. The applicants appeared in

the multiple objective test and after being selected

s

in the test they were issued the call letters for the
written test of the second stage of the test. The

applicants also gualified in the written test and the

4
i

AT anthorities issued the call iletters o th

applicants ,along with many others for their appearance

eifore oral incterview to be held in the first week of

Moy 2004.
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capies' of the call letters of one Qf the
apﬁlicantsvare enclosed herewith and marked as

AmnexXure - II{series).

{The applicants crave leave of the Hon'ble
Tribunal to produce all the -call letters of
the sapplicants as and when call for by the

hon‘ble tribunal)

4. That the KVS authorities held the written test
{(first stage) on 21.12.03 and held the written test.
{second stage) on 14" and 15" of Februéry,ZDDq and
finally held thé oral interview of ‘the applicants along
with meny others from 15.4.2004 to 8.5.2004. After
holding the selection test the final result of-selection
0f candidates was declared on 18.5.04 and the applicants
were all seiected eand their Roll nos of the second syage

was reflected in the selerct list.

4 copy of the select list 'dated 18.5.04 is

enclosed herewith and marked as  Annexure -

ITI. | ,

5. That thereafter the authorities started issuing

appointment letters to the selected candidates in the

first week of February ,2005 .and accordingly the
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applicants wére appointed po ’their resp“ective posts and
were posted in different 53}100 lé mentioned in the
appointment letters. Accordingl’gr the sapplicants, on
receipt of their appointment letters, duly joined‘ their
_respective schocls whére they have been duly discharging

their duties till date and receiving their salaries . -

6. That to great surprise of the applicants they found®

that in their appointment letters the authorities

menticned the following conditions

1. The applicants ware selected for appointment on
contract to their respective posts and it was &

provisional. appointient.

2. The appointment tb the posts was subjiect .to the
outcome of a report of the enguiry c:mm_\ittee set up to
conduct a detail enguiry as 'to\' the procedure adopted by
the KVS and to ascertain a&s to whether any candidate
received any undue advantage by virtue of the procedure

adopted for selection and recruitment.

3. The appointwment was for a period of 1 year or till .
conclilusion of enguiry whichever was esrlier and the Same

iz subject to renewal if the encuiry was not comp leted.
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4. In case the enguiry comnittee upholds the selection
of the canaidates, thévappointﬁent would be deemed to be
on regular basis w.e.f.ﬁthe date of jJoining and the
candidate would be put on probation for 2 years and to
he confirmed theréaftér.

Copies of the appointiment letters of the

applicants are ernclosed herewith and marked

as Annexure - IV{series}.

7. That from the appointment letters it transpired
that the enguiry caﬁmittee was set up to endguire as to
why any candidate received any undue sadvantage in the
selection procedure. It also appearsed that save and
except that aspect of the recruitment process, the
appointwent has been held to be on regular basis though
curiously it is mentioned that the appointments were on

contract.

8. That howewver after ei-tpirx_;r 0f the period of one vear
Lhe smthorities hsve issued order in the last week of
January 2006 whereby'the'appointment of the applicants’
hasve been extended upto 30.4.2006 or the conclusion of
the encquiry /submission of report whichever was earlier.
It is mwentioned in the extension orders that the

appointment was subject to further extension.
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copy of one such identical extension letter of
the applicants is enclosed herewith and marked

Aas Annexure - V.

9. That the applicants state that from what is stated
above it would appesr that the selection and recruitment
of the applicants were made on regular basis. In the
agdvertisement it was mentiocned that the posts were'to bhe
filled up on regular basis and there was no wention the{t
the ssue were on contract or  provisionsal bhasis. In the
appointment le;t_ér also it is mentioned ,save and excépt
the énquirgr pert, that the appoi.ntment of the applicants
were on regular hasis. The applicants states that they
have been appointed eagainst clesr vacancies and the
posts are of regular and permanent nature.

10. That the appiicants state that the suthorities
set up the enguiry comnitteé to find out as to whether
any particular candidate  had réceived any undue
advantage by virtue of the procedufe adopted by the EKVS
authorities for appointment and recruitment. Since the
applicants were - appointed and they joined their
respective schools, sbout 14 mwonths period has elapsed
and t£il]l date the authorities have not resolved the
matter &s a result of which the applicants are suffering

grave uncertainties and inspite of the fact that they



rﬂZx"' 'gq

were selected on regular bhasis following due procedure
involving passing through 3 selection test, the
authorities are terming them as appointnent on

contractual basis illegally .

11. That the sapplicants state that their appointmwent
was extended upto 30.4.06 by order dated 27.1.06 and the
extended period is expiring shortly. The applicants have
came €0 Know Ifrom the relisble source that the KUS
authorities are not going to extend their services and
they have also come to know that they are going to be
ter:minated. The Principal of the respective schools of
the applicaﬁts have also told the applicants that in the
vent their services are not extended bevond 30.4.06 by
the authorities, the applicants would not be allowed to
attend their duties in their respective schools. The
applicants state that till date they have duly attending
-their duties and regularly drawing their salsries. In
the given precarious situation the applicants are
apprehensive of the fact that they may be discharge from
service illegally and thev are approaching the Hon'ble
Tribunal for their lawful protection and this Hon’ble
Tribunal may be plessed to pass some interim order

protecting their lawful interest of the applicants.
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12. That the applicants state that having been duly

selected for the post they have a legitimate expectation

to hold the post on regular basis snd the action of the

authorities in terming their appointment on contract

" hasis 1is not sustainsble in law. The applicants state

that inspite of the fact% that the applicants have been
regularly selected, for no fault of their own, their
services have been put 'tcx great uncertainty which has
put the applicants in undue anxiety and caused uncalled

harassment.

W !

13. That the ’applic:ants state that since their
appointment was on regulsr basis, they have not opted

for anv other job and also manvy of them did not appear

+in the recruitwent. process held by the KVS authorities

for filling up the subseguent wvacancies. HMany such
recruited incumbents have becmﬁ_e age baréd for any other
selection and in the given situation the authorities are
barred by the principle of promissory estoppel in
considering their appointwents on temporary basis and
the applicantsv are entitled for the‘ regularization. in
gervice and therefclré the action of the authorities is
seeking to discharge the applicants is bad in lav and is

liabhle to be =set g=ide.

A\
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14. That the applicents state that it appears that the
enguiry committee has .heen set up to find out a3 to
whether any individual has received any uwundue benefit.
The applicants state that since the appointwents were
made on regular basis even if any particular appoinznent
is found to be irregular, the éame‘has to ke dealt with
individually following the principle of natural justice
and fair play in- action aé' per Rule. Therefore the
applicants state that the action of the suthorities to
puL the services of all the incumbents including thé
incwabents oOn  grave undeffa?nty is uncalled for ‘an

illegal.

15. That & long period of 14 months has elapsed since
the applicants Jjoined their duties and still their

. R Trwa ol b RS
services are continued to be unicertain and now ﬁfﬁ‘stm;\

TR 0B

hes cowe when their services mé?ﬁfall in grest jeoparde
for no fault of them as gﬁ@ﬁ the action of the
squthorities is not sustaiﬁable in law and the applicants
are entitled for regularization of their services w.e.f.

The date of their joining.

15, That the epplicants State that since the applicants
services are continuing on provisional bagis, till date
their service book have not been open 1in their

respective schools and also the contributory provident
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fund account has salso not been open and they are treated
ag temporary sppointees.

17. That all the applicants have a common cause of
action and the attending facts and circurstances of the
all the applecants are identican in nature . There the
applicants craves leawve of the hon"ble Tribunsl to join
in the singe petition to avoid miltiplicity c_lf

litigation which way kindly allowed .

5. Grounds for relief with legal provisions

i. For that the selection and recruitmetit of ¢hHe

applicants were made on regulsr bagi® dxd in the

advertisement it was mentioned that the posts wekre to be

filled up on regular basis and there. @S no mention thEt

the same were on contract or provisional basis. In the
appointrent letter also it was mentionéd ek and
exceﬁ:t the enguiry part, that the appointment of the
applicants were on regular bhesis against clear vacancies
and the posts are of regular and permanent nature . A&s

such the action of the authorities in deeming the

applicants a&s provisional and o©6n contract basis  is

illegal atd not sustainable in law sand the action is
liable to he set aside and the applicanté'are entitled

to be considered as regular employees of the KVS .

e
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ii. For that the applicants submit that the
authorities set up the enguiry committee to find out as
to whether sany particular can;:l.idat,e “had received any
undue advantage by wvirtue of the procedure adopted by
the KVS authoritiss for appointment and recruitwent and
thereafter about 14 months period has elapsed and till
date the authorities hsawve ﬁot resolved the matter as a
result of which the applicants are suffering grave
uncertainties and inspite of the fact that they were
selected on reg'ular.; basis following due procedure.‘ A=

such the acton of the authorities are uhressonsble and

-not sustainshle in law .

11. That the applicants state that their &@ppo intment -
wa.é extended upto 30.4.06 and .the action of the
authorities in not even issﬁing éhé“ further extension,
lettefs on the face- pendiﬁg encuiry and on the contracy
the action in seeking th discharge the applicants from

service is highly illegal and not sustinsble in law .

iii. For that  the a’ﬁplicants sulinits that having
been duly selected for the posts they have a leqitirﬁate_
expectation to hold the post on regular basis and the
action of the authorities in temming their sppointment

On contract hasis is not sustainable in law.



iv. For that the applicants sulmit that inspite of

the fact that the applicants have been regularly

selected, for no fault of their own, the action of the
authorities in putting great uncertainty on their

service career and placing spplicants in undue anxiety

and caused uncalled harassment, is illegal and not

gustainsble in lav and lisvle to be set aside .

V. For that the applicants state that since their
s\.ppointnent was on regular bz_asis pursuant to | a due
recruitment process the- action of the authot‘:rities in
causing suc}‘l uncalled for harassment is bearred by the

principle of promissory estoppel in considering their

appointrents on temporsry basis and the a‘pplicaﬂt’é’. e

entitled for the regularization in service and the

action of the authorities is bead in law and is 4.»3'.6&31& to

be set aside

vi. For that the applicants submit that the<snguiry
committes has'begn set up to find out as to whether any
individual has received any undue benefit and sinte the
applicants were appoi.n_tecl on regular basis, even if any
p'articular apﬁointment is ﬁoun;:i to ke irregular, the
Same has tq be dealt with individuall? fplloming the

principle of natural justice and fair play in action as

-7
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per Rule. Therefore the applicants submit that the
action of the authorities to put the services of all the
incumbents including the petitioner on grave uncertsinty

is uncalled for and illegal.

Vii That that in any ‘view, of the wmatter the
action of the authorities in treation the regilér
appointment of the applicants on contract/provisional
basis is unreasonable and illegalAand © sustainshle: in
law and the applicants are entitled for regularizatidn

0of their services w.e.f. the date of their joining.

6. Details of remedies exhausted.

The applicants hasve no relief under the service

rules.

7. Matters not previously filed or pending with any

other court.

The applicants further declare that they have not
previously filed any application, writ petition or suit
regarding the matter in respect of 'maich this

application has been made, hefore any court or any gthes,.

authority or eny other Bench of the Tribunal, nor say -

s
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such application, writ petition or suit is pending:

before any of them.
= Prayer

In the premises aforesaid, it is, therefore,
prayed that Youwr Lordships wmway be Vpl‘es.sed to
admit this application, issued notices to the
respﬁndents to show cause as to why the
applicants shall not treated as appointed to
their respective posts of PGT/TGT/PRT in -the
Kendriyva Vidyalayas on regular basis and as to
why the action of the suthorities in treating
the applicants as appointed on
provisional/contract basis shall ot  be
guashed and set aside , call for the entire
records of the case and after heari'ng the
parties , be 'pleasféd to allow the petitidr
issuing direction to the respondents: to treat
the services of the applicant‘s on r.eg\ﬁlgar
basis ‘and not no prm'isionalfc:otrar:',t bagis
and or pass such further order { orders- as

Your Lordships way deern f£it and proper

And for this act of kindness the applicants, as in

duty bound, shall ever pray.
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8. Interim order

Pending disposai of the application the hon‘ble
tribunal may be  pleassed to issue direction to the
authorities not to disturk the services of the
applicants and allow them to continue in service in

their respective gcheol .

.10. Does not arise

11. Particulars of bank draft/postal order in respect

of the application fee
!

(i) I.P.O. No. QGG 3U4 | A
(ii) Date 52?.,4.C3Q5 .
(iii) Issued by Guushati Post Office

(iv]) Pavsble at Guuwahati.

12. List of enclosures.

As stated in the INDEX
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VERIFICATION

I, Shri Vipin Bihari Singh , sS0on of
Shri B.P. Singh , aged about 29 years , presently

serving as Trained Graduate ‘teacher, Kendriva Vidyalaya

, Digaru,Sonapur . Assam , am one of the applicants in

this original application eand other applicsnts have
authorised me to sign this verification on their behalf
and as such I do hereby verify that the statements made
in paragraphs tos A(REIASLHEAO WG INSALE) |
personal Knowledge ; those madé in paragraph nos —7-(--75;——
—-—'?&————are maﬁters of record asnd the statements made
in paragraph nos. 5\ (—‘—'—‘—‘;-‘—"-‘;-‘-VJ—\Q—!L—V-'-‘J-———————are
believed to be true on legal advice and I have not

suppressed no material fact

And I sign this verification on this 27-th day of

—— U

Place G«uwa&\«o\q_: Signature of the applicant

Date Y. A-Q6 .
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a panel of candidates for the peno

.. {ix) History
PAY SCALE : Rs. 6500-200-1 0500
: H

a.

b, PGT (Hmdn)
c. PGT {Physics)
d. PGT (Che'mist"ry
e PGT (ECOl;\Olf\
f
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Ed of equnmlem quahﬁcal\o froma

i
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: ELIGIBILITY OF APPLlc'ANTs :
All applicants 1 must fullili the essen
shpulated in (hxs qdvemsement
he ess the
mqunry will be entenalned The presc;x
mere possesston of lhe sam does
AGE RELEXATION

Relaxauon in upper age lirnit will be

(b)- Upto a maximum- -of Thr e
. .Upto a.maximum
‘the State of Jammu"& Ka

have appeal

given below are proposed lo be hﬁea up-in the Ke

(a) Uptoa maximum .of Five years in, lhe

Seen ; ffom hisier employa
(he date o( advenxsem’én :

S i.e, 10 VEARS 'FOQ
'-’I::;s-s
PAﬁT“ll

by demand “draft only«!
t New" Delhi along

3 of: heéangalh n: Every effort will be
i b . lor: exammahon “H

rohciency tests
itten: exammalnon will be. conduc(ed 4n (wo

uolisned in Annexure of
setdownloaded from the

ltant age does not
ore than 3 years .
ge limit. This is{ -

Primary Teachers |-

gathan  may at its
he circumstances so

umple ob;eclnve
lven The details |

C (1

¥ No. of
Questions
42 L_evei’;':"' . ek 120
e (ezcmsmo 30 s}
Graduation - |* - 02hrs. 120
'1.30 nrs 10°13.30 hrs)
Post Graduatior 02 tus. . 120

+T0 be held on 142 and 152 Februa[y 2004. .

tage I, - DescripticeT eExammahon lo

“Duration of Examination

Lol Lo

= o
-8 Lt

03 his.
03 hrs.
- 03 hes.

ey

ayl may not lake any scruur\y ofa
©ewill be al

S

AR YR
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02 hrs duratlon will also be held of all can dalesWho qualily the Ist stage
ﬁ\cuhy»level of (hxs test will be ol
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-.19 September 200

[ _o,\'&evcr, in such
‘GT. subject and ‘

§t

orms llongwlm proof:of (helr
between 11.00-AM to 300 P

7ofibirth and -post

’ard on '20.12.2003
)(VS Hm\uu.r it
ed'tw enter the
\

nd:self,
No other document to be attache
LAST DATE FOR RECEIPT OF APPLICATI N(

GUIDELINES FOR F!LLING ue THE APPLICATIO\J FORM
i). The candidates must- ﬁll in the :appli on form publ

lfy be made clear that without admit card no candidate wi
nation h:ll .

load hom the Sangathan rw;blsne
only in boxes relating to name,. a

ii).

It any variation is found if in the, &gfialure
her candnda(ure wifl be cancelled.

TRAINED_GRADUATETEACHERSY:

iv).

- Post Subject Codes o
’ [III] . TGT (Hindi)
ENEN TGT (Science)”

r

S m
complete.” The candidate wil be' olely
“her candidature due'to’ meglble ot mlsle
or are mcomplelely(mc _,Lreclty filled, not’ ac
summarily rejected. - nﬂi'-: it
v}).  The candidates should note 1hatno
indicated ongmally by'th

vi).

ii)
examination but it will bg avallaple of\ website
iy Appointment orders 1o th 2d €andic
iv)  The Sangathan ‘may-atits discretion recommend:highe
qualified" and expenencadcandndales

v)
vi)
<
0w
vii) /3k
[V
cand:dalure shall besummanly rejecteq 11 Hin’d'i‘ ' La
vii) - THe Sangathan may at jts discretion hqld re-ex - 4jAp lied Physics ~ - f
ix}  Theapplicalions receivedin time wullbe acknowlg - App A : SO\
post card attached. . ,.4.‘17 Bio.Chemistry : Sfas
x) Candldates serving in any’ recogmzed mstxtuhonl 20, Business Economics @Ayt

23 Apphed Mathemati
xi)  NoTA/DA’ "will be pand 1or ppeanng mthe wrmen tests a
xii)..- -Selected carididatés are lidble tobé posted anywheraalndxahaseéupon the vac

availablein region.)For leachers of Kendriya Vi ces
transferable -to- any . establishment'¢ KVS ;
xiii) Selected candidates will be’ enmled to various allowances T
QﬁﬂMﬂuﬁes S
xiv) Selected candidates wil mmg lx hg P 'p‘mﬁa (i

one_year, it necessary,. C Booo el o
}xv)  Maximum number of vacancies ton - Q95— . Kolkata
North-Eastern Region,.:J&K and remole areas of the cou ki 07 - Mumbai .
xvi)  No request for change of place of posiing will be enlenam Ahmedabad 09 . - Bhubaneswar
xvii) Application should ONLY be submlned for- the postto Chandlga"h Déehradun
Jabalpur
KENDRIYA VIDYALAYA SAN(;_AIHAN Jammu

- P.O.BOX 4624,
NEW DELHI -110 016 i

xviii} Qualifications acquired by. the candidates should be stnclly in a

- _FOR _STAGE- 1l EXAMINATION

prescribed qualifications and candidate should ot seek claim of; Iance o their . 8hopal . S22

qualifications with that of a qualifications s asked for : Delhi : 24
xix)  The candidate should not fill in the qualification in the apphcauon form for wmoh they . Kolkata - 26

have appeared in any of the exammatnon or whosé resultare’ awaned/ wnhhe 2 8

‘Mumbai

- cdeclaredste! e tsun s L LAl el Y siendays -

O "Cammueu .
MENTRITTN] N
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- ‘ . NEW DELFH! - 110016 ) ‘

F.NO. 134/2003-KVS (RPS) u.p.C 235 DATED : 10-04-2004

Neme: Sushif Kumah Sjo Ram Bh%cbt - 25 -
Moms: €3 Ageanal colony - Tenana Road

- Ase Ration:
' CiyTown: Raﬁa Oistrct: Faie}«abad
S H @ Yonar: PN Coder | |3 1¢70 €] |
SUB :- INTERVIEW FOR THE POST OF PGT'S/TGT'S IN KVS
SirfMadam,

On the basis of your performance in the 2nd Stage written examination held on 14-15 Feb,2004, you are requgsted to

appear for an interview for the post of PGT / TGT at the place,date and time indicated below :-

" PLACE ©KENDRGYA VIDTALAYA™™  + = 7= =o o v -
T TTOLG JRU CAMPUS

""" NEW MEHRAULI ROAD | RS B
’ NEW DELHI - 110067 ' e‘_,,,,
DATE : (3-05-2004 TIME: 12.00 NOON" Princper - :

% Girls $r. goc. £

' . oAOFHO0 AR5 - Photo of Candidate Signature of Candidate
ROLL NO :- 24‘9"% :‘L%‘ :
1. You are also requested to bring th
FORTGT | ' ‘
(a) Copy of Bachelor's Mark Sheets(ALL 3 YEARS)with minimum of 50% marks in the concerned subject(s) and also in
aggregate.
(b) Write on a seperate sheet the combination of subjects offere

each year showing total marks & percentage.

LS e

e 'fo||owing documents in original at the time of interview for verification :-

d at graduation level and marks secured in each subject in

FOR PGT _ ' - _
(c) Copy of Master Degree and Mark Sheet (ALL 2 YEARS) in the concerned subject with minimum of 50% marks.
COMMON FORPGT & TGT .
(d) Proof Of Date Of birth. (Secondary/Sr.Secondary certificate.issued by Board)

- i - —

(f) In case claiming age relaxation .
Requisite certificate for age relaxation as the case may be in respect of SC/ST/OBC/J & K RESIDENT /Govt servant
! KVS regular employee / Ex-Serviceman/ Physically Ha;ndiqapped.

(g) Copy of No Objection Certificate from your present Employer,in case you are in job.

(h) Those who belong to SC/ST/OBC category will have to produce latest caste certificate obtained in the pescribed format
from the competent authorities.

(i) Bio data (5 copies) in the proforma enclosed.

(j) An undertaking in the proforma attached with this letter to the effect that in case of selection you are willing to be posted .
any where in india including the North - east and Jammu & Kashmir Regions.

(k) The candidates who have failed to submit document(s) at the time for Stage (ll) Exam held on 14-15th Feb, 2004 are
required to bring one set of photo copies of the mentioned documents along with originals.

2. If any of the particulars stated by you in the application on verification is found incomplete or wrong, if you are found to have |
3 willfully supressed any material information relevent to the consideration of your case without prejudice to any other action
.7; *.that may be taken in consequence thereof, your candidature will be summarily rejected and you will not be interviewed.
"\ Candidates while coming to attend the interview must satisfy himself / herself that he/she possess the requisite qualifications
“* pescribed as per advt. Bt 13 Sep -19 Sep, 2003 in Employment News, as on the last date of submission of application i.e.
01.01.2004. ’ -

‘3. Sangathan reserves the right of postponing or deferring the date of interviews for which intimation will be sent to you fer
which no claims will be entertained against cancellation charges of ticket or otherwise. Also a candidate called for interview
on the date may have to overstay by not more than one day for which he/she should make arrangements at his/her own
expenses.

4. No Travelling Allowances will be paid to you for attending the interview.How ever , only unemplyoed SC/ST candidates will
be paid second class rail fare or bus fare by shortest route from residence to the place of interview and back to residence
provided the distance is exceeding 30 kms both onward and return journey. The first 30 km in both cases is to be borne by
candidates. However, reimbursement will be restricted to the remaining distance excluding 30 kms both ways.

M\J@J& ‘@\0 Yours faithfully,
‘ OQM ' /

G

ﬂ/x\'\ ) o (C.DHARUMAN)
2\ ASSISTANT COMMISSIONER (ADM & FIN)

ENCL :- AS ABOVE
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‘Accordmgly candldates takmg Bnhngual Competency Test and
PGT/TGT on 14th Feb, 2004 need not have to appear again for
-« they are going to appear for Subject

|

"EXAMINATION :SCHED

ro]ect Manager

Competency | Test for, PRT

(:u;

ULE:

- 4

i e emwme e o+ v

,lt is for the lnformatlon of the candldates that they have to appear for the.Bilihgﬁel ‘competency T.est"anly T

-'-"-'-:ﬁonce though they have qualmed the 1st Stage Exammatlon for PGT/T GT/PRT

{Canc date'q\ghot
Al &’Slgnature

Sub|ect Competency Test for the post of
bilingual test on 15th Feb, 2004 in case

TGT- :- English, Hindi, Social Studies, Science, Sanskrit, Mathematics

Examination Papers for Trained Graduate Teachers (TGT) .Day & Date | Time & Duration Max. Marks
_Papey-jf s _ Bilingual Competency Test Saturday | 0800 hrs - 1000 hrs | ., , 100
LT 14.02.2004. 2 Hours L
:. 'Paper-2:::; - Subject Competency Test Saturday | 1100 hrs-1400 hrs |:. -+ 100
- SRR T 114.02.2004 3 Hours' SR
L PGT :- English, Hindi, Physics, Chemistry, Economics, Commerce, Mathemafics, Biology, History, Geograp}'w
! 1 Examination Papers for Post Graduate Teachers (PGT)| Day & Date | Time & Duration Max. Marks
E A Paper-1:~: - Bilingual Competency Test " Saturday | 0800 hrs - 1000 hrs | 100~
' 14.02.2004 | oHours . | T
Paper-2 “:  Subject Competency Test Saturday | 1500 hrs - 1800 hrs 100
. ' 14.02.2004 3 Hours - '
E:-\ Examination Papers for Primary Teachers (PRT) Day & Date | Time & Duration * |- Max. Marks
.| Paper-1 : " Bilingual Competency Test Sunday | 0800 hrs ~1000hrs:| . 100
; C e . o 15.02.2004 - 2 Hours '~ .
Paper-2 : Subject Competency Test Sunday | 1100 hrs - 1400 hrs. " 100 }
,_ Ze 07 T (English, T Hindi, Maths, Scienceand 15.02.2004 ' 3 Hours ... | ‘..'
: Social Science - 20 marks for each subject) ' ' '
PT.O.
:\‘

W@O‘l%‘
s
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KENDRIYA VIDYALA YA SANGATHAN

RESULT FOR THE PQ.ST__.O_E___BB_IMABX_._,.T_.EAC_H.ERS, TRAINED
GRADUATE TEACHERS AND POST GRADUATE TEACHERS FOR
RENDRIYA VIDYALAYAS

The following are the rol] numbers of candidates who have been recommended for
appointment to the post of Primary Teachers, Trained Graduate Teachers and Post
Graduate Teachers in Kendriya Vidyalayas on the basis of written test held on 2]-
[2-2003 (first stage). 14-02-2004 and 15-02-2004 (second stage) and interviews
held from 15-04-2004 to 08-05-2004. The appointment is the subject to the
fulfillment of the requisite educational qualifications and age as on 01-01-2004 ag
prescribed and as advertised in the Employment News weekly in the issue dated
13-0-2C03 - 19-09-2003 I case of SC/ST/OBC/Physically Handicapped and
Ex-servicemen, the appointment is subject to production of requisite certificate
from competent authority.

The candidates selected hereunder will be offered appointment in their turn
subject to availability of the vacancies.

Sangathan is nou responsible for any printing/typing error.

PRIMARY TEACHERS

GENERAL (428 CANDIDATES)

Jlol21o03 2201210087 2200210117 2201210138 2201210183 2201210190 2201210208 2201210214 2201210232
220021023 2200210242 2201210246 2201210249 2201210283 2201210289 2201210291 2201210309 2201210315

220023 201210348 2202210009 22022 10050 2202210054 2202210072 2202210141 2202210207 22022 10255
2202210200 220221027602202210300 2202210304 2202210329 2202219010 2202219051 2202219066 2202219069
2202299502 22022919104 2202219106 2202219 132202219116 2301210013 2301210025 2301210044 2301210053
S T00T) 2300 2107y 2301210098 2301219009 2401210158 2401210163 2401210143 2401210193 240121019y
01210203 240121020 SHOT210201 2401210306 2401210308 2401210312 2401210333 2401210343 2401210349
24012103350 21210372 24012710380 2401210389 2401210395 2404210409 2401210417 2401210433 2401210447
HO12 1043 2402210017 2402210024 2402210031 2402210034 24(}2210036 240221004 2402210044 2402210031
2HUZ2T0032 2402210060 2402210067 2402210070 2402210076 2402210082 2402210083 2402210088 2402210089
02210092 2302210007 2402210117 2402210128 2402210132 2402210136 2402210142 24022 HOTS0 2302210137
SO0 2402210179 2402214) 83 2402210200 2402210207 2402210214 2402210235 24022102351 24022102354
SHO22T02607 230221027 24022102 2402210383 2402210410 2402210416 2402210420 2402210424 2402210450,
SHU22HOdTT 2002210508 2402210312 2402210541 2402210574 2402210597 2403210074 2403210106 2403210 7

JHUIE279 240321008 2403210297 2403210299 2403210307 2403210334 2403210353 2403210420 24032 10480

HOS2 03 T0 2403210570 240321038y 2403210615 2403210709 2404210011 2404210030 2404210077 240421004
HE210119 2404210120 2404210]28 2404210131 2404210141 2404210153 2404210197 24042102, 240421020y
2HO4210220 2404210230 2404210256 2404210272 2404210324 2404210336 2404210356 23042 10370 24042 103%4
A E300 2004210003 04210400 2404210419 2404210429 2404210433 2404210436 240521002 2403219007
HUSZINGTY 2405219073 SHOS219080 240531933 203219139 2405219140 2405219179 240352191x) 2403219203

SHN2TO2009 20s0 1 g0 g3 HO3219220 2403219250 2405219258 240521 9262 2405219263 2403219280 2403219280
JAUSTIOANT 2403219350 03219357 24035219358 2405219383 2405219400 2405219400 2405219439 2403219440

i

http vy k vsangathan.nic.in/finalres.hom } QQJ‘N&»\G 7/19/2004
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2303219448 2403219450 2405219461 2405219465 2405219466 2405219483 2405219503 2405219319 240321935%
A0S 0803 2OSITOIR] 2405219595 2405219596 2405219598 2405219600 2405219635 2405219639 2405219651

U3 100N 2032 DT 2405219716 2405219719 2405219747 2405219751 2405219752 2405219766 2406210017
SAoe2 1000 ] 2100210077 2406210100 2406210119 2406210122 2406210133 2406210153 2406210170 2406210174
C0e L0198 24062 10194 2406210201 2400210214 2406210230 2406210247 2406210287 2406210312 24006210321
A0 103D 240621035 2406210416 24062104335 2406210436 2406210476 2406210529 24062105330 2400210537

31002 10300 2406210307 2400210572 24062103573 2406210590 2406210594 2406210598 2406210602 2406210616
00D 10024 24062 10639 2406210648 2406210666 2406210688 2406210712 2406210803 2406210922 240621097
S3062 109 ] 2407210040 2407210093 2407210221 2407210245 2407210247 2407210238 2407210262 2407210320
SI0T 3T 2407210340 2407210363 2407210368 2407210386 2407210390 2407210401 2407210408 2407210440
3407 NS A0TI0307 2407210575 2408210040 2408210064 2408210071 2408210140 2408210155 2408210227

DHUN2TO2 30 240X 10246 24OR2TO273 2408210292 2408210303 2408210304 2408210314 2408210313 2408210342

SO TORGN 240R2 10411 2408210438 2408210490 2408210343 2408210569 2408210576 2501210014 2301210013

NSO TO03 ] 2301210071 2301210084 23501210113 2301210124 2501219019 2601210074 26012 00K7 2601210127

MO TOLES 2601210183 2001210193 2601210210 2601219034 2601219046 2601219076 260121908 2601219083
02210010 2002210014 2602210040 2602210072 2602210109 2602210122 2602210141 2602210159 26022101K87
302210206 2701210092 2701210198 2701210209 2701210217 2701210263 2701210279 2701210295 2701210303
STO12 10371 2701210408 2701210410 2701210423 2701210438 2701210455 2701210470 2701210475 2701210483
3012 Ko 271 TOANO 2702210036 2702210000 2702210091 2702210122 2702210126 2702210184 2702210207
N0 220 272210231 2702210280 2702211202 2702210305 2702210307 2702210316 2702210318 2702210330
TR 033 2702210376 2703210010 2703210011 2703210053 2703210112 2703210134 270321018 2703210193
AU 20N 2703210307 2703210335 2703210387 2703210390 2703210404 2703210406 2703210410 2703210423
A0 420 2703210445 2703210461 2703210472 2703210482 2703210484 2703210498 2704219028 2704219031
3704719044 37042 19048 2704219070 2704219157 2704219162 2704219178 2704219183 2704219205 2704219227
ATO4I10232 2704219274 2704219293 2704219319 2704219373 2704219379 2801210016 2801210021 2804210049
A0 10054 2801210033 2801210076 2801210084 2801219011 :

OTHER BACKWARD CLASSES (239 CANDIDATES)
A TP 10049 2101210083 2101210096 2201210006 2201210017 2201210074 2201210178 2201210224 2201210226
A0121 0T 2201210243 2201210251 2201210284 2201210304 2201210368 2202210023 2202210042 2202210074
5702210184 2702210193 2202210317 2202219015 2202219054 2202219063 2202219068 2301210050 2301219007
5301210084 2401210092 2401210110 2401210151 2401210162 2401210197 2401210227 2401210298 240121032%
2401210345 2401210357 2401210365 2401210375 2401210411 2401210479 2401210482 2402210042 240221007
2402210145 2402210170 2402210176 2402210229 2402210246 3402210249 2402210257 2402210279 2402210334
202210461 2402210462 2402210395 2403210034 2403210058 2403210097 2403210284 2403210337 240321036()
S T0AGT 2403210364 2403210468 2403210610 2403210664 2403210704 2404210083 2404210095 2404210132
4 0leY 2404210035 2404210293 3404210299 2404210307 2404210333 2404210371 2404210374 24042 1044
0310020 2405219004 2405219046 2405219148 2405219152 2405319245 2405219248 2405219277 2405219323
203219381 24052 193R8G 2403219401 2403219410 2405219423 2405219428 2405219437 2405219432 2403219497
2403219323 2403219340 2403219552 2403219553 2405219590 2405219615 2405219624 2405219637 2403219674
24002 10026 2406210083 2406210192 2406210219 2406210220 2406210264 2406210270 2406210423 2406210502
2406210634 2406210672 2406210687 2406210694 2406210705 2406210723 2406210749 2406210771 2406210773
2400210789 2406210815 2406210872 2407210028 2407210034 2407210049 2407210119 2407210146 2407210326
2407210342 2407210330 2407210384.2407210593 2408210136 2408210150 2408210230 2408210334 2408210363
2082 1010 2408210441 2408210466 2408210467 2408210485 2408210563 2408210581 2501210023 2501210048
3501210035 2301210107 23501210114 2501210121 2601210016 2601210118 2601210136 2601210138 2601210146
U2 10147 2601210106 2601210201 2601210205 2601219036 2601219052 2601219060 2602210018 2602210026
o022 10071 2602210103 2602210113 2602210130 2602210133 2602210142 2602210149 2602210173 2602210182
a0 10192 2602210194 2602210199 2701210019 2701210077 2701210108 2701210131 2701210140 2701210476
TOL2 10N 2701210370 2701210372 2701210438 2702210059 2702210100 2702210112 2702210123 2702210133
ST 1015 37022101927 2702210232 2702210294 2702210336 2702210337 2702210442 2703210012 2703210050
SO 0054 27O TO06R 2703210089 2703210129 2703210144 2703210147 2703210213 2703210237 2703210252
NSO 03T 2TO32 0343 2703210416 2704219049 2704219072 2704219077 2704219117 2704219130 2704219132
ST 10140 2TU42 19T 2704219191 2704219216 2704219224 2704219253 2704219291 2704219386 2704219342
SO 1003 X012 Lo L 2R0T2 10061 2801210086 2801219007

SCHEDULED CASTE ( 138 CANDIDATES) -

2301210036 2201210133 2201210236 2201210292 2202210246 2202219055 2202219093 230121000 2304210083
S401210013 2301210119 2401210123 2401210141 2401210133 2401210171 2401210216 2401210255 2401210243
SJO0T2T02R 2401210278 2401210283 2401210290 2401210317 2401210337 2401210416 2401210420 2401210438
2102210004 2402210008 2402210038 2402210046 2402210077 2402210093 2402210116 2402210252 2402210296

-

hip v kvsangathan.nic.in/tinalres him 7/10/2004
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TR IR (FARATENAY 2402210381 2403210045 2403210182 2403210232 2403210373 2403210542 2403210577
:‘:!i.\.:\ilﬂn»l' 2H03Z1003S 2403210681 2404210099 2404210174 2404210435 2405210033 2405219023 24()521?)()1{‘_)
UATE00S 203219000 2105219149 2405219227 2405219256 2405219323 2405219395 2405219421 24()5_2!‘)433

CL30321048Y 2403210492 2405219525 2405219560 2405219597 2405219661 2405219708 2405219724 2405219729
405219731 2400210195 2106210278 2406210327 2406210387 2406210521 2406210558 2406210301 240()210967
2406210702 2406210711 2406210936 2407210164 2407210270 2407210423 2407210303 2407210523 24()72!0)34
2407210342 2408210183 2408210310 2408210360 2408210418 2408210461 2501210002 2501210041 2501210083

2601210002 2601210024 2601210043 2601210045 2601210200 2601210226 2602210030 26022[0146 2602210155
2602210174 2701210026 2701210126 2701210183 2701210260 2701210447 2701210459 2701210484 2701210493
2T 001 2Te22 o0l 2702210191 2702210390 2702210421 2703210061 2703210111 2703210341 2703210382
2704210154 2704219201 2704219282 2704219300 2704219400 2801210002 2801 210030 2801210040 2801210073

INGT2 1A 2R 2 P00 2RO1219042

SCHEDULED TRIBE (39 CANDIDATES)

G2 19005 2202210259 2202210326 2202219004 2401210382 2402210298 2402210387 2403210160 240321024 |
2403210389 2403210404 2404210108 24035219001 2405219131 2405219135 2405219192 2405219231 24032193064
2402 II3TE 2405219370 2403219471 24052193535 2405219343 2405219576 2405219753 2406210387 240021089

062 1m0 2301210028 2301210061 2301210106 2601210023 2601210206 2602210104 2602210134 260221018y
2TOAIO2TR 2ROP 20120 ARO2 19008 :

PHYSICALLY HANDICAPPED (35 CANDIDATES)

2302219033 2401210230 2402210163 2402210236 2403210202 2405219257 2405219268 2405219293 2405219443
2403219478 2405219603 2405219648 2406210161 2406210217 2406210452 2406210617 2407210208 2407210304
2301210017 2701210009 2704210478 2702210051 2702210073 2702210193 2703210270 2704219213 2704219254
ST 02000 2TO4219330 2T04 2193 37011219377 2704219387 3301210023 2801210027 2ROT2 19010

EX-SERVICEMEN (30 CANDIDATES) :

2201210005 2401210130 2401210193 2301210253 2401210301 2401210428 2401210444 2402210012 240221004K
21304210330 2403219175 2405219186 2403219275 2405219387 2405219402 2405219481 2403219495 2403219720
2407210288 2407210493 2407210567 2601210086 2701210170 2702210058 2702210346 2702210422 2703210417
2704212149 2801210052 2801219014

BLIND (5 CANDIDATES) -
2202218001 2405218002 2406218004 2407218004 2701218001

TRAINED GRADUATE TEACHERS
FENGLISH o

GENERAL (60 CANDIDATES) ) '

2100023 22021 19005 2301 119004 2401110005 24011 10017 2401110040 24011 10128 2401110133 240711 10173
101110184 24011018 2401 10229 2401110234 2401110244 2401110246 2401110247 24021100235 2402110027
2102110035 2402110055 2402110063 2402110064 2402110065 2402110075 24021 10079 2402110097 2402110130
2302110131 2402110142 24021 10149 2402] 10157 2402110166 24021 10167 2404119023 2404119025 240411904 1
3404119048 2403119012 2405119017 2403119079 2405119080 24051 19086 2405119109 2501110011 230110031
S50 110037 2301 11003X 2501110039 2501110047 2501110049 26011 10011 2601110023 2601119002 2601119013
2601 119014 2701110038 27041 19006 2704119044 28011 10001 2801119005

OTHER BACKWARD CLASSES (34 CANDIDATES) ' ,
MO TO030 2101 TT0031 2101119006 2101119007 2101119010 2201110063 2202119024 2401110170 24011 1203
S01H0240 2402110013 2402110028 24021 10054 2402110078 2402110093 2402110099 240211011 I 2402110148
2404119012 2404119027 24031 19013 2403119036 2405119097 25011 10030 2601110016 2701110003 2701110079
ATO4TI0021 2704119031 270119039 28011 10037 2801110052 2801110057 2801110088 '

SCHEDULED CASTE (19 CANDIDATES) '

3701110050 2301110034 2301119008 2401110214 2402110083 2402110115 2402110160 2405119003 2405119035
2301110034 2301110048 2501 119003 2704119023 2801110007 28011 10045 2801110065 2801110075 2801 TTOORT
2RO 0099 ,

SCHEDULED TRIBE (7 CANDIDATES)

Imo://www‘kvsangathan.nic.in/ﬁ nalres.htm 7/19/2004
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CNDRIYA VIDYALAYA SANGATHAN 3 o - . Page 4 of 8

D | |
JIEZVTa0S 220 022 2402110673 2403119025 2801 110030 28011 19006 2801119007
PHYSICALLY HANDICAPPED {1 CANDIDATE)

AR hle
Salbion?

EX-SERVICEMEN (4 CANDIDATES)
2AO2THOTIN 2404119043 2403119030 2801 11006

BLIND (1 CANDIDATE)
ARISERR DT

HINDI

GENERAL (18 CANDIDATES) S . .

2201120001 220§ 120002 22011200019 2402120023 2402120054 2404129001 2404129004 2404129015 2404129027
01129005 2701120036 2701120091 2704129027 2704129029 2704129077 2704129092 2704129099 2704129103

OTHER BACKWARD CLASSES (9 CANDIDATES) ~ '
SHOZIZN042 2402120048 2405129042 2405129063 2701120044 2701120089 2704129058 2704129039 2704129094

SCHEDULED CASTE . (5 CANDIDATES)
202120020 2402120074 2404129009 23501 129004 2704129071

EX-SERVICEMEN (1 CANDIDATE)
2T 2

BLIND (1 CANDIDATE)

2031 2N00

S.ST.

GENERAL (43 CANDIDATES) , o
2201130008 2201130016 2201130018 2202139002 2202139003 2403130002 2403130033 2403130046 2403130035
2403130055 2403130135 2403130135 2403130196 2403130219 2403130220 2404139001 2404139013 2404139025
2404159020 2404139028 2403139009 - 2403139020 2405139042 2405139070 2301130004 2301130003 2601 13000
2000150013 2601 130023 2701 130004 2701 130042 2702130005 2702130146 2702130151 2702130197 2702130227
2704139002 2704139022 2704139023 2704139034 2704139041 2704139060 2704139075 -

OTHER BACKWARD CLASSES (22 CANDIDATES) ‘ -
21011300010 2201130023 2202139005 2403130035 2403130063 2403130104 2403130156 2403130171 2403130188

SHU4T39004° 2405139017.2405139019 2405139032 2405139068 2601130016 2601130027 2601 139004 2601139007
60 TTI900X 2704139019 2704139023 2704139052 '

SCHEDULED CASTE (13 CANDIDATES)
203130008 2403130055 2403130061 2405139008 2405139027 2405139029 2405 | 39043 2405139053 2403139003
2704139080 2704139093 2704139112 2801139002 :

SCHEDULED TRIBE (I CANDIDATE)
2403300

PHYSICALLY HANDICAPPED (2 CANDIDATES)
2000 139001 2704139099

EX-SERVICEMEN (1 CANDIDATE)

2403130126

SCIENCE

hitp://wwiv kvsangathan nic.in/finalres.htm '. ' 7/19/2004
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,A’,DRI‘Y'A VIDYALAYA SANGATHAN )

GENERAL (22 CANDIDA?I‘ES) .
2202149026 2301 14900 2403140024 "2403 140089 2403 140137 2403140138 2403 140154 2403140165 24()3 140191
“HOT49024 2404 149029 2404149039 2405149085 2601149016 2602140015 2602140026 270214001 3 2702140033
270214 060 2704149008 2704149059 2801149004 :

) - Page S of 8 93\

OTHER BACKWARD CLASSES (12 CANDIDATES) ) ’
JHEHoon? 2 HO0T2 2403140034 2403140097 2403 140124 2405149001 2405149010 24035149030 2040 4000
TR 0020 2Ty 49000 2801 149002

SCHEDULED CASTE ( 7 CANDIDATES)
S202H901 3 2202149018 2403 140046 2403140051 2405149050 250114900 2704149067

SCHEDULED TRIBE (3 CANDIDATES)
220040028 2403 140083 2403149033 :

PHYSICALLY HANDICAPPED (1 CANDIDATE)

O3 149020
SANSKRIT

GENERAL (19 CANDIDATES) o . :
22001300107 2301 130004 230HIS001T 240315001 | 2403150052 240615003 | 2406150057 2406 150002 2406130084
SHOOTS0H2 240601300 13 HO0TS0T18 24061 30226 2602150019 2703150045 2703150080 27031 50093 2703130098
2704130000 .

OTHER BACKWARD CLASSES (11 CANDIDATES) .
2200130001 2301130006 LIOIESO104 24037139079 206150056 2406150073 2406150252 27031 5000,% 2703 50y
2703130120 2704139002 )

SCHEDULED CASTE (7 CANDIDATES)
2406150049 2406150217 240615023 2406150235 2703 150034 2703150060 2801 150005

SCHEDULED TRIBE (3 CANDIDATES)
HO3159013 2405159024 2406150174

PHYSICALLY HANDICAPPED (2 CANDIDATES)

2406130173 2703 130072

EXN-SERVICEMEN (2 CANDIDATES)

2703150134 2801139002

MATHS

GENERAL (38 CANDIDATES) '

2101160022 2101 160023 2101169006 2201160012 2202169006 2202169030 2202169034 230 160012 2404 169003
04169020 240’4I('\‘)()43_24()4I('\9()51 2404169066 2404169068 2404169074 2405169062 2405769077 2403169080
2403169131 2406160020 2406160113 2407160048 2407160074 2407160100 2407160137 240716017 2407160193

2703160004 2703 o005 2703160057 2704169005 2704169033 2704169045 2704169056 2704169003 2704 I.(‘s‘)()7d
2704169079 2301 o000 o '

OTHER BACKWA RD CLASSES (20 CANDIDATES) A
2200060013 220> 169028 2202169032 2301160010 2405169135 2406160112 2407160004 2407160002 24017 160093

240710 2N 207100161 2407 160168 2407160185 250] 169010 2602160073 2703 160028 2703160101 2704 16YO R
2040004 270y l6oo7?2

SCHEDULED CASTE (7 CANDIDATES)
2HOITO9043 2405 T6V145 2406160024 2406160036 2406160089 2406160139 24071601 7%

SCHEDULED TRIBE (1 CANDIDATE)

ML G000

hip//wway, Kvsangathan.nic.in/fi nalres.htm 7/19/2004
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S | 2

PHYSICALLY HANDICAPPED (3 CANDIDATES)
2400160004 24061600354 24001 60084 :

- EX-SERVICEMEN (2 CANDIDATES)
AU TON046 2406 | 6 | 7

BLIND (1 CANDIDATE)
2dod o800

POST GRADUATE TEACHERS
ENGLISH . :

GENERAL (4 CANDIDATES)
2101010013 230001000 INGTOT002] 280710190072

OTHER BACKWARD CLASSES (2 CANDIDATES)

RIS TS 2o oS,

SCHEDULED CASTE ( I CANDIDATE)

230falonl,

SCHEDULED TRIBE (1 CANDIDATES)

2001010012

HINDI o
GENERAL (25 CANDIDATES)

2101020005 220102000 2401020030 2401020033 2401020059 2401020076 2401020117 -240202004x 2402020050
2402020051 240502901 | 25()1()20()06 2501020008 2601029002 2704029001 2704029019 2704029037 3T i ;
2704029047 2704029053 2704029068 2704029079 2801020006 2801020007 2801020010

OTHER BACKWARD CLASSES (14 CANDIDATES)

SHOTO20001 2101020008 220163000 201029101 2405029043 2501020009 2501020001 230107001

SOUTO2I003 270402903 ) 2704029032 2704029083 2704029088
!

SCHEDULED CASTE (8 CANDIDATES)

JHOTO20006 2301020002 240102000 | 2401020068 2404029024 2501020013 2704029061 280100

‘

SCHEDULED TRIBE (3 CANDIDATES)
2401020061 2401020070 2601020002

PHYSICALLY HANDICAPPED (1 CAND] DATE)
2401020

PHYSICS

GENERAL (17 CANDIDATES) ,

SHOIDID00T 2402030013 2402030022 2402030060 2402030098 2402030105 2402030198 24020302 | 2402030242
2HUSOINOL 250103001 1 26061030006 270103001 5 2701030045 2701030057 2701030077 2704039000

OTHER BACKWARD CLASSES (9 CAND]DATES)
20000300 2 2402030032 2002030037 2402030084 2402030165 2402030197 2405039031 2704039023 2801030008

SCHEDULED CASTE (5 CANDIDATES)
JAUI03002T 2402030042 2402030093 2402030209 2801039002

CHEMISTRY

.

hup://\\‘\\'\\'..k\-‘sangathan.nic.in/ﬁnalres.htm ' 71972004
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"GENERAL (18 CANDI-DATE_S) :
2101040020 2301049001 2403040047 2403040093 2403040102 2403040119 2403040176 2403040192 2405049014

2403049027 2400040001 2406040014 2501040011 2602040010 2702040010 2704049012 2704049014 2801040010

Ve
]

" OTHER BACKWARD CLASSES (9 CANDIDATES) :
2200040015 2202049014 240304004 1 2403040117 2405049021 2405049044 24060400035 2602040000 270204012

SCHEDULED CASTE (5 CANDIDATES) »
2200640042 2403049019 2403049020 2704049027 280104002 1

SCHEDULED TRIBE (1 CANDIDATE)
2105040007

PHYSICALLY HANDICAPPED (3 CANDIDATES)
2403040000 2403039003 ZN(\I()JQ()()}

ECONOMICS
GENERAL {6 CANDIDATES)
20000 T 23060300 14 2406030030 26020300135 2704039005 270405901 |

OTHER BACKWARD CLASSES (3 CANDIDATES)
2404039001 2406030032 2702050015

SCHEDULED CASTE {2 CANDIDATES)
24006030007 2406030013

COMMERCE

GENERAL (17 CANDIDATES) .
2202060009 2403069003 240306901 | 2403069013 2406060010 2406060041 2406060050 2406060033 2406060059
2400000067 2406000075 2406060086 2406000094 2406060101 2406060104 2602060000 27020060008

OTHER BACKWARD CLASSES (9 CANDAIDATES)
2202000012 2301060001 2301060007 2405009014 2406060054 2406060066 24060601 12 2406060117 2702000000,
SCHEDULED CASTE (3 CANDIDATES) ’

2H04009003 2404069007 2106006007 |

PHYSICALLY HANDICAPPED (2 CANDIDATES)

2400060002 2006060107 -

MATHS
GENERAL (1 CANDIDATE)

27207003

OTHER BACKWARD CLASSES (1 CANDIDATE)
2001079005 _

BIOLOGY

GENERAL (30 CANDIDATES) ' ' : <
2101080007 2202080032 22()2080()35 2202080054 2202080055 2202089005 2202089007 2404089001 2405089016
24060R003 1 2407080004 2407080008 2407080027 2407080081 2407080102 2407080119 2407080122 2407080124
24UTOR0T30 2407080131 2407080164 2304080013 2501080020 2301080023 2501080026 2602080 12 2702080008
2702080047 2702080033 2703080042 ' :

hup Awww kvsangathan.nic.in/finalres. htm 7/19/2004
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,NDljl,‘lYA VIDYALAYA SANGATHAN . 3 A) — Page 8 of' 8

OTHER BACKWARD CLASSES (17 CANDIDATES)
2202080022 2301089002 2403089001 2405089003 2405( 189010 2405089014 2406080012 2407080063 2407080067
~ H070R0103 240T0R0T 10 2407080169 2501080028 2602080021 2602080036 270408902 | 2704089023

SCHEDULED CASTE (9 CANDIDATES)
220208 0o 05089034 2406080023 2407080038 2407080078 2407080133 2407080179 2501089001 280 080006

SCHEDULED TRIBE, (5 CANDIDATES) £
2202080017 2202080063 2407080 1y "6()"()8()()()3 2602080032

PHYSICALLY HANDICAPPED - (3 CANDIDATES)
2403089011 2403089033 2407080017 .

HISTORY |
GENERAL (7 CANDIDATES) '
24040499009 2407090013 2407090027 2301090001 2602090002 2703090061 28010900¢

OTHER BACKWARD CLASSES (4 CANDIDATES)
2202090010 2403099006 2405099008 270409900}

SCHEDULED CASTE (2 CANDIDATES).
2407090002 2R0 1090004

SCHEDULED TRIBE (2 CANDIDATES) .

2202080004 240709003

PHYSICALLY HANDICAPPED (2 CANDIDATES)
2403099007 2407090028 :

GEOGRAPHY

GENERAL - (2 CANDIDATES)
2404109001 2407100029 -

Ol HER BACKWARD CL. SSSES (1 CANDIDATES)

2407100003

http//ww kvsangathan.nic.in/finalres.htm - ) : . 7/19/2004
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Phone « 25 ""’()).1)%’73'700/’)‘; 71‘:07(u AN

No.F. &-1/PGT(HINDI)/05~KVS(GR)/£9.<£Z__%med 02-2-2005

i o e .

REGD, POST

T S el e ———— et o e "

SUBJeCT * CFFER OF ?F--’-‘VISZONA* APPOINTHENT
ON CONTRACY TO THE POST OF _FGT (HINDI) -

e

With reference to his/her application for the above pos*
St /Xm./Shei JAGDISH CHAUHAN ig  hereby informed

‘thot he/she kas been seiccied for a;pc...fmem on provisionai basis
againet the post of _PGT(HINDI) i ¢he Kendriva Vidyalaye
Sengathan in the pay gcuie of Re 6500-200-'0.500/—'

and posted at Kendriye Vigyalaya __Nagaon Hz/ She
will draw aliowances anc ofher ornefits in addition Yo his/her

Py oF rates or odmiszidle To the Kendrive Vidyeleya Sangathan

n
employees, This offer of appointment is subject to the candidate
being declared it for the nagt of | PGT(Hindi) o
oy @ Civil  Surgeon. This  provisional  apnointment of
Shri/Smt/¥umari __ Jagdish Chauhen . in  +the )
post of __ PGT(Himdi) it subject te the outcome ot

a 'rapcr‘?/crzr{ciugicn:’rc:'cmmz:ru*fcf*:orzs/f‘.:n ngs of the enquiry
committee set up wivh the approval of Competent Authorit ty
fo conduct detaiicd enquiry into *he brocedure cdobted
2y Kendriya Vidvalayc Songathar for sclection of candidates
‘or teachers b\/ .ﬂ;)zoymg orivate agency gro give, m‘rer'_-alzq_
report/ cenciugion/ recommenaation/ fin fings *o ‘cxsalr“{'cin as to

Ther ony  candidate  hor  roceved iy undue adventege

i il : ; ] 13 PR
Eyy virtue of nrocedure cdobtod oy Lendriva
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Vldyalaya Sangathan for the selechon and recruitment of
teachers for the year 2004-05.

This provisional appointment is for a péri’od of one year
or conclusion of enquiry giving ifs report whichever is earlier.
It is clarified that this provisional appointment 15&

temporary and will not confer any right for regularization,

seniority efc. except in accordance with fhe terms and
conditions herein.

In case before compie.lon of the said enquiry, the-
period of one year expires this provisional appointment may be
renewed by the offeree and the discretion to continue purely

vests with the offeree.

In case, the -enquirs Committee upholds his/ner.
selection, the present provisional appomfmenf will be dg.er_ned

as appointment letter on re.uier Eegs w.e f. the date of
joining of the appointee.

T,

“In  case the Auiry . committee "~ gives . e
reno "T/concxusmn/r'ecJmmenﬂahons/ﬁndmas that . his/her
seiection has not been carri:d out in accordance with the

selection procedure, then the present offer will be withdrawn.
‘However, he/she will be given relaxation of one year's age and

will be deemed eligible tc participate in the next selection

. process thereafter.

In case the enquiry corr ittee upholds his/her selection,
he/she will be on probation W.e.f. the date of joining for «
period of two years which may be extended. Upon successTul
completion of probation he/she will be confurmed in his/her
furn as  per Kendriye Vidyalaye Sangeihan rules on tho
availability Qf permanent vacancies.

A

T -
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2 If the candidate is a woman, she should certify that she
is not in the family way af the fime fof acceptance of the
appointment. If however, she is pregnant of twelve weeks
standing or more at the time of acceptance of appointment-as
a result of medical test, she will be declared temporarily
unfit and the offer of appointment would be treated as
withdrawn for the present. However, her’ appointment would
" be kept in abeyance until ‘her confirement is over or conclysion
of enquiry whichever is earlier. She would get herself
medically re-examined six weeks after the date of delivery
and her appointment would be subject fo production of medical
fitness certificate from a_Civil Surgeon. She would indicate
when her delivery is expected and also should indicate the
date of delivery soon after it has taken place. In case, the
candidate fails .fo comply with these instructions’ her
candidature would  not be considered and no further
correspondence will be entertained in this regard from her.
On production of medical fitness certificate, she wili be
appointed to the same post. ‘

“
‘

3. No TA will be admiczibie for first joining the Sangathan
as __ PGT(HINDI)

oy 4. During the provisional e:.n;»gainfmenf and thereafter, until
«*’ﬁ‘fw“;} he/ she is confirmed fthe & -vices of the appointee are
 terminable by one month's ncticz on either side without &iiy
- reason being assighed, thzreise. The appointing authorify,
however, reserves the right te terminate the services of The
appointee before expiry of the stipulated period of notice by
‘making payment of sum equivilent to the pay and allowances
for the period of notice or th: Wiexpired porﬁon thereof.

= -
AW e
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5  Other terms & conditions of service governing the

appointment are same as laid down in the Education Code for

Kendriya Vidyalayas as amended from fime to time. Since for

. Kendriya Vidyalaya Sangathan Employees, Welfare Scheme

’ has been introduced with effect from 1.4.2002 joining the
above scheme is compulsory.

s 6. “The appointment is provisional as stipulated in Para-2

-and is subject to the Scheduie Caste/ Tribe certificate being
verified through the proper channel and if the verification
reveals that the claim to belong to SC or ST as the case may
be, is false, the services wili be terminated forthwith without
assigning any further reason: and without prejudice to such
further action as may be teken under the provisions of the
Indian Penal Code for produciion of false certificate”.

7. Iu case of any dispute or claim against the Kendriya

Vidyalaya Sangathan, in resszct of service or any contract.
g \ ,

arising out of or flowing frem this offer of appointment the
Courts of Delhi alone shall heve jurisdiction.

—

8 If he/ shz accepts ~ ne. offer on the terms and

conditions stipulated he/ sne would send his/ her acceptance -

L . immediately to this office v veceipt of this memorandum and
Q%&“;@@ join the Kendriya Vidyalay: mentioned overleaf. Necessary
A proforma for the purposz f forms are enclosed herewith
which should be submitted fo the concerned Principal, affer
getting the same, duly completed in all respects.  This
acceptance should reech the undersigned in any case by

\14-2-200% . If the offer is not accepted by the said
date or after acceptance if ¥ke appointee does not report for
dey Gt me ubG\/:- c.Osz\L.d Kendr.)a Vlu, G{\..; G c-,

T 23-2-2005 , this offzr 0f appointment will automatically

—



B

stand cancelled and no further correspondence will be
enfertained from him/ har

»

)

9. Suppression of any infermation will be considered ¢ major
offence for which the punithment may extend to dismissai
from the services.

G+ 20 10, He/she wili not request for transfer within 03 years of

iniﬁal_appoinfmenf, if this otfer of provisional appointment is
deemed as regular appointrent. He/she 'is liable to be
transferred anywhere in Incti. ‘

11. He/she will be eligible “aor the New Restructured Defined
contribution pension system :iiy as circulated by KVS (HQRS)
vide  circular  No.2-17/2003-04/KVS  (Budge?) dated
08/12.03.2004 "and F, R-17/2003-04/KVS(Budget) dated
A s A roo S
24.12.2004. ;pr”’,,,

( UN. KHAVAREY )
ASSISTANT COMMISSIOMNER

/ S aiove

- _AGDISH CHAUHAN, C/0. SRI KASHINATH SINGH,
_583/10, NEW BASTI KYDGANJ,

ALLAHABAD - 211 003,

Cooy Torwama;. -m-. .

STECT 1 The Principai, Kendi i Vidyalaya _ — SAn case
- Sh./smt. /Km.__ —— accepts  the offer oF
appointment he/ she shoui:i be relieved immediately with the
“instructions Yo join his/hu- mew post under intimation to +the -
Sangathan. If the appoini=e is not working at present in his
Vidyalaya, this memorandim 12y be sent te the concornec
Vidyaiaya forthwith under it -ation to the Sangathan.

m::, SRS ’ . (‘
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2." The Principal, Kendriya Vidyalaya NAGAON -y,
- date of joining of the cendidate may be intimated to this
office immediately after the candidate reports for duty. In
case he/ she does not join by the stipulated date, this office
should be informed telegraphically,  This appointment s
further subject to producticn of certificates etc. as per
Article 49(1) of Education Code for Kendriya Vidyalayas. The
-candidate be aliowed o Jein his/ her duties only after
verification of ocriginal certificates, and on submission of
requisite forms/ statements duly completed in all respects.
Those appointed under SC/ST quota may be allowed to Join

duties only on production of original certificate mentioned in

para @ of the order. Théy are also requested to check the
original certificates in respect of the qualifications of the
appointee employee and satisiy themselves that the appointee
possess requisite qualificatin for the post he/ she s
appointed to. The Principal; ncharge Principal will certify on
the joining report.itself reye-ding his/ her satisfaction abo.+
- the certificate produced. | \ |

3. The Dy. Commiz <nne. (Admn.), KVS (HQ). New Dalxi
tor infermation pleass: ‘ o ‘
~

. 7
3

ASSTSTANT COMMISSIONER
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KS!:NURIYA ViBYALAYA SANG/“THAN

Resioiial Offioe,
Chayaram Blaan, Maligaon Chariali,
(Guwahati-781012 |
Phone @ 2571 798/257 1799/2571797(FAX)
| REGISTEKED POST

Mo F.8-T/PRY/2065-¥VSERY | N 1)) = ) [, Deted: 04.02 2005

SURJIECT : OFFIER O PROVIS ;U!?/.I APPOYINT MENT  ON CONTRACT ToO
THE PG&T OF Pﬁ](“"rﬁxn?l TeACHER,
Golam Robt,_m‘l Ahmed

With reference to his/her application for the cbove podt
St /Km/Shei_ oo 18 hereby informed Fhet
he/she has, pogen selected for appointment. on provisional basis
against the posf’ of &?af;‘?%‘ the Kendriya Vidyalaya Sangathan in the
pay scale of Re. 4500- -325-7000/- and posted at Kendriya
Vidyalaya, _ i - He/ She will drow
ollowrances and other beneﬂis in addmon to his/her pay at rates as

admissible to the Ke{*nc&mix Vvd;lclaygmoangafhan employees. This

of fer of appointment is sub ject he eandidate being declared fit
- for the post of PRT by a Ciyil Surgzon. Thig provisional appaintiment
of Shri/Smt/Kumari in the

post of PRT is subject +o '1he outcome of a report/ conclusion/
recommendations/findings of the enquiry committee set up with the
approval of Competent Aut hom’ry to conduct detailed enquiry into
the procedure adopted by Kendriya Vidyalaya Sangathan . fér
selection of candidates for teachers by employing private agendy
and give, infer-alia vepctﬂ‘/conclusuon/vecommendaﬂonlflnqus 0
ascertain as to whether any candidate has received any undus
advantage by virtue of procedure adopted by Kendriya

Q& \
T

o
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Vidyalaya Sangafhan for the selection and recruitment of
reachers for the year 200" =

This p:r‘ovisional appointment is for a period of one year
or conclusion of enquiry giving its report whichever is earlier.
T+ is clarified that this provisional appointment is purely
temporary and will not confer any right for regularization,
seniority eftc. except in accordance with the terms and
conditions herein.

In case before completion of the said enquiry, the
period of ‘one year expires this provisional appointment may be

renewed by the offereg and the dlscrehon to continue purely
vests wlfh fhe offeree.

In 'case - the enquiry Committee upholds his/her
selection, the pr‘esemL provisi=nal ‘appointment will be deeined
as appom‘tmenf letter on e uler basis w.c €. the date of
joining of the appointee.

[

ropnﬂf/concnus;on/recom ..... datons/findings that his/hes
seiection has not be(_;»n car:‘; :d out in accordance with +fe.
selec’rio’n'procédure ﬂ'\e.n the present offer will be 'wifhdmwn
However; he/she will be given relaxation of one year's age an

will be deemed ehglble te pqrﬂapa‘l’e in the next selechom
process1hereuf1’er |

In case the er’e:guiry committee  gives =

In case The enquiry cotn ittee upholds hls/her selection,
he/she will be on probation W.e.f. the ‘date of joining for =
period of two ‘years which. may.be extended. Upon successful
comple’non of probahon he/she wull be confirtmed in his/her
turn os per TKendriye Vidyalave Sangothen rules on
avoi!obilé’fy of permanent vacowcies.

1

rla
'
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¢ If the candidate is a woman. she should certify that she

is not in the family way at the time to; acceptance of the
oppo.ivrmﬁwenf. If howeiér, she is pregnant of twelve weeks
standing or more at the filme of acceptance of appointment as
o result of medical test she will be -declared temporarily
unfit and the offer of appointment would be treated as
withdrawn for the present. However her appointment would
be kept in abeyance un-{_"il her confinement is over or conclusion
of enquiry whichever is earlier. She would get herself
medically re-examined six weeks after the date of delivery

and her appointment would be subject to production of medical

fitness certificate from a Civil Surgeon.  She would indicdte
when her delivery is expected and also should indicate the
date of delivery soon after it has taken place. In case, the
candidate fails to comply with these instructions fir
candidature would not be considered and no further
correspondence will be. entertained in this regard from her
On prba_Ucﬁon of me;'dical fitness certificate, she will pe
appointed to the same post.
3. No TA will be admissihle for first Joining the Sangathan
as __P,R.T. |

4. During the provigional dpyointment and thereafter. ynti
ne/ she s confirmed the = wices of the appointee are
terminable by one month's notitz on cither side without any
reason being assigned, therefsr. The appointing authority
however, reserves the right te terminate the ‘services of the
appointee before expiry of the stipulated period of notice by
making payment of sum equivelént to the pay and allowances
for the period of notice or ‘the wiexpired portion thereof.
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5 Other ierms & cenditions - of  cervice caverning  fhe

cpreinfinent cre same gs |g- down in the Fducssiop

HKendrive ‘v’idyolayos as omenced from time o Time

Code for
Since far
Kendriye Vidyeleya Sangothan Employees, Weltare Scheme
hos becn introduced wjth cifect from 1.4.2002 joining  the
cheve scheme s Compulééhy |

5 "The appointment s provisional as stipulated in Papq-+
anc is subject to the Schedule Caste/ Tribe certificate being
verified through the pidper channel and if the verification
reveals that the claim o belong to sC op ST as the case may
be, is false the services wili be terminated forthwith withoyt
assigning any further rgGSOn: and withoyt Prejudice to sych
further action as may be teken under the provisions of the
Indian Penal Code for product on of false certificate”

-~

. Ii case of any cispute or claim against the Kendriyg
Vidyalaya Sangathan, in presszet of service or any contract . -
arising out of op flowing from thjs offer of appointment the
Courts of Delhi alone shall hove Jurisdiction. |
8 If he/ she accepts  he offer on the terms and
conditions stipulated he/ she would send hijs/ her acceptance
immediately to this office o receipt of this memorandum qnd
Join the Kendriya Vidyalay - mentioned overleqf . Necessary
proforma for the PUrpesz of forms qre enclosed herewi+
which should be submitted to the concerned Principal, affer
getting the same duly completed in g respects.  This
acceptance should reach ihe undersigned in any case by
16-02;2005 . If the offer s not accepted by the said
~ date or after accep'roncgf;{ it Yke appointee does not report fo
Vduf‘y Gt the  above  ramed Kendriyq Vidysiaya e
23-02~2005.~ . this offar 0f appointment wil| aufomaﬁcally
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stend  cencelled  gne ne  further correspondence, oyt

Y
P

enfertained from L har

9 Suppression of any infermation will be considered ¢ ma jaoe

offence for which the Dt chment may  extend tfo dismiccn:

Tron the servi cen

1Y Hesshe b ohot request for transfer within U3 vears ot

initiai appointmient, i€ this g+ fer of provisional appointment is
deemed ¢ reqular appeintiient.  He/she As_liable to0 bg

3
ransfarred gnywhere i Incii

11 He/she will be e!igib!e “or the New Restructured Defined
contribution pension sysgfem “nly as circulated by Kvs (HQRS)
vide  circular No 2-17,2003-04/KVs (Budget)  doted
08/12.03.2004 and F, 2-17/2003-04/ VS(Budget) doted
24.12 200 7\035 L

( U. N, KHAWAREY )
ASSISTANT COMMISSIONES

Encl: As above

' bbani Ahmad |
ﬁ-ir%‘éé?gfo 3 Fakirgan),P.5.3 South Salnmara,
-Dists Dhubri (ASSAM) 783330

Copy forwarded to: -

1. The Principat, Kengdoi .. Vidyalaya - An case
Sh./smt. /Km. e accepts  the offer oF
appointment he/ she should be relieved immediately with the
instructions to join his/her mew post ‘under intimation to the
Sdngafh_an_ If the appointze is not wohkihg at present in his:
Vidyalay;o, this memorqgndiom 1ﬁay be sent tec the concerne
Vidyalaya fqrfhy{)ifh under irtination to the Sangathan.




. candidate be aliowed 1o
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REGISTERED POST 0

2. The Principal, Kendriya Vidyalaya ol (ASSMA)‘ The

date of joining of the candidate may be intimated to this
office i'.mmediafely_ aftey

the candidate reports for duty In
case he/ she does not jpin by the stipulated date, this office
should " be informed ﬂ;legro;‘)hicolly, This appointment s
further subject to prsjduq‘ric-n of certificates etc.
Article 49(1) of Education Code for Kendri

as per
ya Vidyalayas Tke
jein his/ her duties oniy afier
verification of original certificates, and on submission of
requisite forms/ statements duly completed in all respects

Those appointed under SC/s7T quota may be allowed to Join
duties only on production of original certificate mentioned in
para @ of the order, "-:.They are also requested to check the
original - certificates in respect of the qualifications of the
appointee -employee and sotisty themselves that the appoinies
possess' requisite qualificatizn for the post he/ she s
appeinted to. The Pr*iné:ipc!/’ -ncharge Prizcipal will certivy o
the joining report itself regerding his/ her satisfaction Qoo
“he certificate vroduced:

. 24 oo (VAN /] \
2 ] HRAN -COIT‘.NH.': (A(_Jnn.)l p\.‘v g '-J*‘Q), .\‘,3’,(‘/ )
Cooaformetion tizas 2 :
-

ASSISTANT COMMISSICr s

ﬂ[\?(j”v\\w/\@ | .
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. CSENDRIYA VIDYALAYA SANGATHAN
-y ) ‘ L Regional Office,
(Chayaram Bhawan, Maligaon ¢ ‘hanal,

Guwahati-?_tﬂlOIZ " REGISTERED POST
Phane ¢ 25717981257 1799/2571 197(FAX)
__JI.._(.._IZ G (MATHS J/0D= KV 5L )/ Dated:_oa-2-2068
Nof‘ 8- gy ooted

SUBJELT OFPER OF PROVISI.ON&L APPOQINTMENT. _
| ON CONTRACT TQ THE POST OF _ W(MTHEMATICS)

With reference to his/her cpphcu‘ﬂon for The avove post

Sm /¥, /Shm VIRIN &;g&a; SINGH g  hereby informed
that he/she. has been selected for appointment on provisional basis

against the post of _JGT(MATHS) . _in the Kendriya Vidyalaya
- Sangathan in'the pay seale of Re._ 8800:178-9000/m .
and posted at Kendriya Vidyalaya _DIGARB(ASSAM) . He/'She

will draw dllowances and other benefits in addition to his/her
pay at rates og admissible o the Kendriya Vidyalaya Sangathan
‘employecs. This offer of appointment i subject to the candidate

being decldred fit for the post of _I@r(MaATHS) ‘
by a Civit Surgeon. This provisional appointment of -

Shri/Sret/Kumari___VIPIN BIHARI SINGH in the
post-of ___ TGT(MATHS) is subject to the outcome of

& repert/conclugivnsi sesmmendetlons/ findinge of the enquiry’
committee ' get up  with the approval of Competent Authority
to conduct detailed enquiry into the procedure adopted
by Xendriya Vidyalaya Sangathan for selection of candidates
fiT THAFATTE By gpley’™q privete agency and qive; interalie
report/ conclusion/ recommendation/ findinge to mrfum as to
‘whether  any  condidate  hag , received amy undue adventege
by  virtue  of brocndu"z . adopted T by Kendriva

Op=. 26 200C 10:200M M1

L 1

L m———————"



‘,_}'\ ’ .
A -~ Ag-

i «
| S N .
-t .
' ‘ H \
; . -

VEEMDRIYA VIUYALAY A SaNGE T Al

W oaanen T L TN
PR WL SN L]
[

'
.s R

A v
A ECI TN TTT o ORI A TR N ' sepyter v
sy ardm f{}u --n, A, .]‘ R LR 01!:(‘. . ' !\'.:,‘.
. Guwtha 7 '

STed 0361 Phone : 25TIT98/257 17992571797 (FAN)
No.F._8-1/PGT (Hind1)/05-KVS(GR)/I 5o~ Fdted:  02-02-200%

SUBJECT * GFFER OF PROVISIONAL APPOINTMENT
OiN CONTRACY TO THE POST oF _FET(HINDI)

With rcference to his/her appliceiion for the above post

St xR/ Shri Sushil Kumar i€ hereby informec

I that he/she has teen selected Tor agpo:ntment on provisional basig
against the post of _ PGT(Hindl) in the Kendrva Vidyaleve

" . Sangathan in the nay seale of D¢ | _€900-200 ¢3,50¢ -
and bosted et rendriya Viayaleve | Pimgse e uhe

will draw aligwances and ciner | an S tnae cde v el
: nay ot retes oo admissible vo vhe Nendriye Vidyaieye sangsthiun
} employees This cffer of appointment is subject ve the candidote
‘ being declared #it for the nrgt of _ PGT(Hindi)

. . by a Civil Surgeon. Thie  provizionai  appointment o
. Shei/Smt/Yume~___Sushil Kuaar n the

j post of __PGT(Hird1) iz subsect te the outcome o7

(| . & report/ennciucisa/recommendetions/findings of  ver ey

‘."-’ committee sy up with the approval of Competent Authority
: to conduct «evoiled eaguiry into Tthe brocecdure cdobtec
by Kendriye ‘iayalaye Sargethan tor gelectizn of candidate
for teachere Ly ~ranioving prive*e ageacy and  give ater-uin
repo'-‘r/ cenzicn o/ recominendnTion’ X'i:"ci"tg-f s gmertagqy et e
whether 2 -araidete TaV rNLeiVIG arme uaalie u~:1‘*cn'x‘:::-.
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Vidyaldya Sangathan for the selection and recruitment of
teachers for the year 2004-05.

This provisional appointment is for a period of one year
or conclusion of enquiry giving its report whichever is earlier.
1t is clarified that this provisional appointment is purely
temporary and will not confer any right for regularization,
seniority etc. except in accordance with the terms and
conditicns herzin,

In case before completion of the said enquiry, the
period of one year expires this provisional appointment may be
renewed by the offeree and the discretion to continue purely

vests with the offeree.

In case, the enquiry Committee upholds his/her
selection, the present provisional appointment will be deemed
as appointment letter on rz. ular basis w.e.f. the date of
joining of the appointee.

In case the e .uiry committee  gives @
report/conciusion/recommendu.ﬁons/findings that  his/her
selection has not been cori:d out in accordance with the
selection procedure, then the present offer will oe withdrawn.

P However, he/she will be given ~elaxation of one year's age and
' will be deemed eligible to participate in the next selection
process thereafter. |

In case the enquiry com iittee upholds his/her selection,
: he/she will be on probation w.e f the date of joining for c
period of fwo years which may be extended. Upon successful
completion of probation he/she will be confirmed in his/her
furn as per Kendriya Vidyalaya Sangothan rules on tha
availability of permanent vacengies.
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5 If the candidate is a woman, she should certify that she
is not in the family way at the l.= . ' ac~zatance W° i
appointment. If however, she is preghuat of fwelve weeks
standing or more at the time of acceptance of appointment as
a result of medical test, she will be declared temporarily
unfit and the offer of appointment would be treated as
withdrawn for the present. However, her appointment would
be kept in abeyance until her confinement is over or conclusion
of enquiry whichever s earlicr. She would get herself
medically re-examined six weeks after the date of delivery
and her appointment would be subject to production of medical
fitness certificate from a Civil Surgeon. She would indicate
when her delivery is expected and also should indicate the
date of delivery socn affer it has tuken: ptace. In case, the
candidate fails to comply with th2se ingiructions her
candidature would not be constler - ad no fusther
correspondence will be entertained in this regard from her.
On production of medical fitness certificate, she will be

appointed to the same post.

3 No TA will be admissizie for first ioining the Sangatnhan

as _ PGT(Hindi)

4. During the provisional cppointment and thereafter, until
he/ she is confirmed the s wices of the appointee are
terminable by onc month's nolitz on cithar side without ony
reason being assigned, thercior. The appointing authority,
however, reserves the right te terminate ine services of the
appointee before expiry of the stipulaiad pericd of nohce by
making payment of sum equivalent to Thz pay sud. allowances
for the peri‘od of notice or the Wiexpired porﬁon'thereof.
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5. Other terms & conditions of service governing the
appointment are same as laid down in the Education Code for
Kendriya Vidyalayas as amended from time to time. Since for
Kendriya Vidyalaya Sangathan Employees, Welfare Scheme
has been introduced with cffect from 1.4,2002 joining the
above scheme is compulsory.

6. “The appointment is provisional as stipuluted in Para-
and is subject to the Scheduie Caste/ Tribe soptificate bling
verified through the proper channe! and if the verification
reveals that the claim to belong to SC or ST as the case may
be, is false, the services will be terminated forthwith without
assigning any further reasons and without prejudice fo such
further action as may be taken under the provisions of the
Indian Penal Code for producion of false certificate”.

7. In case of any dispute cor claim against the Kendriya

Vidyalaya Sangathan, in resszct of service or any contract.

arising out of or flowing frem this offer of appointment the
Courts of Delhi alone shall have jurisdiction.

8. If he/ she accepts ne offer on the terms and
conditions stipulated he/ she would send his/ her accertance
immediately to this office or receipt of this memorandum and
join the Kendriya Vidyalay: mentioned overleaf. Necessary
proforma for the purpsse iy Taiiis are enciosed herewitn
which should be submitted to the concerned Principal, affer

'getting the same duly completed in all respects.  This
acceptance should reach the undersigned in any case by

14-2-2005 . If the offer is not accepted by the said
date or after acceptance if ¥he appointee does not report for
duty Gt the above nomed Kendriya Vidycicys by

23-2-2005--  this offer 0f appointment will automatically
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stand cancelled and no further correspondence will be
" entertained from him/ har

9.  Suppression of any infermation will be considered o major
offence for which the pum :hment may extend to dismiscsal
from the services.

10 He/she wili not request for transfer within 03 years ot
initial appointment, if this otfer of provisiona! appointment is
deemed as reqular appointment.  He/she is liable to be

transferred anywhere in Indiii_

11 He/she will be eligible “or the New Restructured Defined
contribution pension system caly as circulated by KVS (HQRS)
vide circular  No.2-17/2003-04/KV5 (Budget)  daied
08/12.03.2004 and F, 2.~17/2003-04/KVS(Budgei) davex
24.12.2004. /MQ )

( V. W, [SULIEREY

ASSISTANT COMMISSIONER

Encl: As above.
‘SUSHIL KWMAR, | .
OHANA ROAD, RATIA

8/3 AGGERWAL COLONY, T

DIST. FATEHABAD, PIN - 123 051 (HARYANA)
Copy forwardezd to: -

1 The Principai, Kend iz Vidyalaya BXEr.AY CIn caze

R

. Sh/smt./Km._- .. accepts  the offer  of
' appointment he/ she should be relieved immediately with the
instructions to join his/hzr mew post under intimation fo the
Sangathan. If the appointee is not working ai present Nt
Vidyalaya, this memoranduw, 1ay be sent o the coneorned
Vidyalaya forthwith under inti1ation to rie Sanguihah
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2 The Principal, Kendriya Vidyalaya _DIGARU . The
date of joining of the candidate may be intimated to this
office immediately after the candidate reports for duty. In
case he/ she does not join by the stipulated date, this office

should be informed telegraphically. This appointment is
further subject to producticn of certificates etc. as per
Article 49(1) of Education Codé for Kendriya Vidyalayas. The
candidate be allowed to juin his/ her duties only after
verification of original cer.ficaies, and on submizzion cf
requisite forms/ statements duly completed in all respects
Those appointed under SC/5T quota may be allowed to join
duties only on production of original certificate mentioned if
para & of the order. They .re also requested to check the
original certificates in respect of the qualifications of the
appointee employee and satisiy themselves that the appoinfec
possess requisite qualificatisn for the post he/ she is
appointed te. The Principal/ .ncharge Principal will certity o
the joining report itself rege-ding his/ her satisfaction about

the certificate produced.

3 The Dy. Commize e (Admn.), KVS (HQ), New ulnt

For information pleaze. /

ASSISTANT COMMISSIONER
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YSENDRIYA VIDYALAYA SANGCATHAN
Regional Qffice,
Chayaram Bhawan, Mahgaogn ¢ hanaly,
AN Guwahati-781012 . REGLSTERED POST
A .f“sf"-l“ ' Phone : 2571798/2571799/25717 AX)
+No.F. B-l/PGT(Phya:Ml)/OS-KVS(GR)/loz'%% d: 02-02-2005

-+ SUBJECT * QFFER OF PROVISIONAL APPOINTMENT .
Cal A ON CONTRACT TO THE POST OF _ror(physics)

Chra

o - Wl'fh reference to his/her application for the above post™ -~
Smf /¥m./Shri__anandsallabh 7 it hereby informed
~ that he/she has been selected for appointment on provisional basis
against the post of ____ PGT(Physics) in the Kendriya Vldya!aya
i Sangathan in the pay scale of Re. 6500-200~10500/~
' and posted at Kendriya Vidyalaya ___IOC Noonmati Gpw»/g,iﬁl-{z/ She
will draw allowances and other benefits in addition to his/her
pay at retes es admicsible to the Kendriya. Vidyalaya Sangathan

P o f{ - employees. This offer of appointment is subject to the candzdo’re

SRR
o .,!‘,, e

; a‘» n:},bcing declared fit for the post of PGT(Physics)

.e‘{

";-“‘3;Lf.~“‘-'by a Civil Surgeon. This provisional appointment ot
P gty

R ;, 1,,;?‘ Shri/Smt/Kumari__Anand Ballabh . in  the
'*‘s‘*‘, kf’kg post.of ___ P@r(rhysics) is subject to the outcome o’r

R j;o- repert/conclusien/rccommendations/findings of the ~ enquiry

,  | SR % committee set up with the approval of Competent Authority

w"‘%
‘)

.T—»:m-:j by chc‘rlya Vidyslaya Sanguthan for selection of candidates
". . forteachers by employing private agency and give, inter-dlia
repor‘f/ conclusion/ recommendation/ findings to ascertain as to
b ik ?'i,‘ix,,whc‘rhvr any candidate has received any undue adventege
b fr by virtue of procedure  ‘adopted - by Kendriva
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Vidyalaya 56ngafhon for the selection and recruitment of
teachers for the year 2004-C5

-

This provisional appointinent is for o period of one year
or conclusion of enquiry giving ifs report whichever [s earlier.
1t is clarified that this provisional appointment is purely

temporary and will not confer any right for regularization,
seniority etc. except in accordance with the terms and

conditions herein.

In case before completion of. the said enquiry, the

period of one year expires this provisional appointment may be

renewed by the offeree and the discretion fo confinue purely

vests with the offeree.

In case, the enquir Committee upholds his/ner

selection, the present provisivnal appointment will be deemed
as appointment letter on rz.ulc? basis w.c.f. the date of

joining of the appointee.

erUiry committee  gives G

In case . the
that his/her

repcrt/conclusion/recommendaﬁons/findings
‘ . . .
.d out in accordance with tne

selection has not been cori
selection procedure, then the present offer will be withdrawn.

However, he/she will be aiven relaxation of one year's ag2 and
will be deemed eligible tc participate in the next selectio

process thereafter.

In case the enquiry cot jittee upholds his/her selection.
he/she will be on probation w.e.f. the date of joining for o
period of two years which may. be extended. Upon successful
completion of probation he/she will be confirmed in his/her
furn oS pen Kendriye Vidyalaye Sangoinon rules

_ availability of permanent vacawncies.

e« on tha
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5 If the candidate is a woman, she should certify that she

is not in the family way at the time to{ acceptance of the

appointment.  If however, she is pregnant of twelve weeks
standing or more at the fime of acceptance of appointment as

" o result of medical test, she will be declared temporarily

unfit and the offer of appointment would be treated as
withdrawn for the present. However, her appointment would
be kept in abeyance until her confinement is over or conclusion
of enquiry whichever is earlier. She would get herself
medically re-examined six weeks after the dote of delivery
and her appointment would be subject to production of medical
fitness certificate from a Civil Surgeon. She would indicate
when her delivery is expected and also should indicate thz
date of delivery soon after it has taken place. In case, the
candidate fails to comply with these instructions her
candidature would not be considered and no further
correspondence will be entertained in this regard from her.

On production of medical fitness certificate, she will be
appointed to the same post.

3. No TA will be admissibiz for first joining the Sangathan
as PGT(Physics)

4. During the provisional appointment and thereafter, until
he/ she is confirmed the s -vices of the appointee are

terminable by one month's noticz on either side without any

reason being assigned, therciee. The appointing authority,

however, reserves the right e terminate the ‘services of the

* . appointee before expiry of the stipulated period of notice by

‘making payment of .sum equivelent to the pay and allowances

for the period of notice or the wiexpired portion thereof.

-
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5  Other terms & conditions of service governing the
appointment are same as laid down in the Education Code for
Kendriya Vidyalayas as amended from time to time. Since for
Kendriya Vidyalaya Sangathan Employees, Welfare Scheme
has been introduced with effect from 1.4.2002 joining the
above scheme is compulsory.

6. “The appointment is pravisional as stipulated in iw :-%
and is subject to the Scheduie Caste/ Tribe certificate being
verified through the proper channel and if the verification
reveals that the claim to beleng to SC or ST as the case may
be, is false, the services wili be terminated forthwith without
assigning any further reasons and without prejudice to such

" further action as may be token under the provisions of the
Indian Penal Code for producrion of false certificate”.

-y

7. In casé of any dispute or claim against the Kendriya

Vidyalaya Sangathan, in resszct of service or any contract.’

arising out of or flowing frem this offer of appointment the
Courts of Delhi alone shall heve jurisdiction.

8. If he/ she accepts he offer on the terms and
conditions stipulated he/ she would send his/ her acceptance

" immediately to this office ci receipt of this memorandum and
join the Kendriya Vidyalay: mentioned overleaf. Necessary

- !,,;ag..‘_pr'oforma for the purposz of forms: are enclosed herewith

which should be submitted fo the concerned Principal, after
getting the same duly completed in all respects.  This
acceptance should reach the undersigned in any case by
/14-02-2005 If the offer is not accepted by the said
date or after acceptance if *ko appointee does not report for

-_dufy _ot. the above ramed Kendriya Vidyaicya
Y 23-02;2qq5."-.g |

:"\\l
I—’

this offer 6f appointment will automatically
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stand cancelled and ne {irther. correspondence will be
entertfained from him/ hzr

9. Suppression of any infermation will be considered-c major
offence for which the punizhment may extend to dismissai
from the services.

10, He/she wili not reques: for transfer within 03 years ot
initial appointment, if this_o%fer of provisional appointment is
deemed as regular appointment  He/she is liable to be
transferred anywhere in Indii_

11. He/she will be cligitle “ar the New Restructured Defined
contribution pension system c¢aly as circulated by KVS (HQRS)
vide circular  No0.2-17/2003-04/KVS  (Budget) dated
08/12.03.2004 and F, &-17/2003-04/KVS(Budget) dated

24.12.2004. b[
( Ue N, Q\HA@WA&Y’)

ASSISTANT_COMMISSIONER

Encl: As above.
- _\/Anand Ballabh. C/o Mr. D.K, Saxena

l
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602E/15 Ward No.3, Mohrauu,
New Delhl ¢+ 110 030 -
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"1. " The Principal, Kend:i.. Vidyalaya T Incaose

Sh./Smt./Km. — accepts the offer of

appointment he/ she should ‘be relieved immediately with the
. instructions to join his/her mew post ‘under intimation to the -
“'Songa'rhon If the appointee is not working at present in his
AR Vldyalayu this memorandum ay be sent to the concerned
Vldyalaya for'fhwcfh under irtination to the Sangathan.

Wy r‘:‘)' 2y i "a‘ .
. ,,
e d v

t

A

e P o

= —— I v



“;'

1§41

inforimed
{ P
' 3cnqutr'y

ent Authority

‘inte

rain as,
Q
1
i
]
|

candi

t
IR
!
{

e e <

M. stk g oeny U
. * 3
.t - s T
” e LT . S -
. - e o A . T T e e Gt bt
- = e oo — - - iz Seomemors P Y " .
- T S T - — e e e+ ez 2 DRI = i L BT STV o TR
R PP = > re e - — e T e - _ -
- ..H - ..h N ﬂ = R _ [T S - G .‘..‘,.,u.llll»hl...w:.crnur”w ——
o wsa, W7 Ve - g v vt L TSI S v —_— tl!lil\l\«\(‘oﬁn)\pmﬁuéfle —
b eReniee] B — - T T T R RIS e S =
AN e . R i " & bl TR T T
BRI - N‘w..w.ur!..!mn. ;r'(wp v ’ ' T T Hi e e — \u.\w.u.w:u.m.m\u.b L
P . g 8 v 0 e Ll =~ e > Fnd s AT 2w e
-m - £ S D H e ﬂ - - c R = 4Vl PR \Ln"llll.l e e Il - (l.l.uuh..nu“wn-l -
- s D e vV’l.‘. —_ - — - - - -
i A 4 o £ = . R e i A S
. & o + ot a L = e . - z
L = ! ) o B - -
. e b = - .
3 <
L
G,
E
e

}. | odop‘:c.d

Sangathan
| .
¢ candida

. e A ST ST, NR Lo
= TR T T W S ST RS e S

ent
"y
1

e .

i
1‘1
f
g

ye
|
R
{
g

|

|

|

|

i

|

.'%.
iv?
i

l

1

the oufcqmé;_ ot

MENT
TGT( MATHEMATIC

AN
© 03=2-200%

inty
£,ithe
ete

E
PEr

|
dy
1 !
th
il

on
!
9
asc

rus?’
byx
1
li
|
‘.*.
I
L
ll
I
I
I
K
|
g

on provisional basis '

in the Kendriya Vidyalaya

5%00-

or the above post

© hereby

ir addition to his/ her
a Vidyalaya
bject to th

- TGT{MATHS)
|
apFo
0

1 -

3 SEsE :

N d 0 m\' - Q‘l} l‘i\ ———— - .'l\ll'.x - - ——— ‘l"ll"‘l‘.l(n“}" ———— . — T — l\lll“'lt\”lnlf
<l O o S- BrE ) S

S = e , e ° N B

1)) (] 'Y ; oQa.d

P p4 ] i "

R 0 5 - b kS o

R

for* selectit

gaot ! "harai,

1

| rovisional
GH THAKUR

{1 is subject 1
d

!

|

han

t

linto fh(: “proce

N

ntment is su

ost of

1,PO%
o
| d}ip'pzrovc

B
-

i

O THE POST OF

1 )
25717992571 TONFAX)

|
\ "
at
i1
X

i

driya Vidyalaya

G
SIONAL APPOINT
T
t

cncfr
o the Kendriy

jonal e,

uwahati-7819 2

ected for appointment

TGT {MATHS

m
Ji
i l | !
enq

|

|

A

|

“.

|

| Rey
_Chayaram J3hawan, Mah

G

§71798/

!

cale of R
;sib!q:
|

*.
1
f pP
|
Tl’}:‘ls.' 1 P
pAVAN | SIN
' bl
q‘;lsma
he
ui
Fa
P
en
P

) !

for the

o)
.« oo

v
¢

1RIY A VIDYALAYA SA
gel
ay €

fit

| Surgeon.

b
¢
i

 PAVAN SINGH THAKUR

s admis

qi! i

Y g —

»;

]
+

Phone
Ken

”
wh

|

ON CONTRACT

T GFFER QF PROVI

£
A -

= e

|

wlch!
:
‘ 4
;

amiz. T e .
e iteuiiiedPhihpmsnivel

JEPSRC Y 4

++ the, post of
raw allowances
ce
1
1‘5 o]
ed

. - ===z~ e T 3 .
5] [N kX le— 3 wOu.Wsal. M I . v i =28
a 5 £ W Er5TEIN ZSEl=e=0rg—= =t :
b a ey = Dus = e D T e BT TeS e e T e
N e W At T e R T IoX s et e == iz DT
Y : /# A Sy ) == = fe =F ) N RS e T T T
o 9] ™~ & SN S B =¥ haty § Sl i Al gubeaad T -
m r... b =
7 i

Lo oe

tii

(A
. ;j‘%

I

n

{

@'

i

&

1

3Il r

|

)

f
°?
o
i
en

With reference to his/her applicatio

athan in the p

. 3.
i
1
L4

d posted at

= b= Ty
o g SRR o) Bt QM Oy
(0 o <5 2 . =

"
"

: s T il =

B ) e : e T Y Oy s
Rt T e =Y ST Qs 2
et = . - e

Smt./
E t
" that he/she has been
: gain

150
i an
-;wil‘:‘, d
J

!
i
B
+

5UBJES

i
g7y T
T e = = ]
- - - e SRS LT I S S TS . e oy 8
M i - e i s o TR TR Ty e e e S e
- : — - e e e e e - > T = B
- - = e o (.l(.svl‘.)ﬁlhrﬂ.lvvluu, S s T S R e e 3
B TR, s o T T e e
v L e N i e g e T S luiiillcn\ﬂ.é‘lmun‘.i e = r— >
- e T s o W el i e e T g
- s —- S, —~ —— s e e e e e e 2T ST
e e s e = e e o S — — e o o SN T T
i -~ - - s ha 2 oot g o - e = R i
- - . e oot i e ST e e ¥ e e P LT mg o S—— e et
- N e e e = e R <
TV ~ o : e e e T s ey S P h—s -
i% e b S — P = e - s e e et e A -
P &ﬁﬂ. P, e P R - — o = —— e i Ab N‘!Ilo\l.vtt,:! HAwﬂcl!u.... A
- -~ h\l.ﬁ = . Pty Pty e — SEE
S R L = T 7 et e RRFTF e -~ B B
-~ | - B v ) i, P g L,




Ranatc B2 #

s = o F

- e e e SR e P S -
T T - . PR s Wi o Sl s e
— - : - FER e n T T T R e n e e e DT
s LTI IS o= e T T - L rin TR o e e T, T i
B 0% m—— : G- Do S R it e asict-thy Nt g Y E PR
. T S ST nITTTUUE RS e T TS pme e
e ERE R R T T ’ T e
T . AR S SR P I S B e Eos g S Lol e S «
- - oo See mAe eI TTTTET a2 YT M s T LSt e C it e e T Tteom s
: S e 52170 ThS G € 2 T T VT T e e e PR -
D . - g Q- X e Q.. R P 5w V- o« ST N e e T
- C > T s & LT =@ - o RS TR TS et S e T,
=~ . — = C += v E_o SO, SU e SR ERE Y b Q Q £ O TSR e ey, o -
o S 0 ¥ o ¢ oy ey STTT T 8TE T Oy 5 o8 - LT T s
S =5 £ SR 2 0% 0 £ Z.g ot R B e SR ST
Tt S 5382 v E S FOm  Z L EEw BN
S| 2 9 = £ v oTTTTTT e D -3 LS = g oy T TTo L . T TR T
£ ° Y S 5 2 = 3 w .o 9 B 25 iR e TS = R ST T
+~ v = 9 g @ C D £ -9 8 Q. 9. - O e i - et e
= 4 7 2 + S e — et e o= = O S T T T N N Ty — e e = _
r o L £ O v B R R | e —ivrh - it Rt L e i R Sl s e
s 0 S O £ &° SE ST SR 6..+||H..01.|h ) o . et TR L ST = et
b o > 8 = 2 =S 93 =Yg T2 Wit - - pﬂ.dln...ﬂu‘%(\iniui\l-.ﬂuﬂuluila... =
o 9 E e 8 o - Iy F...=9-> o F% -  _u H-O-o-UmT= T
- T £ £ 5 o & o - i — Ly SO SE o g T Y
s ep9 v O+ Y 3 E w ot o= =) nuG.r.mJ. -
B Yz 5w £ S v g ° E.5-° 2,8 95
E T 2. 3 g 5 .S fFEw - gE£E% 5 g% a
| = £2%  ES3 ST E S I
= L & oL .mv.m E a8 .m&lnap ¥ - 03 S oy
o o 9O __ ¢ W v O mpb Ve T g X o= o) Y- .W.Vl
Q T vg§eg g Bz &5 >y 2882 EgL G855 -
Q R4 R g -=F - £ . S ) -
é N ...br,.m..w..:.m ° w© Clmc WMdew\ Ssﬂw‘,v.-&h%cm S -
El -2 ° g s %9 NE-SERR T g 5o =S e TR Tt L
: v = > = T STy T I g e gt T o
mu o - U - R PO < SR o B Ay & Muv O - - > e T n L - -
= g 2 GO Qo E LR LUE £ > o 2. - - - =
o .‘l.: ot g4 = — g .|U| .IVI. . e—— T — C'.l‘i‘.ml*l l”\ll|s|.+|. \.Cl.‘ﬂ.lll —_ “Wnl!lhﬂhl‘dllrlﬂlw.mmw‘ el - _ _
= gE£ &% ° e- 2 e S ——— b T e B e e T T e e i
+ c 2 ) : E w g =F—=cC g — ETgr0 Q@ VU= =R B3I 03T eiIE SEER . - -
<t = 7 c © it )= SRS N = A —_— 3- 0O Tt e e e =
S s .2 ©v .t e 7 L RIS S s B i « s S a A ek, o S~ .xu - — =
5 S 5 = =8 T T e E SR S L2 a v 8.-5g..2 ST - _
o <@ > - + a8 e + ¥ G =YV L DL =T e T — -
N i o + NI el ~ N VL . sl s St N] o= e
- o = a o X "8 v o MH [ - T V-3 0 | S S n..a- F..,.P—..nl
. 3 fot o PYS T B |.m V. .—— t + & O @ = 0 O (3] puk‘ (3] e e o
= o 5 o o °c . £ ® o .3 T e 3 v £ L m e Bemmmsso o il -
\ C C -~ = [CUSE (S = —_— D ell;n‘ -0 Z3- N ey T w7 e - e _ - =
SIS = = = . S — — == = Sl RV els S FIEEE T -
I S-S VI S TRt - Tt - W= Sl < Sl i e < Sl S PR~ U o : ™
- 2 = 9 ¢ O ¥ g 9O = - 9 .Ta ?&HC:/WW!N.WhW &) 2 LA A e S
=T n e b > e LR - Rrte--—0 J2RTFO NI RE T Ve e T kST =T = _ - eEe—
- .= O T 0 v " - =2-az2- 820 0=V =T e Y 5 e Z o T
s > © RS T i O P e el B Tk~ St N Donmianl~ ST -t & e e T
— (] o Q | &% .- —_—— — Py |h: [ Sy o o (8 ) w Y0 . C Pp— Ry
o o - " e ) L7, TR el - i CM.P i T el — XD S s T R = h.a\ S.IHHHHHH.H«HH“\...I I T i A
A £ =% 99 = S O X _ o g T O el Cu ke adia s s aeErEI g = R T e e e T T
v s & 9o 't o B L oa S 2y e O GG S e n e M BE O ST g e e e T T T
a3 sz, 8 g e SRR T I R R I e e e g g T o 0 B ar s S eeEmase T
9 yw =2T g & o = Q=& oo gV . = : e e e e e
'S5 = 9 5 T & - g = : = = = e s = e T
S o - 4 © & = . 0w o : b e o Tt
o = o 2 o 92 T = v 2o
> O Q E c = o 9 T
2 9 L + Q9 9 o S
z O I t.. W .

"yiy

B N Nl
e

- ST YA =
.I.-r";\ﬂl.".\ln\"”ﬂl‘)\i..ﬂl\n..l -

e ——

\
i

.‘.\’
1

o < Lie S
- RN U . .
cux St SARAENDEINERNE LOPRAT YL St e




i )
b T - ST
. {r‘ ‘i ;]" ' ‘ i \
;o ~ &1 e
Vi Jik il el ! v .
: /( A% U S ' S N
'.fil ‘ 'f'ﬂa e - 2 o _ i
LR A . s= S b
e, LEE l' |i 'hg ' 3_; SIS
\ ;:,‘{ ‘.';"';;I' ‘12 If thc candidate 1s a woman, she 5huu|d cerhfy Thaf she )
; *,iﬁ 3,; 'ixs' not in the family way af the ftime toj acceptance of the,-
3;“ W 1: i ‘-;appocm‘men‘r If however, she is pregnant of twelve weecks
Eir!‘ i ‘ | fondmg or more at the time of acceptance of appointment as
e/l '{}':'- ;‘Q.O result of medical test, she will be declared femporarily
gayyatte LB byl
‘§ .;,,];i,.i." unfit and the offer of oppom’rmenf would be treated as
";‘. ; I'! ‘lt. o
i zliz*ig'; 'ii,’-‘ n“hdrawn for the present. However, her appointment would * §
IR Bl it My Lo
14 :u“l fl| lbe kep’r in abeyance’ until ‘her confinement is over or conclus:on {'3;5{* A
;’r‘litiii'_"of enquiry - whichever is earlier. She -would get herself ?5‘%'5}
: ’, 7‘ ,medtcolly re-examined six weeks affer‘ the date of delavcry o
: ,;I]‘” and her appointment would be subject fo production of medical
H l
o i flfness certificate from a Civil Surgeon. She would indicate
‘
’! ‘. 'when her .delivery is expected and also should indicate the
i l" i}‘dofc of delivery soon aftér it has taken place. In case, the
i '{j candzda're foils to comply with these instructions her
' ;'_l“;candldamre would not be considered ‘and no further
r‘,{%bcorrespondence will be entertained in this regard from her.
2_1' On. production of medical filness cer’rlﬁcafe she, will b(" T
R oppomted to the same pos‘r ‘ '

i ' S
Al l}u,l'No ;"F W|ll be admt"'b., for first Jommg ’rhr’\SQnoaTnun S
i 1 " el l'| SN - ! '
Lh (MATHS) REaldE \.\{ |

SLITNE

%np“l, |

T S e et
:—'

B e e oo K B oA
A
et

-

| i

. " H [ t A !

lsl IR ‘l\ i l"‘ l,." ." :vl "
A /R | R R \ i
1

i
* i :
.‘-}5‘ 9“"‘ ’r e prpws:onal upy

‘ 4'." 111

-::-::_".: fw] =
;.3:—%,
‘_2

et =

1

|

?nntmenf and’ Ther?aﬁer um‘l! i
;.}"gqc ., s ‘confurmed ‘Hlu ‘c vices of fhel appointee : cre f; SR
S

.; - i it
i abé' lvone monfhs;nmu on el‘rhe:rI sndelwnfhouf uny LT

e
ST T T e~y s

S e
>

L ERARY b . )’ IR
l‘ ' lgbeng assthed fheruor‘ lThe appomhng authority, /'l g
{4 et “l, sewf:s fhc mgh’r o fcrmma‘re ‘rhe. ‘services of the iV )
b ~-.'_,‘;.,§ ? n ‘!bcfor‘e e,xplr'y of the ;hpula‘red perjod, of notice by e
H RN y 'Jﬂl . R i
' “” r'{sg' paymcn‘r of. {sum equnvolcm’ to the, pay and: allowanccis’.: ;5',{” u
Tl % ) W LA
1’}'t'3'f)e'|'xodt qf nohce or ’r‘w v\nexpwed porﬂon fhcpgof.. i i ;.;‘ i
1 i } 1 . HiN o l’ l “ oy ;’~‘ ..'! "' : g;-P w;‘
e i \ it i I, fl}'- ' 'i e PO O T B TN (TR R SRR
iy, \ ARl g SRR NI R R e
AR L R i L R e
i.“m 'z% A A R i
1"‘ RESLE R AT 1 i“ PR .‘.‘iti?" ARESULY
itk B ‘ poo b Ty ‘ ‘ .‘;‘5%\ TR bt £,
bt g g ! i kgt b RN R TR RO B
ia ARSI R IN ) B AR AT S
[ T | N A R 1N R RPN N e b
AL LA b il bl ﬁ BT R R NS N
i 'l"i l ' i ! i X'., . Nt ._x,.
fz S :\ ' ) \ Wy W R R { i
o] || N B ST ) o O ST AT
Wi e TE Wi s
N RS IS A RTT R B | A et b et
\ ¢ {' 'I‘ “ ’lt‘l ‘A.! "‘ ,- ¢ . \i ) l l‘ [ h‘.; !l ff‘kll!‘d i ':":e‘s‘“.ﬁ_;"‘
AN BT R R IR R Y . /A R R SR R 1T “"i‘i‘
B BEE L T e e et
PR ) B S TR AR Lo SRRN | REE TN A H TR L R R
AR tiA 't'“‘-";w‘ { '1 | ‘;‘H E!!l‘! Ei ':i" ! l V' ia- e ! !‘ir;‘l,: ii Hf,t ;T‘:i{;ﬁ:;ii
k1% ey : [ T Y ‘|‘.:, Y . L R L Y R TLE e e ey 1
R AT TR TR TR S I Lk BRI s
P i ool v (I ‘ il R AR ! ;
A HIREE IR R R B KO 0 A O (AL D




. {"; . | é .

B §

i3 .

f ‘5 ’

nr . |
H;;CI: "' 5 QOther ierms & conditions  of service  governing he
appoinfment are same as loi¢ down in the Educafion Code for
1 Kendriyo \/|dyoloym as amenced from time fo time  Since for
SR I : A |
:\ LR Kendriyo Vidyalaya Sangothan Employees, Welfarc Scheme
¢’ 1, .| has been introduced with effect from 1. 4.2002 Jomlnq the

rto t {
L. . above scheme is compulsory
A T
b
(N} ,“

ind- is, sub\;ccf to the Schcdwc Caste/ Tribe, certificate being

16 “The appointmarnt s =razvisional as san!c.Ld in Para-:
a
‘ fq‘ “l

ed fhrough ‘the pr opm |channel and |f the verification't |

e

i
o “ '
' adb : ‘!; , ‘ 1 ' N v ".
f } Wt \qa"ve‘,‘a"s that The claim To‘ bchng ‘fo sC or STI as ‘rhe casc ll\l\OY" b
: ! RS 3
BN R s e'i-}s‘folse ﬂ\e s.ervncrv~ wull be Ter'mmafed forthwufh without |
’ “ ALy z’lL"t “mnm NTTRANY il
AL R R RS .aﬁignwg "uny furfher rcason:.“and wn‘hout preg dice to such |
AN i vk TG R L
At ‘;’ LBk {fur.' s}\"fm a|c‘:‘non 'as moy bc Takcn undcr fhe 'pr‘ovnstonc of ‘rhe ‘
: L1 SHA i e sl g oot
3 ]? i iPenal Code for produc. on of falce cer ftca're , |
‘ 13K . | :“‘ “‘ ¢ l‘l htl ]l\ "‘. ll‘ ‘ L l ‘rl ' l " “ oy
B : Af wlabedtey l‘u l .H ll: p. l- | i ll \.! : ! i “ l : ‘ ' . ) "Il
." ( bk ‘.', it .1'_“‘ |l ": .' "'--" ." , .‘ "L l ‘ i ol ‘4_[___ V .‘_ ',
1R - ‘.‘t lﬂh “as%;; (i')f' ?n,\ d. gu‘re? of clalm agams‘rl e, Kencriy s
) : ! 2 e A T B i ] KA
‘E DR Ryl al Y !“ 'go‘r {(..»p’Cll f scr'vnce omany con'rrac; e
S8 hlvit B ER ﬂiz ol ||; A " din b Al RO .i' ‘
Tt B ﬂ%wﬂ\ h of .or!flowmg from ’rhls of fer of, appomfmenﬂ‘rhclk Y
‘ 48 1110 Sheilbbatico o i | Lo i
; E{‘ sk i!.; ]'v o?u; |0 f|Dell hi, alone sho‘H hcvc. Jumsdlchon A o l“; g “ Wi
N el ged o RIS "'u-" i e T B B IPIPI R1  FEA
IR iwuﬁi' M“l,!f.l“ k ll“l ."!;\:!".:-E!,';'».i.§ Ut ‘ L] | AL ".!’ '!5'.‘ a%‘::‘
W kel 8 21 f o e/l she” 'accepT;’ iner offc?:' on | th terms {and | o
1 81 (3 i sw,m '.,l;ilt .}1) l'l by el R R R PR ” 1 ,;‘.,.'i,:.-y‘
S IEIE b "i"rnfnndl ‘onls‘, ‘sﬂ ulated- hc/, ‘\:';a'.yoyld_ se‘nd isy/ htr acceptalcf>; Lis
i i RPALH e { i b K N T IR IR
‘ 'r‘{} A gim” i :|' ‘r‘ \l'rhns offl c ioove eipt c!:f ﬁ\l‘s "n?e{tr\ordndup\\anc%'..'.t
; -3 dhiale, i . ! Pt RO S L
iﬂ U I e on ﬁ\ ‘ ‘Vld ny wnqnhon d o ? [\Jecessdné'ﬁ
h %rmﬁ!m'hlln K ’=. tl .l. \J ‘ Sl .T 61'- Poapdlad
"." Iy fo . fh pur'pﬁ o Forms are Ie|nco cd herem‘rhz :

uld:|b

it ] .w ’3 ? . )
e r\ Fubmnﬁcd fa ]the; concer c Pl"fnClPO‘ after

hw enu same éduly comFlc‘rcd m al ! rcspec‘rs* . This Tij_

w}v
{"the

M{adten Wl & h \ 1 (4
it x(lcéicl;("x‘;fcxnc;c-l, 'houldxircach the undcrsugne in i\ony casc.: by,

A
PRt

-

[egpeeary, g

il
h : I. il 2 MA I NP TR
:: i Hedine ‘Jnsf ’l; 02.'-2005;‘ I “]%flt}‘\’c' oéfer | |s 'not ac ep’redl by the 'said | !
AR ; 1 ¢t 94 ' BRI i 2
MR s ate lor, of‘rc acce tance it ‘\'ka qf om‘ree does nof report, for { , |
. i 1L (“ﬂi?ﬂ vf (I )‘ p . ) AT p l §.!. l. tl ,“‘! | \;%X ‘
L RLARRR ‘ "? {! H d 1:(_3 'abov" |‘ .osz\c Yendmya l\{l?}'ﬂi‘G‘,'a-f'!;izj'{'l‘i;p‘g;. |
HINTE L0 Bl kL e \ ' DR (N o . IR RERR R B 1 NN
IR 3= 0220051 i \ﬂ“s o'frlz 1of oppomhnen‘r w!ll"‘gqfom‘aflggllyi ,l,.fn;.«.,z .
AR R T Tl b R BT a1
Al ;:w*:f‘.aw.\la:v\zi \ "\‘-'“’".‘ N U b
St E R \‘-,:"':z‘; R ARE IR Fva e
i‘ ‘ . X""”“'i“.!r‘l " h v “ | |‘. 1 s ‘ ! i' ' j‘[l. "t.- l"‘l.i( 3
Ik it IEREEY w\ TR N i\.';\f“%“%';;l\:‘..;is R0
R R I TR A o [ -!I.zai*
ke s En A L S | AR R T
e *\‘li'l";}e*«i:l;‘- g I | R AR
; 3';:‘ AHRE x“ ;"x‘;a{.‘i:\ . ""‘ ‘ g ‘ \ - .11.’ |
¢ g N I I 1 ‘ P
M \ ‘ =
i ";"‘-\' EIRR T ; \ \ "
TR 3\\1 H . : | i
by kil i"‘"i‘\x".!ma. ' \\ | v \ ! BT
LS ST VI ¢ RNaL.



: A - o
‘1}? h"! :\ .
' -i-,?':';\'-.l, P"’é o
fi , 3 &“)
fle e - 2 .
) stand cancelled and ne {urther  coricspondence wili e :
I ._,nfer*fmnu. from ium hzr _ &
I s
i 9,?“ Suppression of any inferTmation will be considered ¢ major ‘
offence for which the pumshment may extend to dismissal
© from the services | ?l | W
.. : L
L ; 19 Hc/siu viil o1 requesi for trensfor within 03 years of
i . . L R
" mmol appeintment, if this ofer of provisional appointment s °
,d%emed ¢s reqgular appointinent He/she is liable %o .be ' -
B 1 iransferred anywhere in Indii P '
ks ; ! 4 !li
LG o ' |
10 11 He/she will be eligible “or the New Restructured Defined :
i |; con‘h‘ubuhon pension system :nly as circulated by KVS (HQRS) ’:
| yide  circulor  No.2-17/2003-04/KVS  (Budge) dated | |
A ; ‘ C [
o lii (3[3/12 03 20 “and] F 2 |7/2003 -04/KV, S‘bdgef) dated } Cod
il iy, . ceo TR
"’h :l'i L et | Rl J ! . . ! ‘
1 ",!; ! ' I, . ’ :
12 5] . ‘ - \ . (U, N, KHAWAREY ) , \ -
; il‘Lg \ .5 ‘ o ‘«.t ASSISTANT COMMISSIO[‘ eR ,\ 3 }
(L, BRI I SR
NG : : \ b : : S b
I H e _Avm ’SINGH nwmi A N e e
1 ‘j“if’%i‘,;?i-ox:x".‘nn. nosm'e c;._I_NIC, I. T 1. ROAD, o I , - ;
_ ”l_":,:ijr‘”, - . \ . i
l‘:'{ ﬂsg éUDHIp‘ BMHAT (H____ 2 PIN - 481 .001 * (I ! z'- i L { }
LA VD T Lot joen ‘ ’ L | ‘ : '. i ' b !
.'C‘py.forworded To:-| \ ]' BTN SN i:
Rt E | { . § R L o o b - Ly, . .
“".h Aol BB EECTERE R vy B
Lt th:wf" } F ‘ncnput ﬁenduf ‘VIdYOIOYQ ~ . 'r:%;"I‘n ‘cq..v'i‘ij ll:,.-. . i
MR VIO A LR
4 h q'/}s;%{t‘"/i(‘nq h' Pl 'l& ! !loccepfs ~ thej it 'offerjt},.'fg, or”;; B b
Llin i (] ! 4 KO ﬁ”’- , -
Hlishy %inﬁ%\%f he/. lshe&shoulg tbc relneved 1mmecthofely with fhf:_l"‘, h ';»igr,,‘ t
MR TR DA kg R S LA K A
;.;'}‘ ¥ ”‘t%{:‘é:th‘o’nst To Joml hns/he'r.mw posf under mﬁma Ion to '”‘%17.;1:.:“ AT
{ I R i
! 5,wil, | ‘ an. %. Ifi the appomhc ‘as not working a‘r tprcscnf*m m:;l e :';’»’,’ _
i .‘;!l'i‘ ¢ | ‘e ,|‘,|.',,'!:
}f;".;!: \ ‘al‘éxycz' this|, memoronduh\ \mey be sent to '(hq f‘onlc‘"‘r“’c;'i ?gl;‘f 1! iﬂH ;
'i,} 1 d éléx)"é 'fthw‘fh undcr :nhwohon to the Sangfxthan. 1! "i'“i 1;5‘ i ;.1,1 i
YRS : F e el
e T S P B IS
JhBtEa I T .n - - IRNTARE TS SRR
; K AR ! TR Y Lo
ey b b e T
e S
.""r; & ) ‘\ \ ! ] ‘ l !' .ﬂ l‘ ' T ‘T‘l‘.::| .”l:li' ‘I
Al b l‘». | Corgt l, P b A I P [ Tty
B R A R " b T ¥ | KR "!"ill‘;"‘.§ By gidilh\ |
I 1 iw I‘ll, ‘l rt Ml~ ! ‘ I : -} “ ‘ ‘ ‘I i ‘ Ei"-!" "-"\ ‘l,’ 'm"-
e ‘-:' o I D A - P ."'-“S"l‘,
}l‘ .." AR l ! ; 1 1 , H ‘ | !' P h‘,!l -‘i ‘
““ \l_-.‘ ' o | "‘ J i ‘l ' e ‘.. ' f“ f‘!i
0““ |:!“: ‘ : ..l I ‘ ' ' l l “‘ ' "!.tl: i‘E“’!bilé
ropd Lo
' ' b ! | ‘i -' ' .- ;“l‘ t




ek e e s

o

E n
W e
o C—
mathel s Il et B

- - —— »lb‘l.\l..lsuiﬂd.”\.lll:.l’l .
~ R I EREE— SRR e = e LR
T - v e e b r . T
J .H\..l‘ Tt S ST b N -
T T T e T T - el L
ST -
; -
o —

H e M
AR LT VLR R e -
i NN it
. B

e 0 £ o EET S L Ao N T
g-n = .0 v Loy il woiL T e 2 SeTE . ol
L = M o— > oY DR E O e Ty oo, ——— - o < s
i = = Lo O & 4§ o-wv = = VLnTuTM B e ol TN Hmmmommemiee T -t ~
! — . N [T . — : APy it ot - —— et « el ez S emei Y, T~ -
= - 3 - Q 2 e ) AT T ITI TTEEEERT PRI
o5 o e QO ey T o8 N T s e Nt b =t T T
2 © g g = o £ 9 5 P . e o TS REERITET : RS o
ol w = °© N R S~ X '3 w8 = e B R e E R ST s R T
) 3 .2 = w TG S5 g °© g £ 3579 S S g it N T T ey R
" 2 138 9 £ < . £-E2 o - a..v - e . L e n e T T =TT I L
- & | g £E , > SESTD =< w5 a5 S O R AT =TT T T e -
- + nO.. o + o.° £.- o 5.9 & g /rw:.l ==yy DAL e e
£ o g 2% 3 0 =T 5920 G- wu..ll.n.a.irh.u“WnruﬂzhH.wwﬁ,;wH.- - C T
AL E = & S u(3y 90 o_t. o 2 nE o =39 - S,-“PMUH...._..ul.:&l.nu.n,ﬂduuwﬂplm s T = j
8ol Wn O o un © CV..SL =" S M. = = =S I .,f_.H\* vy Sy = u:....w..‘.«nﬂ..u“wuﬂ.taz..lp - .. T 7T e
Agle O 2 2§ J B oSy g sEl : MO e e S L EEas
feol S 5 = ,m a° nnu\ ZEERR - O 9 v I Sass fth”.uu....,sm.. iuicrag et e T ITmT L T
. OO 5 = o O -7 3 9 = = £ 9 S 9 =) : et 23 T R e e e s DL e .
o Y o — Q> S o 2w 35 % A & SRR T R At i FEsm T T ez r -
0 C o — e T L 2% R m 3 ey Ny’ -2 R e B — s
a, = S > v = + O Y S o nvu: o o 3 A9 - e T T .
o + o ¢ £ 2 g 9 2 ¢ 9T < N et - e =
2 g = 0 o = P v = £ > = ¥ : -
s £ o 4 S9Ny - 29 +v S ¢ LT ——
>~ Pl v — . 2 o [ JEp— o + o v ..Th..hxnw..: - .
o ¥ © o 4= . Q9 QO +~ o M < MIr ‘= . 0" N .
= + £ - Q o O'\n.«l o.nHlf”?v. R % L.- P - - _ - -
N > © O = -= Y— S > 2.°'% = o.tv O-g - - . Yof e _ioom S - -
S STZ - o e D 2>, ETIEIE £ T
o T o = 5 T - o= 0 L [ AT GIE T & 2 T IootE L SR I~
) > = ..an S o = .C N g - © = O _Ver.vl..ml,. —_ J - A!-l.llan:n«il....-.hw, S et - —— -
’ ' o} Ml.l ‘ mJ g W IR S 5p) G & M=l T s _ <7 - = = = Moqnﬂu..lnll LT .
. o 3] = g 3 & + ~ o >~ O e = 3 i ~/ I - EEmTEmmet L s o
9 - . 55 3 s o O 5N > 0 oo . g . R EREE T el
: mx g © 8 7 o & .2 7T __ m N e = m g -.8=3 .V SR — oI L E L T et T \
A IREVAR- i R - = S 5 s S oest - X IR = el T l N
C + 25w 898 5 +F o S Seriaa s - T e T - = L
o, . (o] m e (@] o .m L.nlv- 3] Q .m lm =] fm c.l.eo w .l.. - - c:\.la.lﬂl\ll‘inﬂl.lu . T e o e T
Al S B > 9 25 3 o2 235 S -gTa— =0 N T -....:.n«...uw.-unrfi‘rli - -
21 a.° o b £ P 85 v S T g 9 ToTa—-3 T BTG - I - s
2 2 ¥ e = ° © B £ F-y-¥ -8 E g - T
2 SoESSts T ¥l L 8 Swfef S 3 e e S S
£ = . a — e Ee =t - “- - e e -
m.. T o e c f m e ") c..C‘l.v o..lohlrrT!b.AO\lp S . e T DTS lvli)il.'ll. - -
A L T v - 22 v © —- = 27w - e O o T e J
- o . b — e V) T .e Yoo o ..Io\.\nll o !y - F e o —_ IH|-|5unlu‘i|l.||H|. lu|p|| v s ——— _
ol -8 E R 2 - 0 L £ O F ¥: 5T E.osR T D - i —- -
5 > E N 2 o~ c 4 9 + rlmhaua-.m.urm..ahwi..,..:m T TR e .3en T =
o) n O >~ O e N ITL T RE b - .
=4} m ~ L0 ] o o S 9 _ s vom————— S | AETtaeE = LTI m i - v " - PR s
R = Y- = , < = - W =~ Y- C!lun.!numl“g..l, e S P ~ e _ i ————
= o . 0 o O o N\ v | b i ST T AR — il et agtink N
o o o o g O + vaowHH.tlan o e . L iz g S s T Y e N
o = 0 Y n 6 l.“...vl“S.”\LnlvsH”nHT e e Qo T s T A TS SR P e ——— R ——
Q) r-w '3} - £ Q = u- L2 wn ' Py F £ ..unlll.llnhl‘l.ux.'n‘.ﬁ.fhﬂf et > N oo s T - T L -~ e ez
+ S = & © ¥ 5 8 _e=SEg= St Pt v YEoE T ST - e e T ==
. e . O ﬁ v © L. —~ & 'C S5 v, o .'”ollll.umeuuﬂll = ..;Mutm\..ll.wun\ﬂvnﬂ.ﬁ..: B S e foadiksueh e memem —
—- U6 O = 3 L 5 S £ - ST w=0 s e o e e e T . ez
s o0 v ¥+ < S 9 w. L 2 -.I.HD«WSH....D.HMSIN,:W.......;M,I.- == (,u.\;rcu.:vmwxplmﬁwwgw;-?h:.n.qnl...fvu.x.ﬂwhnlt!w..- e T T e =i
co O >-t: b0 m... F et Vomls pmf o Sl Sk T u.P.umMu.zmMMm.mﬂ..x.l--l En s ,nh.,.thu?..hlr.w..‘x..hm.,.hhummnw TR TTTET
AR O OO e 3 == ﬂvﬂ.ﬁﬂﬂuﬁiﬁ!xﬂﬂ: T Tt e - 2 EIT s
-z e vy e e ST ‘ﬁ.n..w#ali.zuﬁﬂvuuﬂuz-ﬁkﬁ.n,z.n i S e SRR
2 PRy st;stl.il.vﬂ..u&r:nn = s = vuﬁnlx«ﬂwﬁdhﬂn%ﬂﬂ!uut T T S N
. e .‘.u......?...‘...hutn(hun.ﬂﬂ.u.lﬂrm.ﬂ. e s : Tt e e R e TR T S e Y I 3oese s
=753 e e e e S e e e
o M PRIl e A e T TR TR T et A
e e SSELE S e e
R L T e - e e T Y h
lﬂ.”ﬂh&hﬁf!llnrllﬂll T Ay == RN W.i,”.u!bnnl.ﬂw
e e kg ST
2 IRy e Rela e SO A s
= S s e T

ppem
T T e cated
)




4 4S5~ | ¢
/ | ) 1 - »

/ . CSENDRIYA VIDYALAY A SANGATHAN
R Regional e,
o (“hayaram Bhawan, Mahgaon ‘haral,
‘ " Guwahati-78101 2 REGISTERED POST
Phane @ 2571798/2571799/2571797(FAX)
N £ 8-2/TGT(ENG)/05-KVS (GR) p o{’i Nated: 03-2-2005
! - el
.': . \5\\ .- :
' QUBJECT - OFFER OF PROVISIONAL APPOINTMENT
?‘ ON CONTRACT TO THE POST OF TGT(ENG.)

With rcference to his/her opplica‘l:ion for the above post
Strt /¥m./Shri_Pinjari Nashir Dildar _ i< hereby informed
thet he/she has been selected for appointment on provisional basis
against the post of TGT(ENG) in the Kendriya Vidyalaya
. Sangathan in the pay scale of Re, 5500-175-9000/= .
and posted at Kendriya Vidyalaya Lgkhimpur ﬁ;?)&vﬁmﬁ/)_ He/ Sh
will draw allowances and other benefits in addition to his/her

B

P SUNPRRIPI. 2« U it < L TV20 U

! nay ot retes cg admissible to the Kendriya Vidyalaya Sangathan
i employees. This offer of appointment is subject to the candidate

g being declared fit for the post of TGT(ENG.)
by o Civil Surgean, This  provisional appointment ot
Shpi/ Smvir/¥ et Pinjard Nashir Dildar in *he

T g e had

g -

T e

1 <

pogt 0¢ TGT(ENG). . 8 subject to the o stoame ot

o T . e
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L el
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. A . . . s 4 e ) " & st oy .
v el i e cammiendations/ findings of  Tie anguny
- . : .

2
3
¥
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3

o comrufter sen up wivt the approval of Competent Authority

, ‘o  wonduras  crtailed  enquiry into the brocedire  aQonte
. by Gengtrcn voayalaye  Saraothon Cor o seleoiton @1 nandoan!
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+he selecticn and recruitment of

o Sangathan for

feachersfor the year 2004-C%

t+ is for a period of one year |
port whichever is earlier.

appointment is purely
r regularization,
nd

This provisiondl appointmen
or conclusior. of enquiry giving its re
that this provisional
not confer any right fo
accordance with the terms a

7+ is clarified
temporary and will
seniority etc. except in

conditions herein.
: i

In case before completion. of the said enquiry, the |
. period of one year expires this provisional appointment may be
renewed by the offeree and the discretion fo continue purely

vests with the offeree.

Committee upholds his/ner

In case, the enquir:
will be deemed

selection, the present provisional appointment
as appointment letter or reutcr basis w.c.f. the date of

joining of the appointee.
the  enquiry  committee, gives ¢

In case
ons/findings  -that his/hes

reper‘f/conclusion/recommanduﬁ
ection has not been carri2d out in accordance with tnc
he present offer will be withdrawnr

on relaxation of one year's age and
in the next selection

sel
© selection procedure, then t
However, he/she will be giv
will be deemed eligible to participate
process thereafter.

ttee upholds his/her selection

£ the date of joining for «
«tended. Upon successiul
' d in his/her

div
'

In case the enquiry core Al
he/she will be on probation W, e
£ two years which maY. be e
bation he/she will be confirme
Vidyalaye S sihgn rules on

period 0
completion of pro
v (N
as per skenartyc
manent vacancies.
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/( o 2. If the candidate is a woma.n, she should certify that she

‘ is not in the family way at the time fof acceptance of the
! appointment. If however, she is pregnant of fwelve weeks
| standing or more at the time of acceptance of appointment as
i a result of medical test, she-will be declared temporarily
| unfit and the offer of dppointment would be treated as
; withdrawn for the present. However, her appointment would
be kept in abeyance until her confinement is over or conclusion
of enquiry whichever is carlier. She would get herself
medically re-examined six weeks after the date of delivery
and her appointment would be subject to production of medical
fitness certificate from o Civil Surgeon. She would indicate
when her delivery is expected and also should indicate the
date of delivery soon after it has taken place. In case, the
candidate fails to comply ‘with these instructions her
candidature would not be considered and no further
correspondence will be entertained in this regard from her
On production of medical fitness certificate, she will be
appointed fo the same post. '

AT PAT Brathane ]
—— -

» -

7 R N
L e

3 No TA will be edmissikiz for first joining the Sangathan
TGT(Eng)

-

as

: 4 During the provisional appeintment and thereofter, until
‘.:- he/ she is confirmed the s ‘vices of the appointee are
: ' terminable by one monfh's notice on either side without any
reason being assigned, thereire. The appointing authority,
however, reserves the right Ye ferminate the 'services of the
appointee before expiry of the stipulated period of notice by
'ﬁwaking_paymen‘r of sum equivient to the pay and allowances
for the period of notice or tht wiexpired portion thereof.
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5 Other terms & conditions of service governing the
appointment are same as loid down in the Education Code for
Kendriya Vidyalayas as amended from time fo time. Since for
Kendriya Vidyalaya Sangathan Employees, Welfare Scheme
has been introduced with effect from 1.4.2002 joining the
above scheme is compulsory.

& “The appointment is provisional as stipulated in Para-=
and is subject to the Scheduie Caste/ Tribe certificate being
verified through the proper channel and if the verification
reveals that the claim fo beleng to SC or ST os the case may
be, is false, the services wili be terminated forthwith without
assigning any further reasons and without prejudice to such
further action as may be foken under the provisions of the

Indian Penal Code for produciion of false certificate”.

7 Iu case of any dispute or claim against the Kencriya

Vidyalaya Sangathan, in resazcd of service or cny confract -

arising out of or flowing frem this offer of appointment the
Courts of Delhi clone shall have jurisdiction.

& If he/ she acceptz  he offer on the ferms and
conditions stipulated he/ she would send his/ her acceptance
immediately to this office v veceipt of this memorandum and
join the Kendriya Vidyalay mentioned overleaf. Necessery
proforma for fhe purposs of forms are enclosed herewith
which should be submitted to the concerned Principal, after
getting the same duly completed in all respects.  This
acceptance should reach the undersigned in any case by
"14-02-2005 _ If the offer is not accepted by the scid
"date or after acceptance if ¥ke appointee does not report for
duty ot .dhe above samed  Kendriye  Vidysicys B

23-02-2005."  +this offer 0f appointment will automatically
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" stand cancelled and 1o further correspondence will be

sntertained from him/ her.

9.  Suppression of any information will be considered ¢ major
offence for which the punishment may extend to dismicsal
from the services.

{0 He/she wili not request for transfer within 03 years ctf
initial appointment, if *his o“fer of provisional appointment is o
deemed as regular appointment. He/she is liable to be o

iransferred anywhere in Indii,

11 He/she will be eligible “or the New Restructured Defined |
contribution pension system caly as circulated by KVS (HQRS)
vide circular  No 2_.17/2002-04/KVS  (Budget)  doies
08/12.03.2004 and £ 2-17/2003-04/K S(Budget) doted
24 12 2004, J@ I

. : ( U, N. KHAWAREY )
ASSISTANT COMMISSIONER

{* fs above,

injari Nashir Dildar = | :
At, Pimpriakaraut, post:” Ghodasgaon,
?al-:—%ﬁuk—tai—nagar-,.--D.ist:--Jalgaon,
State: Maharashtra - 425306

- e e w e

Copy forwarded to:-

1 The Principal, Kendeiv: Vidyalaya —cdncase
sh,/Smt./Km. \ accepts the offer of
appointment he/ she <hould ‘be relieved immediately with the
instructions fo join his/her Mew post ‘under intimation to the
Sangathan. If the appointze is not working at present in nis

‘v ¢, Vidyalaya, this memorandim yay be sent te the concarnzd

Vidyalaya forthwith under ir biaafion to the Sangathan.
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i GENDRIYA VIDYALAYA SANGATHAN B
A Regional Office, L
oo v Chayaram Bhawar, MahgaonChanah, |
A T Guwahati=781012

0 Phone : 2571798/2571799/2571797(‘%)() ey o
PR ——"

musmm) POST .

1

No ¢ 8- 7/PRT/2005-KVSGRY | 5T &1~ ¢ vted 04 02 zoos:. ‘

B-JECT : OFFER OF PROVISIONAL APPOINTMENT . ON LONTRAC" TO
THE POST OF PRIMARY TEACHER. PR _

, Wn‘rh reference 1o hns/hcr apphca‘uon for the obbve"'p‘os’(

Smt./Km./Shri_Adin Thomas . is h«reb} informed +hat

Y o Soalpp o2

. ‘he/she has been selected for appointment on “provisional . basis

gamst the post of PRY in the Kendriya Vidyaldya Sangathan in the

J’ pay scale of Re. 4500-125-7900/- ard posted at Kendrlya

Vidyalaya, LAKHIMPUR (ASSAM) . Hes She will drow
allowances and other benefits in addition fo hls/her pay af ra’rcs as
" admissible to the Kendriya Vadya\aya Scnga‘rhan cmp\oyce.s “This
of fer of cppom‘rmen’r is subject to the candidate being declared fit
for the pest of PRY by @ Civil Surgean. Thig prov\swnol cppo&n‘tmenf |
of Shri/Smt/Kurnari Ajin Thomas Jo ke
post of PRT is subject 10 the outcome-of a:report/ conclusion/

. vecommendations/findings of the enquiry committee set Up. with the

approval of Competent Authority 10 conducf detailed: enquir-y into

,f-the procedure adopted by Kendriyo Vldyalaya Sangcfhan for.“,

: .'-Seledxon of candidates for teachers-by. e.mploying prwu?e agency}-"ﬂ“”'
- and give, Inter-aiia repor"r/conclusnon/rccommendaﬂon/ﬁndlngs to,
qscertain as to whether any candidate . has. received. aty. undue "

ddvantage by virtue of pmcedure adopted by Kendriya i
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o If the candidaie 1s 0 womai, she should certify that she

.

is not in the family way ot the time tof acceptance of the
appointment. 1f however, she is pregnant of twelve weeks
standing or more af the fime of acceptance of appoinfment as’
o result of medical test. she will be declared ’rempororily

unfit and the offer of appointment would be treated as

© withdrawn for the present. However, her appointment would

be kept in abeyance until her confinement s over or conclusion -
z of . enquiry whichever is corlier. She would ‘get herself -

medically re-examined six weeks after the date of délivery
and her appoinfment would be subject to pf‘.éducﬁon of medical
fitness certificate from a Civil Surgeon. 'She: would indicate
when her delivery is expecied and also should indicate the
date of delivery soon ofter it has taken place. In case, the
candidate fails 1o cotply with these instructions  her
candidature  would not be considered,  and .no further
correspondence will be entertained in ’rhis\'-regor'd “from .her:

On production of medical fitness cerﬁficai\’é, she will ‘be:

appointed fo the same post.

LI 1
1 1

-

as __P,R.T. .

t N - :"’ \ .",.-._'-\e".[ o
4 During the provisionol unpointment and thereafter until
he/ she is confirmed the = ‘vices of  the’ appointee. are

terminable by one month's notice on either side without "any -

reason being assigned, therciee. The appointing authority,
however, reserves the right fo rerminate the ‘services of - the
dppointee before expiry of the stipulated period of notice by.
making payment of sum equiw.\.lt'n‘r to the pay and allowances
for the period of notice or +hi wexpired portion thereof.

5. No TA will be admicsible for first joining The Sangathan. -
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Q) Other terms & conditions of secrvice Saverning e

appeintmen® are same as loi¢ down in +he Education Code for

Vendriyo \Vidyalayas as amended from time 1o fimec. Since {for
’ U
Kendriye Vidyclaya Sangothan Employees, Welfare Scheme

-

has beet ntroduced with eifect from 1 4 2002 -joining the

above scheme 1s compulsory.

¢ “The appointment i5 orovisional as stipulated i Parg-:
and is subject to the Scheduie Caste/ Tribe certificate being

verlified"t'hr‘ough'fhe proper channe!l and £ . the verification
~eveals that the claim fo beleng To SC or ST as the' case may
be is false, the services wili be terminated forthwith without
assigning any further reasons and without prejudice 10 such
further action as may be token under the . provisions of the
Indian Penal Code for producyon of false certificate”.

7. Ii case of any aispuie € cla’im,agoinst,f‘qe Kendriya

Vidyalaya Sangathan, in resazet of service’ or any contract .’

arising out of or ﬂowing. frem this off_ér' 'of-qppoinfmcnt the
Courts of Delhi clone shall heve jurisdiqﬁon'i-_-f SRV

g If he/ che accepts ne offer on fthe terms and
conditions sﬂpuiated he/ sht would, send hi%/fher‘ acceptance
{mmediately to this office < veceipt of ﬂﬁ_'s;r‘nemopondum and
join the Kendriyo Vidyalay " mentioned overleaf. _Nééessory‘
proforma for the purposs o forms arg_één{closed herewith
‘which should be submitted fo the cdngqn‘e@i;.?rincipa\, after

geﬁmg ' the - same duly coMP‘G'fed 2 in"cill%'réspéc‘rs This

R TEL T o

.
-

. 40920008 . If ‘the offer is nof:’péééﬁ‘rﬁd by .the said
" date or after acceptance i ¥he appointee does: not report for

duty ot tihe  above FOMEC Kendriya‘fz‘Vid‘;aiG‘,‘a sy

23-02-2005." this offzr 0f appointment’ will automatically

-
-

PO

N

ey

.-
. e
. e

acceptance should reach ihe undérsigﬁédgsin.:dny case" by -
T e e

A~
‘
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"”sfend- cencelled and  ne  Further ‘correspondence will T e
“entertained Learni i her ' o
{
9. Suppression of any infermation will be considered ¢ major
" ‘offence for which the punishment may e.y‘rcnd to dismicsai
oL from the services . :

10 He/sie il not request for transfer within 03 years cf
mmal appointment, it this oifer of provisional ‘appointment is
deemed ¢s regular appointinent. He/she is: liableito be

Tr‘ansfat‘rpd onywhere (n Indiu_ ' TR

A

¢ i. 11 He/she will be eligible “or the New Res’rrucfur*ed Defmed

S _‘f\"'"fcon’mbu’non pension system coly as circulated by KVs (HQRS)

. vnde. - circular No 2-17/2003-04/KVS - (Budgef) ‘dated -
e },_,}_{rfioa/lz:os;2004 and F. - t7/zoo3 04/ 'S Budgeﬂ dm:s,i, |
" v24.12.2004,

Cu.n! @MREY Y
ASSISTANT COMMISSIONEF

- E As above.

o \ "?\/XS. Ajin Thomas

N o -+puthenpurayil Heuse"

S . . _Irumbamutty, Palakayam P. O.,_
Yoo Palakkad, KERALA—678591 '

Copy for'war'ded Tas

"»"{3 1. The Principal, Kendeiz. Vidyalaya _, | In case
. 8h./Smt./Km. _ ~ accepts . offer‘ of
appotmmenf he/ she should be relieved . lmmedtately ‘with the
instructions to join his/her mew post’ under intimation. to ‘rhe--‘
Sangathan. If the appointze is not working at present in his
Vldyalaya this memorandum 1oy be sent to the. conc”norr‘t-.
 Vidyalaya for"lhwdh under ik aation to the Sangathan.

e e e e e e
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RLGIS" grEn POST - b

2 The Prmcnpa\ Kcndmyo Vldyaloyo LAK}'{._I______,.—-—MPUR(N)SM)“‘Q

requisite forms/ statements duly completed
*“Those appointed’ unde

".‘.”_ﬁduhes only on production of - omgma\ cer
. para @ of the order. They are also requested fo- check the
"?“._;5,__"_or‘tgtnal certificates in respect of the quad o
appointee. employee and safisfy Themselves that the appom.u, -
‘-'v.’]_'-"possess reqmsﬁe qualificatizn  for the post:. he/ shc ivs .
"'appom’red vo. The Principal/ - nchar‘ge Principal will certi

-~ the joining repom‘ itself reges dmg hts/ her sa‘nsfocnon aﬂo n'v

'dm‘a of joining of the .candidate may be mhmofedjo this
office immediately after ‘the candidate reports for duty. In

‘Q

‘case he/ she does not join by the stipulated date, this office '

should: be’ ‘informed Tclegr‘aphtcolly ~ This uppom‘rmcnf “i‘s

_'_,ifurther sub\\ec‘r to producﬂon of certificates etc. as P‘-’J‘,
- Article 49(1) of Education. Code for Kendriya Vidyala
':'-'.;.;_cond\dofc ‘be- allfowed o juin his/ “her

duties, omy aT‘rcx

yos The

'vemﬁco‘non of original cer‘nf:co’fes and on submission of

in all respecfs

tificate mentionzd. in

o 4ihe cvrh; jcate o odu,ed

of arermd Fiharplaase

VA D\,-'_' &,O(f“.iﬂ"‘.‘§7"-." (I\amn) ~RVE (HQJ \"w%»

IS

P

ACOTSTANT COMMISSICHER |

“a "‘,' .

. :

~ §C/ST quofa. may De allowed o, join
lifications of the

‘!-. '-‘",' L
’ VH




1

KSENDRIYA VIDYALAYA SANGATHAN
Regional Offive,
Chayaram Bhawan, Maligaon Chariali,
Guwahsti-781012 "

Phone : 2571798/2571799/2571797(FAX)
PEGISTERED POST

o T EE R 1S &6 — K Dateds 04.02.2008

G + GEER OF PROVISTONAL APPOINTHENT ON CUNTRACT TG
TH POST CF PRIMARY TEACHER. .

With reference to his/her application for the above post
Syv. /Km./ Skt Ravindra Kumar is hereby informed *the?
hesshe hus been selected for appointment on provisional basig
acainst the post of PRT in the Kendriya Vidyalaya Sengethan in the
ney scole of Re. 4500-125-7000/~ and posted at Kendriya
. Vidyalaya, _Lakhimpur, ssam .. . He/ She will drow
aliowances and other benefits In addition to his/her pay ot rates as
admissible to the Kendriya Vidyalaya Sangathan employees. This
- offer of appointment is subject to the candidate being declared fit
" for the post of PRT by a Civil Surgeon. This provisional appointmert -
of 'Shri/Stt/Kumari__Ravindra Kumar | in the

of PRT is subject to the outcome of a report/ conclusion/
pecommendations/ findings of the enquiry committee set up with the
approval of Competent Authority to conduct detailed enquiry into
the procedire adopted by Kendriya . Vidyalaya Sangathan for
. gelection of candidates for teachers by employing private agency
and give, inter-alia repoﬁ'/conclugion/recommendoﬂon/findlngs to
ascertaln as to whether any candidate hag received any undue

advantage by virtue of procedure adopted by Kendrlya

Y\ o
28 s §
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I

Vidydloya Sangathan for +he selection and recruitment. of
+eachers for the year 2004 -5

This provisional appointment is for a period of one year
or conclusion of enquiry giving its report whichever is earlier.
I+ is clarified that this provisional appointment is purely
temporary and will not confer any right for regularization,
seniority etc. except in accordance with the terms and

conditions herein.

In case before complciion of the said enquiry, the
period of one year expires this provisional appointment may be

renewed by the offeree and the discretion to continue purely .

vests with the offeree.

In case, the enquiry Committee upholds . his/her
selection, the present provisi-nal appointment vill be -deemed
as appointment letter on re.uler basis w.e.f. the dqtqof
joining of the appointee. ’

v
<

In case the = enquiry committee givés e
repcrt/conclusion/recommendaﬁons/findings that _ his/her

Y Yk b o ]
[,

i v rh.

. - ¢ N YA
seiection has not been carrizd out in accordance ‘with-ftne. ..

selection procédure, then the present offer will be withdrawn.
However, he/she will be given relaxation of one year's age and

will be deemed eligible tc participate in the next selection:

process thereafter.

In case the enquiry com srittee upholds his/hehselecﬁéh, .

. he/she will be on probation W.e.f. the date of joinihg'for‘ Q

period of two years ‘which may:be extended. Upon successtul

- compleﬁbn of.-probaﬁon he/she will be confirmed in his/her

. . Y 1 3r 3 1 . +
furn os per (Kendriye Yidyadaye Sgnoethen rules on tha

" availability of permanent vacancies.
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2 If the candidate is a woman, she should certify that she
is not in the family way at the time #of acceptance of the
appointment. If however, she is pregnant of twelve veeks
standing or more at the time of acceptance of appoinfment as
a result of medical test she will be declared temporarily
unfit and the offer of oppointment would be treated as
withdrawn for the present. However, her appointment would
be kept in abeyance until her confinement is over or conclusion
of enquiry whichever is earlier. She would get herself

medically re-examined six weeks after the: ‘date of delivery

and her appointment would be subject to production of medical
fitness certificate from a Civil Surgeon. She would indicate
when her delivery is expected and also should indicate the
date of delivery soon after it has taken p!ace In case, the
candidate fails to comply with these msfruchons her
candidature  would ‘not be considered and Mno further
correspondence will be entertained in this regard from her,
On - production of medical fitness certificafe; ‘she - will be
appointed to the same post. A

(&N

No T4 will be admissik!e for first joining the Sangathan
as p,R ole .

4. During the provisional uppointment and thereafter, until
he/ she is confirmed the = wices of the appointee are

errmmable by one monfhs notite on ¢ither’ snde ‘without” any,—'.f""ﬁ':':“?;

reason being assigned, fher*mor The appomhng au’rhomy

making  payment of .sum equwalen’r to the pay and allowances
for 'rhe per'lod of nohce or thz wexpired portion thereof.

/ | ',

.however .reserves. the: rlghr te terminate fhe servnces of the" S
_dppointee before expiry of the.stipulated - pe.mod of notice by
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5 QOther ferms & cenditions of service governing the
appointment are came as lsi¢ down in the Education Code for
Kendriye Vidyalayas as amenced from time to fime. Since for
Kendriye Vidyalaya Sangethan Employees, Welfare Scheme
has been introduced with effect from 1.4.2002 joining the
above scheme is compulsory.

»

6 “The appointment is pravisional as stipulated in Para-2

and is subject to the Scheduie Caste/ Tribe certificate being
verified through the proper channel and if the verification

reveals that the claim to belang to SC or ST as the case may

be, is false, the services wili be terminated forthwith without
assigning any further reason: and without prejudice to such

further action as may be teken under the provisions of the
Indian Penal Code for produciion of false certificate”.

-

T I; case of any cispute or. claim against the Kendriya

Vidvalava Sangathan, in resazct of service or any contract.-
yatay Y

arising out of or flowing frem this offer of appointment the
Courts of Delhi clone shall have jurisdiction.

& If he/ she accepts ne offer on the terms and

* conditions stipulated he/ shc would send his/ her acceptance

immediately to this office o receipt of this memorandum and
join the Kendriya Vidyalay mentioned overleaf. Necessary
proforma for the purposz +f forms are enclosed herewit

which should be submitted to the concerned Principal, after

getting the same duly completed in all respects. This
acceptance should reach ihe undersigned in any case by

1€-09-0008 . If the offar is not accepted by the 'said

" date or after acceptance if Yhe appointee does not report for

duty ~af the above somed Kendriya Vidysicya By
23~02-2005. this offz 0f appointment will automatically

L ——
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offence for which the punishment may extend tfo d1<n*afsa‘
from the services .

10. He/she wiit nor request for transfer within 03 vears cf
initiai appointment, i this ovfer of provisional appointment is
deemed as regular appeintment.  He/she is liable to be
fransferred enywhere in Indis, .-

11. He/she will be eligible “or the New Restructured Defined
contribution pension system «aiy as circulated by KVS (HQRS)
vide  circular  No.2-17/2003-04/KVS  -(Budget) dated
08/12.03.2004 and F, &-17/2003-04/KVS(Budget) dated

24.12.2004. ~
( u. N, WEY/)'\
ASSISTANT COMMISSIONER

ncl: As above.

. Ravindra Kumar, C/O shri Ram Swaroop Prasad
West Churgh Road, Red, House Compound
?O—Gaya—-Pss Rampur;-DisttsGaya =823 001(BiBar)

COPY forwarded to: -

1. The Principal, Kendeiy: Vidyalaya _, . In case
Sh./Smt./Km. | accep’rs _the - offer of

" appomfmzn'r he/ she should be relieved: 1mmedmfe|y with the
Cinsfructions to join his/her mew post under intimation to the -

b
" stend cancelled” and no further correspondence wiii e
entertained from him/ har
8. Suppression of any infermation will be considered ¢ major

.5angathan. If the appointze is not working at. present in -his_
Vidyalaya, this memorandium wmay be sent te the conczrned

Vldyaiaya for‘rh\wfh under' irtination to the Sangathan.

T s =

N e e —————
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REGISTERED POST - 6
' - , Lakhimpur
2. The Principal, Kerdriya Vidyalaya _Assam . The

date of joining of the candidate may be intimated to this
office immediately after the candidate reports for duty. In
case he/ she does not join by the stipulated date, .this officé
should be informed telegraphically.  This appointment is
further' subject to production of certificates etc. as. per
Article 49(1) of Education Code for Kendriya Vidyalayas. The
candidate De allowed fo jein his/ her duties only ofter
verification of original certificates, and -on submission of
requisite forms/ statements duly' completed in all respecis.

-Those appointed under SC/ST quota may be allowed to join

duties only on production of original certificate mentioned in
para @ of the order. They are also requested to check the
original certificates in respect of the qualifications of the
appointee employee and satis{y themselves that the appoiniee
possess requisite qualificatizn for the post he/ she is
appeinted te. The Principal/ ncharge Principal will certify ou
the joining report itself regerding his/ her satisfaction ahout
the certificate produced.

3 The Dy Cominiz=are. (Admn), KVS (HQ), New .0

vor infermation piease.

ASSISTANT COMMISSICrize
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CONTRACT TO THE POST OF

sHiiyEcT ©  OFFEROF PROVISIONA! !

PRIMARY TEACHER

ey

e pect SF/~’K)“-’Shri _pishvajit Kumar.

vl
N

With reference o his/her application: farthic 200

Prabhakak
| basis against the pst

hereby informed that he/she has been -t o provisiond

of Primary Teacher _inthe Kendriva Vidvalaya Sangathan in the pay scale of
_and posted at Kendriya Vidyalaya

RS._1§00-125-7000 - e
v S will draw aliowances and other benefits b

- Mao (Arunacfar Frodsch) I
addition to his/her pay at rates as admissivic 10 the Kendriva Vidyalaya sangitiian cupleysve: 1 oL

_offer of. appointment is subject to the candidate being declared fit fer the post !

Primaxy Teacher el pointment o
L inthe pest o

Shri./Soft/RAh. Bishwajit Kumax prabhakar e
i yo cutcome of @ rcpm‘l/conclusi. _t

15 antjecttntd
gl of Competent

primary Teacher ——————--———""""
/findings of the enquiry committee set up with the approv

led cnquiiy intothe pracedure adopted by Kendriva Vidyalaya Sangithan

for teachers by smrloyving private agency and give. inter-alia repot

) andidate has reccived any ute

a Sangathan for the selection

entognad for eppoinis

. el o
.o ses [RYERER] (-‘,

C s

g

i!s
i
?l
f*~
|
|
|
|
i

et S st RS

recommendations
Authority to conduct detai
for selection of candidates
conclusio:x/rccommcndatiom findings to
due advantage by virtue of procedure adopte
and recruitment of teachers for the yeur 2004-05.

This provisional appointment is for a period of one VG
{ is purcly temporan and

report whichever is carlier. Itis clarified that this provisional appointmen
sation, seniority etc. except in accordance with the terms and

ascertain as {0 whether any €
d by Kendriy aVidyala)

.r or conclusion of enquiry giving it
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will not confer any right for regulan
conditions hercin.

In case before completion of thes
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Ty zase. the cnquin Cammittee upholis Licier selection, the present p:‘(\\’isiunu!
annimEN will he deeimed 4§ anm ol lotiay o g bar Bt w e.f e date of joining of
dic appoiid

In case e enquity cariD LV L B R e TeiendEIens {indings that
his'her scicction has not been carried oWt i aeenraanly With ‘e selection procedurc. then the
present $&er'will he withdrawn, However he sne win be given relaxation of onc year’s age
and will be dzemed eligible t participate in the nexs selection process thereafier:

In case the enquiry committee upholds histher selection. heishe will be on probation
b bes et N A povind nflonn e whinh oy he eviended. lInon successful
completien of srohation he:she will be confirmed i hs et een as ner Kendriya Vidvalayvi

P } 1 A . .

Gapmathag rides an e ovah D Gl nerhnnas LN RS TRRT I

¢ -17né candidate is @ woma. <he should certify that she is pot in the family way atthe time
of acceptance of the appoinimant. If however. she is pregnant of twelve weeks standing or
more at the time of acceptance of appointment as a resuli of medical test. she will be declared
temporarily unfit and the offer of app siniment would be treated as withdrawn for the present.
However, her appointment would be kept in abeyance until her confinement is over or
conclusion of enguiry whichever is carlicr. She would act herself medically re-examined Six
weeks after the date of delivery and her apnoiniment would be subjeet to production of
Medical Fitness Certificate from o Civil Surgcon. She would indicate when her delivery 18
expected and also should indicatc the date of delivery soon afier it has taken place. In case, the
candidate fails to comply with these instructions her candidature would not be considered and
no further correspondence will be entertained in this regard from her. On production of
medical fitness cettificate. she will be appointed Lo the same post. |

1%

3. NoTA will be admissible for first joining the Sangathan as Primary Teacher . _ .

4. . During the provisional appointment and thereafter, until he/she is confirmed the services
of the appointec arc terminable by onc month's natice on cither qide without any reason heing,
assigned, therefor. The appointing authority, owever, rescrves {he right to terminate the
. ®2%010ces Of the appointee before expiry of the stipulated period of notice by making payment

of sum equivalent to the pav and allow?ees for the pariod of notice ot the unexpired portion

thereof. : : i

5. Other terms and conditions ol service aoverning e appointment Are same as Jaid down
in the Education Code lor Kendriya Vidyalayus as umended Lrom time 10 time. Since for

W e et e e 15000 et ittt ofTCe
Joehiadc winiGitit aaa Jedil lu‘u_uu'uubd with cffect

Kendriya Vidyalaya Saipalitail Cinployecs,
from 1.4.2002 joining the Ahove schems j& compulsory.

Caste/Tribe certificate/OBC Certificate being verilied through the proper channel and if the
- ) ’ - I . Conld.-Page. 3
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6. “The appointment is provisional as stipulated in Para-1 and is subject to the Schedule i
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verification reveals that the ¢laim to belong ta SC or 8T or OBC as the c250 may be.is T
the services will he terminated forthwith without ussigning any further seisone and wilnoin
prejudice to such further action s may bedken under the provisions of thye indian Penai Lo

for production of false certificate™.

7. Incase of any dispute or claim against the Kendriva Vidyalaya Sangathan. i respect o

service or any contract arising out »f or fiowing from this otfer of appointment the Courts of

Delhi alone shall have jurisdiction.

8. Ifhe/she accepts the offer on the terms and conditions stipulated hesshe would send his
her acceptance immediately to this orfice on receipt of this memarandum and jnin the Kendrin
Vidvalava mentioned overleal. Necessary proforma for the purpose in farms are cheloses
herewith which should be submitted to the concern. & Srincipal, after petdng the same eu’s
completed in all respects. This acceptance should reach the undersigned in any case by

17.03,2005 . If the offer is not accepted by the said date or after acceptance 1f the
appointee does not report for duty at the above named Kendriya Vidyalaya by
28,03,2005 , this offer of appointment will automatically stand cancelled and no

further correspondence will be entertained from him/her.
9. Suppression of any information will be considered a major offence for which the
punishment may extend to dismissal from the services. . ‘

10 He/She will not reoucst for transier within 03 vears ofinitial u}?mini:ncnt. if this offer of
provisional appointment is deemcd as regular appointment. He/She is hable 1o be

transferred anvwhere in India,

11. He/She will be cligible for the New Restructured Defined contributincm pension system
_ only as circulated by K VS(HQRS) Vide circular No. F. 2-17/2003-04/KVS(Budget) dated 08/
12.03.2004 and F.2-17/2003-04/K VSI3udgct) dated 24.12.2004.

, : re A LM
TN
(DR ECPRAGHARARD
ASSISTANT COMMISSTONER,

Encl; As above

~ Sh.bBiswwajit Kumar Prabhakar,

C/0- Bimal Kumar, Basant Kuni,

_Sipahi_Tola, Chunapur Road,

_District - Purnea, Bihar- _

Contd. Page. 4
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Com dowarged 1) .
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I. The Principal. Kendriva Vidvaleve

LT e - In case Sh. §m;
Km,

e L -
T it
B

pointment hershe shoyld pe relieve
under intimation 1 the Sangadia,
this memorandum may be sent
Sangathan.

e ACCEPIS the offer of 4
d mzmcdialcl.\' With ihe inermictions to juin his'ner new posi
Tthe appointes s nop working at present in his Vidval

ava,
i the concerned Vidvalava forthwith under intimation |

O the

?. The P{xpglgal, Kendriva \'x.d)'alayg M.iap
The daie o Jotning of the candidate may be int

d -

(Arunachal Pradesh)

muted i this ofMice immédiatc!}' after the
candidate reports for duty. In cese hefshe docs not join by the stipulated date, this oflice
should be informed telegraphically, Thig appointment is further subject 1o production of
certificates ete as per Article 49 (1) of Education Code for Kendriva. Vidygla_vas‘. The
candidate be allowed to J0in his‘her duties only after veritication of original certificates, and
on stibmission of requisite formsistatements duly completed in ajl respects. Those appointed
under SC/ST or OBC quata may be allowed 1o Join duties only on production of original
certificate mentioned in para 6 of the order. They are also requested to check the original
certificates in respect of the qualifications of the appointee employee and satisfy themselves
that the appointee pPossess requisite qualification for the post he/she is appointed to. The
Principal/In-charge Principal will certifv on the joining report itseif regarding hister satisfaction
about the certificate produced.

-3

3. The Dy.Commissioner (Admn), KVS(HQ), New Delhi, for information.

ASSISTANT COMMISSIONER
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| ern reterchce 10 hwzhw apphcaﬂow for‘ ‘rhe apove post
St /X /Shm_myﬁf}}_{,&.yﬁﬁ? ‘_.,,‘,.,,,,,,,;.__,.;_;:: hm*cby informed -
rhat ne/she has been seledted fon oppcm’rmé nt on p ‘ovis|onal basis
“against The postof Wﬁﬂ“.ﬁ“) _in the Kene r'\yow Vidyalaya

. —_—

it An

Sangathan in the nay scale of RS, 6500»20(‘-10 'boqll
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and pested af Kendriya deyclaya DIGARY ‘\“5-JF ~) |, e/ She

- .m-d.—-u—-a L it gt

will draw allowances and’ other benefits lin odd\hon o his/her
pay ot retes as admissinle to the Kendriye Vtr‘ycﬂuyc Sangathan

- emblovees. Thig. of'(‘gr__.of gprmtn*rmam 45 amn )dl"cf t9. thelcandidote— — -
‘*emg ¢uclared it for the jost of K PGT (CHEM) '
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tee - blam
post of pGT(Chem). i s suw}co‘r to The olm‘come. ot
a mpnw/«,om.umr\/rcwmmcnda 'on*‘/fmd\ng* = fh"ic enquiry
committes set up with. the. ‘opprovel of Comp rent Authority
'fo conduat detailed enquiry into  the | procedure | adopted
by Kendriya VnJyaluya Sdrw;ofhan for ie.cﬂonl of candidates
" for teaechers by tmpwymg srivate agency | and . give, inter- ~alia
repov?/ cunrlumon/ recommrﬁdahan/ findings *@ aFcc.rmin as te
whc"thr‘ any candidate - has received | any undue adventege
by  virtue of - pro cedure od‘op’rt‘.d' b\/ Kendriva
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Vidynlayo Sunguﬂwn for the, sclection aqd recruitment of

\

‘cachws t’or rhe ypar 2004-05. ' ‘ !
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This. provmona! oppom’rmc nt is.

.....

or Q- ;cf‘io .of one year

- or conclusuon of enquiry gsvmg its. reporﬂ’ w 'nche er is earlier.

1t is qlarlfied tha: 1his pnowsuom

remporary “dnd’; will no1 ¥ onfer. any.

semor‘s"'Y ercwexcepf ‘“'{0“0"‘5““

¥ oppo»nfmenf is purely
right for. regu!omzahon

e wrrh ?hz 'rer'hs and

. () ")b-ﬂ-‘ 'l
ot ,'? '°.”A" .4_'3'.’"" L?','-"fz" AT "T"ﬁ “"” .’.i‘-"' Fulaa 'f”’.t":-”';' ET
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' In case, befom complc*lon off the  said ,enqu(‘ry.j the

: vesfs W\Th the offe.r’fe SR A
;:“.. :;-' S B L [ T

© In case ‘H\e , ‘_nquxr‘
sc%echon ’rhe pve.u.,nf provm -nal ap

"period. of one year. expires | +his provmonu, \pponﬁmenf may be
renewed by ‘rhe. offaree ond the desdrehon ‘to g m'mue purely

) Rk
b ' %
1 AL K

“Upholds. his/her
\oxmmc..nf \'Jl” be deemed

as uppamrmenf letter on: e ular Wasis wie.f.| the date or

Vv cveien dnra wl e T © e et bl (Mo s o __;-.A..L...*,%— S
'. . Jc.umng bt f"r'}'e ﬂ)ouﬁeg e e
i L In  case Hw Cen ~umy comm H‘ei : gives @
ra;mrt/conclu ;1on/recommcmuuhons/f*ju ings | at his/he
celection has not been’ car: \:d out in actordance with the

Ao

selection procedur‘e i‘rhen "fu presen
However he/she wil] be,given relaxa
will be’ deerwzd e\igzb\a to \sqrﬂc;pc
process ﬂwreuﬂer ‘

a
H“

y offer|will 'ibe withdrawn,
Hoti of one years age anc
te in he nex? *‘elechon

!' ok

In cqse ’rhe enquary com‘nﬁ?e

pemod of Two ycors whmn ey be A

uphold & hts/her‘ selection,

"‘7". he/she. will? be on probahon we f7 fhz dal e. of Jommg for @

xmnda Upon successtul
be co?ftrmed in -his/her

completion of " proba‘hon he/she will
s tueneios o per Kendriya® Yidyalaya.
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2. If the candidate isa vonon . A’ shoufd certity that she
is not {n' the family way: ot the time tof afcep‘rancc of the
appointment. If however, - she s pregnanti of twelve :w;e_.k_,
standing or mor'e af fhe fime of acceptarice pf qppomfmcnf\os
o result of medical’ test, she will be declared temporarily
unfit and ‘the  offer of " appointment woulq be treated as
withdrawn. for the pr‘esen‘r Howeven, hep dppom‘rmenf would
ba kapt in cbcyqncc un'hl hen confine qn'! ig’ ovon or conclusion

“of " enquiry’ ! whtcheve% g corl;er ohe ‘would .gef herself

|"¢.} .

2 medccc”y re- exammed six Wu..ks of er the dofe of delivery

and her appointment: would be subject to pvoducﬂ n of medical
fitness certificote ﬁ*om a Civil Surgeon. SIre Would indicate -
when her - dehvery is: exPnc‘red and [also shou!d mdlcm“e the

:dafe of dehvery soon affer it has " t¢ ken plqce In case, the
~candidate . fails* to' comply With fhese ‘ins ucﬂons her

A Ve

candxdamre would™ nof be consrdered cmd Ho  further

'corruspondence wxll be en.m‘h»,\ne.d in ‘rhts rego d"'"from her.

= e stk ol oyl

On' preduction of medicol fitnass l:er'hjflc'pfe, she will b

‘ "'uppm;fed,m .HI*“S(IT!TC PRI T e e e
Ne TA wzll D2, m'm'“'?:'{»:.: for Tirdt ioining ’th Songath. .
S _PSTCUBN____ S P .

‘.- During the provisional «ppointmant and thereafter, until
w2/ she is confirfied the = wices of the oppomfee are

tecminable by tone’ month's witice on| either| side ithout wny

reason being assigned, there.syr.  The appointing authority,
iowever, reserves the' right e rerrnmme the services of the
uppom‘l‘cc befere cxpiry, of tha _hpuquad pomod of notice hy
making payment of sum equivilent td the play and allowances
(or 1he pe:mod of nohcn or T‘(r Wiexpired portion thereof.
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G Other term. & conditions . of m.,t“vrcc governing il
appointment are same as laid down in the Education Cade {e.
Rendriya Vidyalayas as amended from time to time.r Since for
Kendriya Vidyalays 5ango+han Employf: s, ' Welfare y Sctzme

has bee.n \mﬁﬂoduced with effedt fr*on- 1;4__,2002 joiniag the

cbove scheme’ is’ compulsory, | - - .

' |

lo

6 The opr,om'rm: nt 05 provisjonal as sﬁpulafc» in Paira-L

and is. aub,jc,c‘r qto rha achedune .asfe/”!'mbe cerhf cate being

"“vemﬁed ’rhr'ough 1he ppopm-“ ch nhel’ bnd i‘f the verification

i.,

“:' “

o

reveals that ‘H'ie clmm ta belsng [to S¢C' as the case may
be, Is false ‘the services will be 'rer'mmafed forthwith without

.assigning any ‘fuﬁher' reasons aphd without prejudice to such
further action as may be taken under|the provisions of the
. XIndian. Ponat Code for pradu_c:yon of fol:e. cer-‘hﬁcare":

] . ‘ ; s . DAL TN IO u.-Jm "
RO .
hd Q

Ti case of on,‘ d:‘spu*n"’ho" c!mm] aga nsf ﬂu, P\cnc.r.“, 3

_,;,_,...._._W..Y ! ‘it alayg Sangathan 10, 00, “Gmixqip- of ..zsuxs; ._mz.y._ CONIVQE R et

arising ‘out of or flowing from this eiff.r o*'f appointment the
Courts of Dclhl_ alone shall hove jurisdiction.

[ SO

c4

B, If he/ she accepin ne' offer] on| the 1erms ac

,ﬁ

ceonditinne etipulatard het s, u.'o(rld cdm'rl Ht'xi‘./ har ‘v eneptore.

immediately to thiz office ; ye it of, this memorandum o4

Join the . Kendriya Vidyaaei- - ingntione overleal. MNocarons

proforma  for the purpcs - g florms dre enclosed hepgoui
which should be submitted fo ﬂlw con «"rned Principal, ofyer
getting the . same duly completed in| all “respects. This

.acceptance shouid r'occh he yndersigned | in ‘any case Ly

y 14-‘..2(29_5

i Ifthe 57fer lis not accepted by the said
dcne an offer accvpfcnce i ¥he appumflze does not report fon
dmy at Tna above  evheg “endm,c - Vidysiaya by

23‘?“2005 Y7 this ofy .- of appomfmen‘f wnﬂ autornaticaty

¥
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2. The pp Inmpql Kendriyaq Vidyalaya LDIGARL . 'he

" date of Joining of the card: date may be intimated 1e this
Y office tmmedmfef\/ ofter the candidate - rvepor*fs for duty 1

o - . case he/: she dops .not jein by the s‘hpulcfﬁzd do‘ra this office VV

should be mformed fefegraphmai!y Tns*'appo(nfmvnr is
furfher subJecT fo producticn of qer"nf:cafe

Article 49(1) of Educahon Code for. Kendr:]:;;'i}rdya!ayas V Tre

"condzdofe'be‘ olfowe‘& ‘io. Jein h:s' };‘se':"""‘ ‘duties:s 2 only after

' e ARG e
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Those appomfed unden SC/ST quo may be .,?Howed to Join-
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¥ para of - fhe opdpp Thpy me al o raqué:s':rle, 1‘0 check the
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by a Sivil Surgeon. This provisional appointment  of
Shri/smt/Kumeri Vineeta Vidya.thl | in  the
post of __PGT(Chem.) *° is subject to the outcome ot

eV Ae

1
ZSEMDRIYA VIDYALAYA SANGATHAN
Regional Offiee,
: ¢hayaram Bhawan, Maligaon ¢ hanais,
- / Guwahati-781012

Phone ¢ 2571798/2571799/2571797(FA‘() .
No.F. 8«1/PGT (CHEM)/05~KVS (GR)/15183-85 Dated: 02-2-200%

SUBJECT * GFFER OF PROVISIONAL APPOINTMENT

ON CONTRACT TQ-THE POST OF __ PGT(CHEMISTRY)

With reference to his/her application for the cbove post
Smt./Km./Shei  VINEETA VIDYARTHI is hereby informed
that he/she has been selected for appointment on provisional basis
against the post of _PGT(CHEM) in-the Kendriva Vidyalaya
Sangathan in the pay scale of Re._6800~200-10,500/-

REGD. POST

and posted at Kendriya Vidyalaya New Bomgaigaom (i) e/ She
will draw allowances ond other benefits in addition to his/her
,’:5\/ at retes cs admissible to the Kendriya Vidyalaya Sangathan
employees. This offer of appointment is subject to the candidate
being declared fi+ for the post of _PGT(Chem.)

o repert/eonclugicn/rect ‘nenda 13/ firdings “of the enquiry
committee set up with <he ap; - oval of Competent Authority
To conduct detailed crruiry v 0 the procedure  adoptec
by Kendriya "Vidyalaya Sangathan for selection of candidates

for teachers by employing private agency and give, inter-alia

repert/ cenclusion/ recommendation/ findings to ascertain as to

wnether any  candidate  has  received any undue adventege
by  virtue of  brocedure adopted by Kendriva

.
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Vidyalaya ‘Sangathan for the  selection and recruitment of
teachers for the year 2004 €5

pe! '
This provisional appointment is for a period of one year

or conclusion of enquiry giving its report whichever is earlier.
It is clarified that this provisional appointment is purely
temporary and will not confer any right for regularization,
seniority etc. except in accordance with the ferms and
conditions herein. ’ '

+

In case before completion of the said enquiry., the
period of one year expires this provisional appointment may be

renewed by the offereec and fhe discretion ’ro continue purely
vests with the offeree. '

In cdse, the enquirs Committee upholds his/ner
selection, the present provisional appointment will be deemed
as appointment letter or reyuler basis w.e.f. the date of

joining of the appointee.

In case the  enjyuiry  committee  gives &
report/conclusion/recommenduations/findings  that his/her
seiection has not been carri:d out in accordance with tne
selection procedure, then the present offer will be withdrawn
However, he/she will be given relaxation of one year's age aic
will be deemed eligible ic participate in the next selection
srocess thercafter.

In case the enquiry com iittee upholds his/her selection,
he/she will be on probation w.e.f: the date of joining for «
period of two years which may be extended. Upon successTul
completion of probation he/she will be conflrmed in his/her
turn os per Kendriye Yidyalayc Sengethan ruies on thw

vcx!ablllfy of permanen’r vacawngies.
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2 If the candidatc is o woman, she should certify that she
is not in the family way ot the time #of acceptance of the
appointment. If however, she is pregnant of twelve weeks
standing or more at the time of acceptance of appointment as
o result of medical test, she will be declared temporarily
unfit and the offer of appointment would be treated as
withdrawn for the present. However, her appointment would
be kept in abeyance until her confinement is over or conclusion
of enquiry whichever is earlier. She would get herself
medically re-examined six weeks after the date of delivery
and _her appointment would be subject to production of medical

fitness certificate from a. Civil Surgeon. She would indicate
when her delivery is expected and also should indicate the
date’ of delivery soon after it has taken place. In case, the
candidate fails to comply with these instructions her
candidature would not be considered and no further
correspondence will be entertained in this regard from her.
On production of medical fitness certificate, she will be
appointed to the same post.

3 No TA will be admissible for first joining the Sangathun
as PGT(Chem.)

4, During the provisional apgeintment and thereafter, until
ne/ she is confirmed the s wices of the appointee are
termiinable by one month's: noticz ‘on either side without any
reason being assigned, therefwe. The appointing authority,
However, . reserves the right fe terminate the 'services of the

_ appointee before expiry of the stipulated period of notice by

- W

making payment. of . sum equivelént to the pay and allowances
for the period of notice or the wiexpired portion thereof.




S

— 45~

]
“

5. Other ferms & conditions of service governing the
appointment are same as laid down in the Education Code for
Kendriyo Vidyalayas as amended from time to time. Since for
Kerdriya Vidyalaya Sangethan Employees, Welfare Scheme
has been introduced with effect from 1.4.2002 joining the
above scheme is compulsory. |

&, "The appointment is-provisional as stipulated in Para-i
ond is subject to the Scheduie Caste/ Tribe certificate being
verified through the proper channel and if the verification
reveals that the claim fo belong to SC-or ST as the case may
be, is false, the services wili be terminated forthwith without
assigning any further reason: and without prejudice to such
further action as may be tfaken under the provisions of the
Indian Penal Code for producrion of false certificate”.

7. In casc of any dispute or claim against the Kencriya

Vidyalaya Sangathan, in respzet of service or any contract.

arising out of or flowing from this offer of appointment the

Courts of Delhi clone shall heve jurisdiction.

8. If he/ she accepts he offer on the terms and

conditions stipulated he/ she would send his/ her acceptance

immediately to this office ¢+ veceipt of this memorandum and
join the Kendriya Vidyalay: mentioned overleaf. Necessary
proforma for the purposz if forms are enclosed herewith
which should be submitted fo the concerned Principal, after

.getting the same duly completed in -all respects.  This

acceptance should reach the undersigned in any case by

_14-2-2005 . If the offer is not accepted by the said
* date or after acceptance if ¥he: appointee does not report for

duty .ot the above semed Kendriya Vidysicya by
23-2-200%. " , this offer 0f appointment will automatically

B e T p— . e s m—— f ———— e —
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stand cancelled and no further correspondence will be

' entertained from him/ hape

9.  Suppression of any infermation will be considered ¢ major
offence for which the punishment may extend to dismissai

. Trom the services.

10 - He/she wili not requedt for transfer within 03 years of
initial appointment, if this otifer of provisional appointment is
deeimned a3 reqular appeintiment. He/she iz liable to be

iransfarred anywhere in Indiu,

11, He/she will be eligible “or the New Restructured Defined
contribution pension system caly as circulated by KVS (HQRS)
vide circular  No.2-17/2003-04/KVS  (Budget) dated
08/12.03.2004 and F, R-l7/2003-04/KVS(Budget) dated

24.12 2004, , JL/W)
0\9 /.-/'
( U.N. KHAWAREY )

ASSISTANT COMMISSIONER

[Enelt As above.
KUM., VINEETA VIDYARTHI,

7/s, TYPE-II1I, WESTLAND, KHAMARIA,

 DIST. : JABALPUR(M.P.), PIN : 482 005.

Copy forwarded to: -

s In case

1. " The Principal, Kendriy: Vidyalaya
Sh./Smt./Km. " accepts the offer of
appointment he/ she should be relieved immediately with the
instructions to join his/her mew:post ‘under intimation to the
Sangathan. If the appointee is not working at present in his

Vidyalaya, this memorandum ey be sent te the conczrned

Vldyalaya forfhwﬂh under intination to the Sangathan.
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REGD. POST

2. The Principal, Kendriya Vidyalaya NEW BONGAIGAON The
date of joining of the candidate may be intimated to this
office:immediately after the candidate reports for duty. In
case he/ she does not join by the stipulated date, this office
should be informed telegraphically.  This appointment s
further subject to production of certificates ete. as per
Article 49(1) of Education Code for Kendriya Vidyalayas. The
candidate be allowed dp join his/ her duties only after
verification of original certificates, and on submission of
requisite forms/ statements duly completed in all respects.
Those appointed under SC/ST quota may be allowed to join
duties_only on production of original certificate mentioned in
para @ of the order. They are also requested to check the
original certificates in respect of the qualifications of the
appointee employee and satis?s themselves that the appointee
possess requisite qualificatizn for the post he/ she s
anpointed te. The Principal; acharge Principel will certify on

© the joining report itself rege-ding his/ her satisfaction about

“he certificate produced.

A0 The Dy, Cominiz<iome (Admn.), KVS (HQ), New D=l

~or information please, - /

/

ASSISTANT COMMISSIONER

0y
:"! ¥
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KSENDRIVYA VIDYALAY A SANGATHAN
Regional Offioe,
Chayaram Bluawan, Maligaon Chariali,
) Cuwahati-781012
= Phanas 1 297 10805TV199/28 77 T(0A, )-’\
PGSR B
Mo.F. 8- 7/PRT/E045 - VST ) \'C( 0 — 6y Deteds (4,02, 8604
SUBRTECT | OFFER OF RIS CONS, AP0 iy W) NN T AT

Tz POQET G PRIMAARY }r PR

With reference to his/her application ftor the above post
Smit./ K./ Shei ’f‘i!’ﬁﬁgﬂff}d,}’a‘f}‘iffy i heeeby informes dhet
he/she has been sclected for appointrent ot pecvisional Doots
against the post of PRY in ¥he Kendrlya Vidyalaye Sanguthon in the
pay scale of We. 4500-125-7000/- and posted at Kendriya
Vidyalaya, NEW BOMGALGAON (ASSAM) e/ She will drew
allowances and other benefits in addition to his/her pey of rates as

admissible to- the Kendriya Vidyalaye Sangethan émployees, Thig
of fer of appointment is s ubJem to the candldate belng declared fit
far the post of FRT by a Civil Surgean, This provisional appaintment
of Shri/Stt/KumariBibekanand Padhiary ___in the

" post of PRT is subject to the outcome of a report/ conclusion/

poy b
v

-

recommendations/ findings of the enquiry committee set up with the

approval of Competent Authority to conduct detailed enquiry into

the procedure adopted by Kendrlya Vidyalaya Sangathan for
. selection of candidates for teachers by employing private agency

and give, inter-alla t~cpor1/conc!u.‘ton/r-ecommcndaﬂom’flnd:ngﬂ to
ascertaln as to whether any candidate  has received any undue

_'advan‘ragc' by _yn"im, of procedure adopted by Kendriya

iy

. - — —
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VidyaloYa Sangathan foir i selection and recruitment of
yeachers for the year 2004 GF

This provisional appointment is for a period of one year

or conclusion of enquiry giving its report whichever is earlier

T+ is clarified that This provisional appointment is purely
femporary -and will nov comsre any right for‘r*egular‘izaﬁon,
seniority efc. except in uccordance with the tferms and
conditions herein. '

In case before compiciion of the said enquiry, the
period of one year expires ihis provisional appointment may be
renewed by the offerce and iine discretion to continue purely
vests with the offercee.

In ecase, the enquir: Committee upholds his/ner
selection, the present provisisnal appointment will be deemed
as appointment letter on irz=.uler basis w.e¢.f. the date of
joining of the appointee.

In . case the enauiry  committee - gives ¢
repcr‘f/conciusion/recommenduHons/findings that  his/her
selection has not been cared out in accordance with the
selection procéduvc, then the présent offer will be withdrawn,
However, he/she will be given relaxation of one year's age and
will be decmed eligible tc participate in the next selection
process thereafter. o '

In case the enquiry com nittee upholds his/her selection,

: 'h'e/she will be on probation Wee f. the date of joining for «

period of two years which may:be. extended. Upon successiul
cotnpletion o;(‘.‘pt'oba*'ion he/she will be confirmed in his/her

.. _sas ¢ . vy | e NN Sl
Turn 2§t per JEenarlye vieyaiaya Sancothan rules on thao

e
Vel

[N

"« availability of pertmanent vacowcies.




2. If the candidate s g woman, she should certify that she
is not in the Family way at the time tof acceptance of the
appointment, If however, she s Pregnant of twelve weeks
sfanding or more af the time of acceptance of appointment qs
a result of. medical Test, she will be declared fcrnpor‘m'fly
unfit and “the offe of appointment would be treated as
withdrawn for the present. However, hep appointment would
be kept in abeyance until her confinement is over or conclusion
of enquiry whichever is earlier, She would get herself

medically re-examined six weeks affer the date of delivery

and her appointment would be subject to production of medical
fitness certificate from a Civil Surgeon.  She would' indicate
when her delivery is expected and also should indicate the
date of delivery soon offer it has taken place. In case, the
candidate fails to comply with these instructions hep
candidature would not be Considered and po further
cobrespondence will be entertqined in this regard from hep.
On production of medical fitness certificate, she will be
appointed to_the same post. o

5. No TA will be admissible for fipst Joining the Sangathan
as P,R.T, ‘

4. During the provisional uppointment and thereafter, until
he/ she is confirmed the ¢ wices of the appointee apre

ferminable™by one nionth's hoticz on either side wifhou’r’arl)./‘

reason being assigned, therefee,  The appointing authority,

however, reserves the right f¢ terminate ‘the services of the.
. dppointee before expiry of the.stipulated period of notice by

making ‘payment of .sum equivelént to the pay and allowances
for the. period-of notice o thi Wexpired portion thereof,




/ ~— ‘D y -

kI

5. Ofher terms & cenditions of serviee governing . the
appointmeny are same as laic down in the Education Code fon
Kendriyo Vidyalayas as amended from time to time Since for

Kendriye Vidyelaya Sangathan Employees, Welfare Scheme

‘has been introduced with eifect from 1 4 2002 joining the

above scheme s compulsory ‘_

& "The appointment i ;;;".:';jsionai as stipulated in Parag-:
and is subject to the Scheduic Caste/ Tribe certificate being
verified through the proper channel and if the verification

reveals that the claim to belng to SC or ST as the case may

-be, is false, the services wili be terminated forthwith without

assigning any further reasons and without prejudice to such
further action as may be taken under the provisions of the
Indian Penal Code for produciion of false cerfificate”.

-

‘. Li case of any <Zispute or claim against the Kendriya
Vidyalaya Sangathan, in resszet of service or any contract.:
arising out of or flowing frem this offer of appointment the

Courts of- Delhi alone shall have Jurisdiction,

-
[}

& If _he/ she  accept:  ne offer on - the - terms and
conditions stipulated he/ s would send his/ her acceptance
immediately to this office . receipt of this memorandum and
join the Kendriya Vidyalay - mentioned overleaf. Necessary
proforma for the purposs if forms are enclosed herewith
which should be submitted fo the concerned Principal, after

~.getting ‘the same duly completed in qll respects.”  This

acceptance should reach the undersigned in any case by
__16-02-200% . If the offer is not accepted by the said

“date or cfter acceptance if Yhe appointee does not report for

duty ot the above aawmed Kendriya  Vidysizye  #e

-7
23702-2005." | this offzr 0f appointment will automatically
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"~ stand  cancelled  and  ne  Fuether correspondence  wiij
entertained from Lim, hape

g

9. SUD‘DF‘G ssion of any infermation will be considered ¢ ma jos -
offence for " mwhich the

Trom the s_e:*vlc:?..';:

A'

10. (./ofu V0ol request for transfer withun 03 vears of

. /
o -dnitial appointment, i this o“fer of provisional appointment is

-~

puntshment may extend to d|<n:r

Jore X!

deemed as reqular appeintrment,  He/she s liable ta b
v-iransferred onywhere i India,

11. He/she will be cligible “or the New Restructured Defined

contribution pension syJun «aly as circulated by KVS (HQRS)

vide  circular  No.?2- L//LOOS 04/KVS  (Budget) dates

08/12.03.2004 and i, 2.-17/2003- 04/KVE(Budgei)  daver
. 24.12.2004. :

) ( U, N, KHAWARbY )
- ASQISTA/NT/COMMISSIOr\w

Ercl: As above.

Mr., BIBEKANAND PADHIARY

C/0-87Hy "Nayak, (r.No.t/332

© Unit-8, Ndyapalll, Bhubaneswar,
Khurda, (ORlssA) 751012

Copy for‘wambd To: -

. 1. The Pmnmpa. Kendeis: Vidyalaya _. S In case
- Sh./Smt./Km. . accepts  the  offer of
. appointment he/ she «hould be relieved |mmed|a’rely with thz
“instructions o join his/her new post ‘under infimation to the -
Sangathan. If the appointze is not working at present in hig
Vldyalaya this .memorandiem may be sent fo the concernee
'Vldyaiaya forﬂtwﬁh under irtination to the Sangafhan

-




REGISTERED POST 0

.2. The Principat, Kendriya Vidyalaya l\_{%\ﬁ BONSAIGAON  The

date of joining of the candidate may be B ed 1o this
office immediately after the candidate reports for duty. In
~case he/ she does not join by the stipulated date, this office

should *be informed telegraphically.  This appointment is ,
further’ subject to production of certificates etc.. as per

- Article 49(1)_61" Lducation Code for Kendriya Vidyalayas. The
candidate be  allowed i join his/ her duties only ustter
verification of original certificates, and on submission of
requisite forms/ statements duly completed in all respecis.
Those appointed under SC/ST quohi may be allowed to join
dufies_only on production of original certificate mentioned in
para @ of the order. They are also requested to check the
original certificates in respect of the qualifications of the
appointee employec and satisiy themselves that the appoiriee
possess requisite qualificatizn for the post he/ she is
appointed *¢. The Principal/ ‘ncharge Principel will certify
the joining report ifself rege~ding his/ her zatisfaction aneusr
“he certificate produced. ' '

P
3 The Dy Corminiz i ones (Admn)), KVE (HQ), New it
vor iaformation ploase - —
ANT C ALSSL Ot
ASSISTANT COMMISSLO
yue
' L
G’l -

X .
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KSENDRIYA VIDYALAYA SANGATHAN
- Regional Office,
Chayaram Bhawan, Maligaon Charialy,

: Guwahati-781012
. Phone : 2571798/2571799/2571797(FAX)
REGISTERED POST
‘No.F.8- 7/9&7&.005 ws(smz)/ 1S é s3—589 Dated: 04.02.2005

SUBJECT : OFFER OF PROVISIONAL APPOINT!AENT ON CONTRACT TO
THE POST OF PRIMARY TEACHER.

With reference to his/her application for the above post
St /¥m./Shei Sumit Chakraborty  is hereby informed that

he/she has been seieered for appoummen? on provisional basis

against the post of PRT in the Kendriya Vidyalaya Sengathan in the
pay scale of Re. 4500-125-7000/- and posted af Kendriya
Vidyalaya, NEW BONGAIGAON (ASSAM) . He/ She will drow
allowances ard other benefits in addition to his/her pay at rates as
admisgible to the Kendriya Vidyalaya Sangathan employees. This
offer of appoini“menf is subject to the candidate being declare d fit
for the post of PRT by a Civil Surgeon. This provisional appéintment
of ‘:hm/Skauwam Sunit Chakraborty in the
post of PRT is subject to the outcome of a report/ conclusion/

recommendations/findings of the enquiry committee set up with the
approval of Cornpetent Authority to conduct detailed enquiry into

the procedure adopted by Kendriya Vidyalaya Sangcfhan for
seiection of candidates for teachers by employing private’ agency
and give, inter-aiic rcpor“r/conclusnon/r‘ecommg.ndahon/flndmgs to
ascertain as to whether any cordidate  has received any undue
advantage by virtue of procedure adopted by Kendriya

-~ 25
- F
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" he/she will be on probation we.f. the date of joining for o

-~ \0y-
o2

Vidyalaye Sangathan for the selection and recruitment of
seachers for the year 2004 -C5

This provisional appoinfinent is for a period of one year -

or conclusiori of enguiry giving ifs report whichever is earlier.

T+ ic clarified thad ihis provisional appointment is purely

temporary and will not confer any right for regularization,
ceniority etc. except n accordance with the terms and
conditions herein. '

I1n ccse before compleiion of the said enquiry, the
period of one year expires This provisionol appointment may be

renewed by the offerce and ine discretion to continue purely

vests with the offeree.

In case, the enquiry Committee upholds  his/ner
selection, the present provisi:nal appointment will be deemed
as appointment (efter on re.uler basis w.c. €. the date of

joining of the appoinfee.

rapor"f/conciusion/recommenduﬁons/findings “that his/her
sciection has not been carrizd out in accordance with tne

selection procédurc, then the \gresénf offer will be withdrawn.

In  case the — enuiry committee  gives ¢

e

iiowever, he/she will be given ~elaxation of one year's age and
will be deemed eligible fo pc\r‘ricipafe in the next selectiort
1rocess +hereafter. S -
In case the enquiry cott sittee upholds his/her selection,
.period of two years which may:be. extended. Upon successtul
completion of -probation he/she will be confirtmed in. his/her

_ - S e sl o tes on the
fuen oS per .genartyc Vidyaiaye  >Eng shan ruies o TaT

"+ availability of permanent vacawcies.




ety e e ed LT apame p e

e g e

ot —

-

> I{ the condidate is a woidn, she should cerfify that she
i< niot in the family way ofﬁ'fﬁe time tof acceptance of the
appointment.  If however, she is pregnant of twelve weeks
standing or more at the tfime of acceptance of appointment as
a resalt of medical test, she will be declared temporarily

. unfit and fhe offer of appointment would be treated as

withdrawn for the present. However, her appointment would
be kept in abeyance until her confinement is over or conclusion
of enquiry whichever is earlier. She would gef herself
medically re-examined six weeks after the date of delivery
and her appointment would be subject to production of medical
fitness certificate from a Civil Surgeon. She would indicate
when her delivery is expected and also should indicate the
date of dcl}Ncry soon after it has taken place. In case, the
candidate fails to comply with these instructions her
candidature would not be considered and no further
correspondence will be entertained in this regard from her.
On produc'ﬁ‘on of medical fitness certificate, she will be
oppomfed to the same post. ' |

¢

5. No TA will be nomi"ebie for first ioining the Sangatnan
as p»oR»oT.»o ’
4 During the provisional appeintment and thereafter, until

ne/ she is confirmed the = wices of the appointee are
terminable by one month's notitz on either side without any -
reason being assigned, therefee. The appointing authority,
however, reserves the right fo terminate the 'services of the

‘appointee before expiry of the >‘hpula‘!'ed ‘period of notice by

making .payment of sum equwnlen‘r to the pay and allowances
for the pemod of notice or th w\explred portion thereof.
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Chibicr derme & cenciitons  of  service :;;ovarninQ e
epleintineny ere same as |njd down in the Educoiion Code for
Lenorive Vidyaleyas os orfiended from time to timz Since Tor
?(cr:dr‘l’yb Vidyeleya  Sangethen Employees, Welfare Scherme
hos been introduced with eifect from 1 4 2002 jeining e
abeve scheme s compulsary

& "The appointmant s provisional as stipulated in Parg- 1
and is subject to the Schébuie Caste/ Tribe certificate beihg'
verified through the proper channel and if the __V'e.r‘.i‘fil',(i:o‘ﬁon
reveals that the claim to B*éfi‘::\ng to SC or ST as ﬂie case may

. be, is false, the services wili be terminated forthwitﬁ‘,w{»‘rhoyuf .

assigning any further reasons and without prej;u_d'ié:'e'v;"él'd“"isiJch

/. Ii case of any aispute or ¢laim against the Kendriya
Vidyalaya Sangathan, in resazet of service or any contract -
arising out of or flowing from this offer of appointment the
Courts of Delhi alone shall have jurisdiction.

8. If he/ she accepts  ‘he offer on the terms and
conditions stipulated he/ she would send his/ her acceptance
immediately to this office ‘::'?‘-Y'eceipf of this memorandum and
Join the Kendriya Vidyalay  mentioned overleaf . Necessary
proforma. for the pUPPOSiZV} forms are en:closé_d- herew:fh .
which should be submitted to the concerned Principal, after
getting the " same duly completed in . g respects.  This

acceptance should reach ihe undersigned in any case by

_16202-2005 . Tf the o¢fer. is not accepted by the said

‘date or after acceptance it ¥he appointee does not report for

duty ot the  above  ramed Kendriya  Vidysizya y
_23-02-2005.-  4pio offzr 0f .appoiniment will automaticalty

[ 4



" stend  concelled and  ne  further correspondence  wili i

'\/Fncl AS abnvc
Mr. Sumit Chakraborty

~)68~
5

entertained from him./ har

S.  Suppression of any infermation will.be considered ¢ *r\a;*i

offence for which the puni shment may extend to dlcmﬂ'ax

Trom the services

10 esshe vali not reguest for transfer within 03 years of
initiai appointment, if this otfer of provisional appointment is
deemed as reqular appeintment. © He/she is liable #d be

wanstarred gnywhere n India,

11. He/she will be eligible “or the New Restructured Defined

coniribution pension system «aly as cif‘\culafed by KVS (HQRS)

vide - circular  No.2-17/2003-04/KVS  (Budget) -dated

o)
¢

08/12.03.2004 and F, z-.t,7/2903-"o4/Kvs udget) - dated.

24.12.200%~

(.U.

'Sikhraray'; “House No.660; -

-S‘lﬂdhry‘a--ﬁagar ; Burg-491 001 -—
CHHATTISGARH

Copy forwarded to: -

L4
-~

1. The Pr‘incipa{, Kendvi‘_/..f Vidyalaya cdn -cta'::et
Sh./smt./Km. — accepts the  offer of
appolnfmenf he/ she should be relieved mmedmfely with the

‘instructions to join his/her mew post under m’nmahon to the - .
Sangaihan If the appointze is not workmg af presenf inhis
Vidyalaya, this memorandum way be sent fo. the conczrned -

Vidyalaya: forfhwlfh under irtination to the Sanga’rhan

ASSISTANT COMMISSIONER' -

e e e s ¢ ¢ e st

.
BRI R WA N e T
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REGISTERED POST - 6

, _ NEW BONGAIGAON
~2. The Principal, Kendriyq Vidyalaya {ASSaM) . The
date of joining of the candidate may be intimated to this
~office immediately after the candidate reports for duty. In

case he/ she does not join by the stipulated date, this office
should be . informed felegrdphically.  This appointment s
further subject to productich of certificates etc. as per
Article 49(1) of Education Code for Kendriya Vidyalayas. - The
candidate be aliowed fo jein his/ her duties only - affer -
verification - of original certificates, and on submlss:onof
“requisite forms/ statements duly completed in alf resﬁecfs
Those appointed under SC/sT quofa may be allowed to: jbin
duties ;only on production of original certificate mentioned in

para @ of the order. They are also requested to check’ the’
original certificates in vespect of the qualifications of the
appointee employee and satisTy themselves that the appoiniee
Possess requisite qualificatizn for the post he/ she is
appeinted +o. The Principal/ ncharge Principal will certify o
the joining report itself regerding his/ her satisfaction qho.
“he certificate vroduced,

3 The Dy Comimizs nie. - (Admn)), KVS (HQ), Naw Dl
- P :; ’ . . /
VOt atoermation tlease, -

ASSISTANT COMMISSICH:s b
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CSENDRLYA VIDYALAYA SANGATHAN
. Regional Office,
Chayaram Bhawan, Maligaon ¢ ‘h:maii,
Guwahati-781012

9
N

Phonc . 257179812571 799/”571 7 °'L&EAX)
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REG ISTERED POST

No.F 8-2/TGI‘(Maths.)/OS-KVS(GR)/(x@ Dm“ed 03-02-2005 |

Ny

SUBJECT ¢ OFFER QF PROVISIONAL APPOINTMENT S
'ON CONTRACT TQ THE POST OF TGT(Maths. )'...-

| With reference to his/her ap;)liéqﬂo'n for*he"aboVe""bos't
Sm+ /¥m./Shei__Awadh Narain .. __is  hereby . mformed'-

fhm he/she has been selected for appointment on prowstonal basis
against the post of TGT (Maths, )
Sangathan in the pay scale of Rs._5500-175-2008/-

and posted at Kendriya Vidyalaya New Borigaigaon, HSSa.m.}.&/ She.f‘ I
will draw allowances and other benefits in addmon to hls/her‘

in the Kendriya Vsdyalaya

nay of retes cs admissible to the Kendriya Vidyalaya Sanga'l'han | -

employees. This offer of oppomtmem' is subject to the candidate

being declared fit for the post of __ TGT (Maths) |

by a Civil Surgeon. This provisional appointment  of
vShri/ Smt/¥umani Awadh Narain - ' in ﬂ"(',_
post of __TGT(Maths.) M s subJec‘r to fhe outcome of

a m»pc**/corcluetcn/"cc:hmmcndcf*ons/flndmgs of the enguiry
committee set up ‘with the. approval of Competent Authority
to conduct detailed enquiry into the procedure odopted

by Kendriye Vidyalaya Sangathan for sclection of candidates

for teachers by employing private agency and give, inter-alia
report/ conclusion/ recommendation/ findings to ascertain. as to

whether any candidate has  received any undue. cdvon‘rcgc

by _ virtue of  precedure  adopted” - by Kendriva .

1
g

P .

e

e -
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Vidyalaya Sanga’rhan for the selection and recruitment of
teachers for the year 2004 -C%. .

This prowsmncl appom’rmenf is for a period. of one year‘

or conclusiorn - of enquiry giving ifs repor'r whichever is earlier.

It is clarified fhaf this prowsmnal appointment s purely

temporary and will not confer any mghf for regulaszhOn
ceniority etc. excepl in accordance with the terms and

-conditions herein.

In case before compleiion of the said enquwy  the
periad of one year expires this provisional appomtmen‘r may be

renewed by the: offeree and the discretion 1'0 conhnue purely_ Lo

vests with the “cf‘feree

In case” the .enquiry Committee 'upholds ‘his/ner
selection, the presen‘r provisional appointment will ‘be deemed
as appom'rmenf letter on rejuier basis w.e. f the date ot
joining of the appointee. -

In case fhe enauiry  committee gives ¢
f/concxusmn/recommenf‘c.hons/fmdmos that  his/her
sexec‘hon has not been carrizd out in accordance with tne
selection procedure. then the present offer will be withdrawn.
However, he/she will be given relaxation of one year's age and

will be deemed eligible Tc ‘pqr‘hcnpa‘re in the next SelechOH'

nrocess ...erzaf*er

In case the enquiry com aittee upholds hls/her selecﬂon
he/she will be on probation W.e. f. the dafe of Jommg for «
pemod of two years which may.be extended. Upon successrul
comple’non of’ probahon he/she will be conflrmed in- hts/her

furn oS per endriye vu_ym!avc ’Scr shon .L..z,s on fhz

vmlabnhfy of permanam* vacawcies.

-
#e
J
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2. If the candidate is a woman, she should certify that she
is not in the Tamily way at the time fof acceptance of the
~appointment.  If however, she is pregnant of twelve weeks
standing or more at the time of acceptance of appointment as
a result of medical test, she will be declared temporarily

unfit and the offer of appéintment would be treated as
. withdrawn for the pr'esen‘r‘. However, her appointment would
be kept in abeyance until her confinement is cver or conclusion
of enquiry whichever is earlier. She would get her'self

med:cally re-examined six weéeks af‘l'er' the date of dellvery'

and her appointment would be subJect to_production of tnedical

fitness certificate from a Givil Surgeon. She would indicate.

when her delwery is e.xpecfed and also should mdlcafe the
~date of delivery soon after it has taken. place. In case, the
candidate fails to comply with these instructions her
candidature would not be considered and no  further
correspondence will be entertained in this regard from her.
On production of medical fitness certificate, she will be
appointed fo the same post,

3. No TA will be admissiniz for fipst Joining the Sangathan
as TGT(Maths)

4. During the provisional uppeintment and thereafter, until

- ne/ she is confirmed the s vices of the appomfee are
terminable by one month's notitz on either ‘side without any -
reason being assigned, therefir. The appomhng authority,

however, reserves the right e terminate ‘the 'services of the
‘appointee before expiry of the stipulated period of notice by
- making paymenf of .sum equwlenf to the pay. and allowances
for the perlod of notice or th: Umexplr'ed portion thereof.




q

5 Other terms & conditions of service governing . the
cppoinfment are same as loid down in the Education Code for

~ 13-

Kendriye Vidyalayas as amended from time to fime. Since for

Kendriye Vidyalaya  Sangotnan Employees, Welfare Scheme

has been introduced with effect from 1.4.2002 joining the
above scheme is compulsory. B .

£ “The appointment is provisional -as stipulated in Para-i-

and is subject to the Schedule Caste/ Tribe ccrﬁficdfé-béihg |

verified through the proper channel and if fhe verification
reveals that the claim to belang to SC or ST as the case may

be. is false, the services wili be ferminated forthwith without

assigning any further reasonz and without prejudice to such
further action as may be taken under the provisions of the
Indian Penal Code for produciion of false certificate”.

7 I case of any dispute or claim against the Kendriya

Vidyalaya Sangathan, in resazct of service or any contract.

arising out of or flowing from this offer of qppointﬁx'ent the
Courts of Delhi alone shall heve jurisdietion. -~ - |
8. If he/ she accepfs he offer on the termms .' a_nd
conditions stipulated he/ she would send his/ her acceptance

immediately to this office o veceipt of this memorandum and

join the Kendriya Vidyalay: mentioned overleaf. Necessary
proforma for the purposz of forms are enclosed herewith
which should be submitted’ to the concerned Principal, after
getting the same duly completed in all respects. . This

"acceptance should reach ihe undersigned in any case by
" 14-02-2005  If the offer is not accepted by the said
"date or after.acceptance if Yhe appointee does not report for

duty et {he above nemed Kendriys = Vidysicya By
23-02-2005."  ,  this offzr 0f appointment will automatically
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stend  concelled  and  no  further correspondence il

enferfoined from him,/ har

Q. S’up,-;:'r_‘:‘c?:.:;;:;i:-n cf any inférmation will be considered. ¢ majior

offence for which: the putishment may extend "o dismissaf

10, He/she wili not request for transfer within 03 years of
initial om;oi.n‘i‘mcm', i1 this otfer of provisional appointment ;
deemed as regular appointient.  He/she s liable t0 b
fransferred anywhere in Indiu, o

'

e

11, He/she will be eligible “or the New Restructured Definec)
contfribution pension system iy as circulated by KVS (HQRS)
vide  circular No.2-17/2003-04/KVs (Budget)  dated
08/12.03.2004 and F, R-17/2003-04/KVS(Budget) dated
24.12.2004° ' | Vz@;ﬁ o

(UL N, g ey )
ASSISTANT COMMISSIONER

Encls AS ‘Qb:’}vé.

.._-v;v;éébv,mar_eain;*.ﬂ,ou-se.No.,.*929. University Road
0ld Katra, Allahabad(u.p)

PIASZIT OOz~ e —

Copy fo-;worded “-m_.- -

| S—

1. The Principal, Kendeiv Vidyalaya ___ ~dn case
Sh/Smt./Km =" accepts the offer of
appointment he/ she should be relieved immediately with the
instructions to Join his/her mew post undep intimation to the .
Sangathan. If the appointee is not working at present in hiz
Vidyalaya this - memorand:m mdy be sent to the. concerned
Vidyaiaya forthwith under i»# aation to fhe'sva'nga"rhdr"zi." S
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REGISTERED POST b

New B onqa igaon

2. The Prlnc1pal Kendriya Vidyalaya _@Assciom . The
date of Jommg of the candidate “may be intimated to +h|~

office lmmedla’rely after the candidate reports for duty.
case he/ she does not join by ‘the stipulated date, this offlcc

should be informed ’relegronh:cally This appointment is

further subject to produchon of certificates etc. as per
Article 49(1) of Education Code for Kendriya Vidyalayas. The

PR

 candidate be aliowed fo jein his/ her duties only atter

verification of original certificates and on submission of

requisite forms/ statcments duly comple’rcd in all respecis.
Those appointed under SC/ST quota may be allowed to join
duties_only on production of original certificate mentionec in
pora D of the order. They are also requested fo check the
original certificates in respect of the qualifications of the

- appointee. employee and satisfy +hemselves that the appom'e_c,

- possess requnsrre quaiificatizn for the posf ‘he/ she is
_appeinted to. The Principel/ “ncharge Pri ncipal will cert.. y o

fho joining report itseli reger dmg his/ her :a‘nsiacnon abodt
e certificate produced. ' -

Ao
!
1

[

he Dy Commizzone. (Rdmn.), KVS& {(HQJ), New tioin:

. by tom . ’ N ’
" . {
vor iafermation pledase. /

ASSISTANT COMMISSI/’“-»’:;_'-

e e £ s 5 B
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i ugamt’f +he post ofP

1
KSENDRIYA VIDYALAYA SANGATHAN
Regional’ Ofﬁoe, o
| Chayaram Bhawan, Mahgaon Charxah,
E | Guwahati-781012 - ‘

Phone : 2571798/2571799/2571797('FAX)
REGISTERED POST

Dmfed: ,04.02.2005

he/she hbs been | $fef

pay “scale. of Rs. 4500 7000
Vidyalaya) NEW BOI\GAIGAON (ASSAM):
allowances and other benefits in additio is/her pay at rates as
admissible to the Kendmya thyalaya Sdngathan-employees. This
offer of Appovm“men‘r is stbject to't] elng declared fit
for the pc‘:sf of PRY by a Civil Surgean. .'Thts provmoncl qppom. mens
of Shm/ﬁm‘r/Kumam Amit Kumar in the
post of BRT is squecf +o the oufcome of a report/ conclusion/
'recommerkdaﬂons/ findings of the enquzry ‘committee set up with the
approval of Competent Authority to conduc:‘l‘ detailed enquiry into
the procedure adopted by Kendriya thyolaya Snngcfhan for
selection. of candidates for teachers by employing private agency
and give, inter-alia vepor‘r/conclusuon/recommend‘aﬂon/ﬁndtnos to
ascertain-as to whether any cendidate’ has received any undue
advarrfage by virtue of procedure adopfed by Kendriya

ﬂg;ﬁﬁ%



TS ag

ity u—

- \F~— B n)‘<

2

Vidyaloye -Sangathan for thz selection end recruitment
+eachers for the year 2004-05

0 :

This provisional appointment is for a period of one year
or conclusion of engquiry giving ifs report whichever is earlier
It is clarified that this provisional appointment is purely
temporary - and will not confer any right for regularization,
| seniority efc. except in accordance with the terms and
| conditions herein. | '

In case before completion of the said enquiry, the
,pemod of one year expires this provisional appoxm‘men’r may be
renewed by the offeree and 1ne discretion ‘ro conhnue purelv
vests with the offeree.

In case, the enquiry Committee upholds his/her
selection, the present provisisnal appointment will be deemed
as app‘oinﬁr_xenf letter on rez. uler basis w. e f. the date of
joining of the appointee.

I3

In case the enquiry committee gives -

enort/conclusion/recommendeatons/findings that his/her
seipr‘non has not been carri:d out in cccordence with “ac
selection pr‘océdur‘e, then the present offer wiil be withdrawn
However, he/she will be given relaxation of one year's age an!
will be deemed eligible fe pc\r‘flupa*l"e in the next selection
nrocess ,herea‘ﬁ‘er : -
In case the enquiry cot nittee upholds his/her selection.
“he/she will be on probation W.e.f. the date of joining for «
period of two years which may.be extendzd. Upon successiui
completion of  probation He/ske will be confirmed in his/ner
Turn os per Jglendriye  Vidyalaye  Songothian TUiEs

. avcilability of per‘manem YCCONCIes .
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<. If the candidate is a woman, she should certify that she
is not in the family way ot the time Fof acceptance of the
cppoinfment. If .however, she is pregnant of twelve weeks
standing or more at the time of acceptance of appointment as
a result of medical test, she will be declared temporarily
unfit and the offer. of appointment would be :treated as
withdrawn -for the pr'esezn’r, However, her .appointment would
be kept in abeyance until'her confinement is over or conclusion
of enquiry whichever is earlier. She would get herself
medically re-examined six weeks after the date: of delivery
and her appointment would be subject to production of medical

fitness certificate from a Civil Surgeon. She would indjcate.
when her delivery is expected and also should indicate the

date of delivery soon affter it has taken place. In case, the
cahd_idqfe fails ‘_1-9.__‘, comply ‘with  these . _insfrifcvﬁons, her

candidature “would " not” “be . ‘tonsidered and ‘no further

correspondence will be entertyined in this regard from her
On production of ‘medical fitness certificate, she will be
appointed to the same post. |

3. No TA will be admissikiz for first Joining the S'qngqf‘n_(_m

as __P.R.T. B
4. During the provisional tppointment and thereafter. until
he/ she is confirmed the = vices of the appointee are
ferminable by one month's noticz on éither side without
reason being assigned, therefre. The appointing authority,

‘however, reserves the right ts fermiinate ‘the services of the -

. dppointee before expiry of the stipulated period of notice by
mdking__ payment of sum equival_{ﬂf to the pay and allowances
for ‘the period-of notice or th: wiexpired portion-thereof

L Sl

any -

T e T T e
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5 Uther  ferms & conditions of service governing  the

Gppeintiment ¢re same as léid down in the Educstion (if,"ode for
fendriye Vidyalayas as amended from fime 1o time. Since for
Kendriye . Vicyealeya Sangothan Employees, Welfare Scheme
hos beern inﬁ—-éduced with eifect from 1.4 2007 joiriing the
above scheme s compulsory

5. "The appointmant i sravisional as stipuleted in Parg-:
and is subject to the' Scheduie Caste/ Tribe certificate being
verified through the Proper channel and if the verification
reveals that the claim to belong to SC or sT as the case may
be, is false the services wili be terminated forthwith without

~assigning any further reasons ‘and withoyt Prejudice to suych -

_ v
7. I case of ony"'di:p!_:.*"e‘or.-**{cvlaim“. against the Ko

Kendiiyas

Vidyalaya Sangathan, in resdzct of service or any contract: i

arising out of or flowing - from ‘i‘hlsoffer of ‘appointment the

Courts of Delhj clone shalf have. ;jiifisdi‘éﬁon.

8. If he/ Sh‘e dccepfs ‘he offer' 'onvffhé terms qpd -

conditions stipilated he/ she would -send his/ her acceptance
immediately to this office .» Y'ezeipf of “this memorandum and
Join the Kendriya Vidyalay - mentioned overieaf. Necessary
proforma for the purpossz for‘m&.a“r‘g__;.'e'r}c!osed herewith
which should be submitted o the concerr. Principal; after

- getting the same duly completed vl'ni.-f’{-&ll “respects.  This

:..'a,c,ce_pfqnc.e: should ‘reach ithe unders:gnedmm any case by
O ?—6:6252605 . If the offer. js npfr';:h‘céép_fed by the said
~ date“or after acceptance 7 Yhe appointee does not report for

Juty - at the gbove semed Kendm)a\/l“”‘“ . oy

u]ul‘:.‘fa a—,

23-02-20051 - oo offzr 0F appointment will automaticaily
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stand  cencelled  and no Turther correspondere: Lo

enterfained from B hep ;‘ |
S. Suppression of any infefmation will be conszdercd ,c maja

L

offence 'Cr which fhe punishment may extend to dismiccq:
Trom the services ' ’

13, i‘c/”sigz‘;,-.-;ii 101 fequc'<' foir rransfer mT‘m l)‘ /ears of
inttiai QP}JO:T‘(T;\CHT this o fer of provaszono! aopomfmq:n‘{'g's
deemed ¢s- leoulor appeintisient. He/she is_liable| *o be
ranstarred .Q:'l).t“hﬁ[_e_k‘”* Indiu. o

11, He/she will be eligible “or the New Resh*ucfur'ed efined
contribution pension system caly as circulated by KVS (HQRS)
vide  circular  No.2-17/2003 ~04/KVs. . (Budget) | dated
108/12.03.2004 and F. 3. 17/2003 O4/KVS Budget)| dates
24.12.2004 | s
(v, N ' -
ASSISTANT COMMIS“IO?‘ =R
I: As abeve. ,
Mr. Amit Kumar .

Ram Négar “P. O.. Pelytechn;c
__Burnea,_BIHAR 854303

- Copy forward;gd oy

; |
=

1. The Principai, Kendet . Vidyalaya . In case
Sh /Smf /Km. - accepts  the offer' oF
appointment he/ she shouid be relieved «mmedmfely with the
instructions to Join his/her mew post Unden mﬁmqﬁon to the
Sanga‘rhan If the appointze is not workmg at presen‘r in his
Vndyalaya this .memorandim mnv be sent tc the (‘anbr‘non

Vidyaiaya forfhw;fh under irtination to the Sangathan,
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REGISTERED POST

The P—rfncipal

2.
‘date of joining of the candidate may be infimated to this

Kendriya Vidyalaya |

.office :mmedmfel\/ after the candidate re
case he/ she does not join by the stipulats
should be mformed felegraphlcally ]
furfher sub\;ec’r to production of certif

NEW BONGAIGAON The
—{ASSAM)— -

ports for duty. In
d date, this office
his appointment s
cates etc:

d

.

as per

Article 49(1) of Education Code for Kendmyo Vidyalayas. The

candidafe be chowed fo. Jr..n ,has'

possess requisite qualificatizs n for
appeinted tc¢.  The Principal/

A B
.

‘ncharge™
the joining report itself rege-ding his/- he
the certificate produced.

(Acmn )

Coraimiz=’ o

t.duties  oniy

l/\ '(‘ :

atter
on .submission of
Li'h' “all respecis.
‘be  allowed to Jom

flcafg mentioned i

ed'fo check fhe
ftca'hons of the
the' appom*ee
t ﬁe/ she’
pc"'hwﬂl certify

-

FVA

r satisfaction abous

n please.

T

ASSISTANT COMMISS

T/

BN




42" ANNBRURE - S

. KENDRIYA VIDYALAYA SANGATHAN
" REGIONAY OFFICE : GUWAHATI

- No.F.8-7/PRI/2005KVS/GR/ | (k¢ — &< Dated: 20.01.2006

MEMORANDUM

With reference to this office letter of even nuinber dated 04.02.2005 vide
which you have-been offered provisional appointment 6n contract to the post of .
Primary Teacher as per terms and condition mentionéd therein, Accordingly you
have joined your duties on 24.02.2005 at Keiidriya Vidyalaya North Lakhimpur. -

The period ¢f said provisional appointment ia extended upto 30%April: .
2006 or conclusion of enquity giving its report which ever is earlier, Other.terms - -
- and conditions of the provisional appointment will remain the same as mentioned S T
in the lefter referred above. This extension should be uiderstdod in the contextin <. - - -
‘which it 'is made arid by this extension the provisional contract employee doesnot < -

 get sny vested right to claim for regularization in KVS. This is subject to further

N

modification with regard to extension of time, if any.

~ (UNKHAWAREY)
ASSISTANT COMMISSIONER
~To:.

" /Shri/SmtMs. RKumar - PRT
Kendriya Vidyalaya North Lakhimpur.

Distribution:-

1. Principal, Kendriya Vidyalaya North Lakhimpur with the instruction to
deliver the letter to the individual by obtaining receipt of the same.

2. Deputy Commissioner (Admn.) KVS (HQ), New Delhi.

e

e
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DISTRICT :

SThatown

hiy Dildar

Rallabh |

o

IN THE GAUHATI HIGH COURT  og

to Veoloy

THE HIGH COURT OF ASSAM NAGALAND MEGHALAYA  MANIPUR , TRIPURA
.&RUHAEHL’LL PRADE SH

@a;.zatw Bp plecabim NO, OF zor}géw A- &%
Ll Kuwnom é\ Cue.

| Versus ' ‘
(_)qu‘,gx) q@{ Prdia & O« Respondent / opp. Party

W

J

o &
S Kumay
=]
d
;
arl N

Ana

va Kemav  Pavan Q

pir

Appellant / Petttioner

1

A PP\; cands »

Know all men by these presents that sbowve named do hereby
nominate constitute m&gomt Shri. [‘i—kt—fbkﬁ’ﬁﬁdud‘f{‘i, ﬂ’l‘---@'lj—%\ MV&%&%—M-@LkﬁM S

A Ma.. Advocates amd sach of the undermentioted Advocats f
Advocate, as ha]l accept this vakal#nama to be my/our tue and lawful Advocate / Advocates to appear and actf |
plead for me/ us in the matter noted ahove and in connection therewith and for that pwrpose to do all acts
whatsoever in that ccrmection mchding deposﬁmg or drawing money, filing in or taking out papers , deeds of
composition ete. for me fus and on my / our behalf and Thwe agzree to ratify and confirm all acts to be done by the

sad Advocates as minelours to all interts and purposes .. In case of ron-payments of the stipulated fee in full | no
Advocate will be bound to appear and act on myfour behalf.

,Wol

A \/" In W»omwgﬂ

R

In witness whemofLiwe hereunto set mylour hand/s fiis fhe -(Jl—day of Aﬁ L i WL

ADVOCATES

HIRENDR A MOHOHN LAHAR] \,/ BIAY CHAKRABORTY . MS M. CHAKRARORTY

PRATAP CH DEKA PRAKASH SHARMA MS. B. M. CHETRI
1.M. CHOUDHURY MADHAR Ch KALITA ME. SANTANIT CHAKRARORTY
A X BHATTACHARYYA BABUL CH. KALITA Mp. DERBAJIT GOSWAMI
P.K. GOSWAMI KALYAN PATHAK IMR. ARID ALI
A K PHUKAN_ - v BIERAM CHOUDHURY —
> K PHATTACHARYVA KL. GUPTA )
Recefred from the exeantat 2nd accepted And Accepted And accepted

Satisfied ard accepted . ’
. é,\ Lp\cw\'\ ’ -
Moid

' caie Advocate Advorate &&m cate

pir, (T K- B "\““"“d‘“’t’f.‘fi.ae. Senior Advwcte will lead me in the case .

ADVOCATE
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DISTRICT : 32 /g >4§
| VAKALATNAMA =N 3 % %
- B
R
IN THE GAUHATI HIGH COURT <T 7 S S
THE HIGH COURT OF ASSAM  NAGALAND MEGHALAYA A MANIFUR | TRIP AL ORAM &

ARUNACHAL PRADESH

malwa Aﬁ&c w NO. OF 200G -
QwJML K“W\N\ E’(‘ ©M~— Appéﬁ@l&* Petitioner

Versus

d” i % N &.\c\ gé @’*A Respondent / opp. Party
Know all men by these presents that above named ' EP \Xc.%'\kxo ‘ % hereby R

noxinat const:tutea.ndappomt Shri, SAK: o oflox i }::';\‘.\EL&%\.%-QL\CL!&E& e k“\ww\
Chrsacy ViAot ol

----------- I Alid AL Advocates and such of the undermentioned Adwdcate !
Advocates as sha]l accept this vakalainama to be mylour true and lawful Advocate / Advocates to appear and act/
plead for me/ us in the matter noted abowe and in connection therewith and for that purpose to do all acts
whatsoever in that comection mehuding depositing or drawing money, filing in or taking out papers , deeds of
composition ste. for me fus and on my f our behalf and I/we agree to ratify and confirm all acts to be done by the
said & dvocates as nunefours to all irterts and purposes . In case of ron-payments of the stipulated fee in full , no
Advocate will be bound to appear and dct on nyrfour behalf.

' In withess whemeofTiwe hereurio set mykbur hand/s fis fe 007 der of ‘Ai\fﬁw (. 200,

ADVOUATES
NIRENDR A MOHON LAHARI BITAN CHAKRARORTY MS M. CHAKRARORTY
PRATAP CH DEKA PRAKASH SHARRKA 1S . B. M. CHETRI ”
J. M. CHQUDHURY IMADHAB Ch KALITA MR. SANTANU CHAKRARORTY
AKX BHATTACHARYVA BABUL CH. KALITA . MR. DEBAJIT GOSWAMI
P K FOSWAM KALYAN PATHAK AME. ABID  ALI
A K PHUKAN EBIKRAM CHOUDHURY -
¢. K. RHATTACHARY YA KL. GUPTA
. Recefvred from the execatat And secepted And Aﬂ:cept.ed #nd acceptad
Sariefied mnd accepted ,
b 74%4
Advafate Advocate Adv ncate Advocate

Mr,Q“K‘ (bk\o&&&@g'\ MAMAA Senior Advocie will Sead me in the case .

ADVOCATE
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Sri Sushil Kumar & Others
...i Applicants

- Versus-

Kendnya Vmayalaya Sangathan & Others.

Respondents

N THE MATTEROE: -~

Preliminary submission of facts prior to -

’ fﬁmg of Written Statahgﬁt by the

. Reépondmts.

_AND-

TN THE MATTER OF :

The order dated 22-6.2006 under Memo No.
Fi11-1/ ZOOS-GS-KVS/ Estt-II issue;i by ﬁté'

Joint Commissioner ‘(Adﬂr&étmtion)} '

- AND - |

INTHEMATTEROF:
" - The Assistant Csmmissi;oner
\ AK.V;Sangathén,‘.GuWﬂhaﬁ Region -

Guwahﬁti,

eveeans ....,‘_Péﬁﬁcnef\.
\\; . S ’
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“That the apphcmts by fﬂmg ]omt apphcanon have raxsed the”- :

questlon for treatmg thelr appomhnent in regular basis in the :

pcst tney are holding and the- action® of the respondents in |

o treatmg the apphcants as appomted as on provmonal/ contract o

basis shaﬂ be quashed and set asnde.

Thai: the facts rernain that after regular selection they were -

offe_re& contractual appointment on provisional basis which is

-

subject tb outcome of report of ,Enquixjrcqﬁuxﬁtt'eel set up by the

competent authority.

. .. That the contrac‘cualprovisié_rial appﬁiiitmmt was for a period of

one year and the enquiry committee was supposed to submit -

their report mthm one year fof ﬁha]itycof the mﬁtter of seiécﬁon

V4

. and appointment. . ) D

. “That the petitioner states that on completion of one year pending

. receipt of report} an extension was made in the month of j&ima&y o

, 2006,.'4 The éopiés,of ‘the ?ordef have}been annexed in Annexure—S '

. Sesies of the O.A.

That the peﬁﬁoner states that the 'contrach;.al ap}ﬁairmnéhts are

made when regular teachers are not avaﬁable ‘The said

. .contractual appomtmmts were made dmmg Febmary/ ‘viarch

2005 in which the apphcants along 'mt’h'ot_hers were offered for .

the post of Post széduate Teacher m their re,specﬁvé subjects by .



v :the concerned 'région‘al offices where they have joined' and". -

 receiving salaries.

This provisional aPpoii*xtméntS of post of ,i?oét Graduate Teacher

is - subject to the - outcome of 8 repoft/ ébnc}.usion/ )

reuommmdaﬁons/ fmdmgs of the enquiry Lomnuttee set up with -
the approval of competent authnnty to. conduct detaﬂed enquiry

- 'mto the prmedure adopted by Kendnya Vldyalaya Qanga.than for

| selemon of candidates for teac,hers by empmy:mg pnvate AgENcy

: and glve, mter—aha report/ condusmn/ recommendahon/

- ﬁndmgs to asc,ertam as to whether any «..and:ldate has received -

. any undue advantage by virtue of. pron,edure adopted by

o Kendnya' Vldyala-ya Sangathan for the selechqn and recrmh:nent o

- ) of teachers for the year 20()4-05

ThJs prowsmnal a.ppomtmmts are for a penod c:f one

.

year or condusmn of enqmry ngmg 1ts report whmhever is

| earher It is clanﬁed that this promsmnal appomtmﬁnt are purely 5

temporary and wz]l not confer any right for regqlansaﬁon,}

* sendority etc. except in accordance with the terms and conditions -,

herein.

of one year expires _tiﬁs‘ prévisional appointment may be renewed

B 'by the offeree and the discretion to continue purely vests‘lWith {heA A

offeree. o S

L | In case Before’ completion of the said enqwry, the period o



4
CIni c;ase, the enquiry x:omnﬁttée_ u}:;holds his/ hér
s.tleleéﬁom the presen{ pmﬁsionaivappointments will be deemé&
as appointment létters on regular basis w.ef. the date of joining
of the appointees. |
In. case the enqmry commmitiee gives a re?ort/
'conclu;ionf féconmmdations/ findings that applicaﬁt’s selection
have not been carried owt in accordance with the selez:tién
| procedure, then the present offers will be withdrawn. However,
they will be given relaxation of oné yeéu’ s age and will ’pe
deemed e]igiblé to participate in the next selection process
fthereafter; | | |
| In case the enquiry committee upholds their selection,
they will be on p;obaﬁgh w.ef. the date of joining for a period of
two years which may be exten&ed. Upén suc‘.;essful con{pleﬁoﬁ
of probation applicant’s will be conﬁnned in their turn as per
Kendriya Vidyalaya Sangathan rales on the availability of
permanent vacmdes.
However, their sppointments would -be kept in -

ég’tﬁeyance until their confinements are over or Post Graduate

Ve R

-

‘Teacher.
No TA/ DA_};viﬂ be V.édmissible fér first .joining‘. the
Sa:ngathana;s PGT. | |
- During the provisional appoﬁﬁmt and thereafter,

until they are confirmed the services of the agpomteeé are



s

terminable by one month's netme on exther side w1ﬁ10ut any

reason’ besmg asmgned ‘therefore. The appomhng auﬁwnty,.

: however, reserves the nght to terminate the serwces of the

appomtees before acpjry “of the sttpulated penod of notice.by

makmg payment of sum eqmvalent o thepay and. allowances for

| the penod of notice or the unexpxred pcrhon thereof

Other terms and Londmons of service. govermng ’the
apfointmmts are same as laid down_in the Education Code_ for
Kendriya Vidyalayas as aménded from time 1o time. Since for

| K;endriya' 'Vidyélayfa Sanga{hzm Employees; Welfare Scheme has

been introduced with effect from 01.04.2002° }oirﬁng the above ,

 schemeis compuisory

-

”The appomiment is promsmnal as shpulated in Para-1 -

‘and is sub]ect to the Schedule Ca.ste/ Tnbe z_ertxﬁcate bemg
verified through the proper an_d if the venﬁcatmn-reyeals that the
claim to belong to SC or ST as the case may be, is false, the
~ services will. be terminated forthwith without assigning any

further reasons and without prejudiéé to such further action as

may be take.n under the pmmsmns of the Indian Pa:nel Code for |

productaon of false n.ertzﬁv.,ate.”

In case of any dlspute or clazm agamst the Kendnya

Vidyalaya Sangathan in respect of service or any contract msmg e

out of the ﬂowmg from this offer of appointment the Courts of | :

De]}u alone shail have mnsdmtmn



N

'. If he/ she 'a,ccepts the 6Eer on the terms and conditions -

. shpulated he/ she would send hm/ her anceptanc:e mrunedmtely to .

this ofﬁce or I‘ELElpt cf this memor andwfn and j ]om the Kendnya_

'pm‘pose of forms are enclosed herewﬁh whmh should be
subnntted to the conuerned Prmmpal after gettmg the same duly |

L Acompleted in all respects This ameptam.e should reac.h the

< 162.05, 1¥:305
undermgnea in any case by 14.02.2005, the offer is not accepted_

. deyalaya. menhoned overleaf Necessmy proforma for the' B

by fhe said. date or after aLceptanLe 1f the appcmtee does not L

L .'report for duty at the above named’ Kendnya deyalaya by

28.3.0¢

. ‘canceﬂed and no further correspondence wﬁl entertained from

* him/her.

- 23.02.2005, this offer of a.ppomtmmt will automatma]ly stand

" Suppression of any information will be considered a -

from th'e‘ service.

He/ she will not request for t:ahsfer Wn.thm 03 yégirs of

deemed as regular appointment.’ He/she .is liable -to be

,transf'eﬁ'ed"anywhere m India.

' He/she Wiﬂ be‘ 'é}igibie' for the New. Res\tmctured[“ ‘

 (HQRS) vide circular No 2—17/2003—04/KV8{Budget) dated

major offencg for whiéh the piinishment may extend fo dismissal -

o initial appoﬁii:me_nﬂ if .t?m's ' offer'_'.of iﬁruﬁbional api)oin’cment is -

- Defined conmbuhon Pa\smn system only as- c:rcuiated_ by Kvs =



0 08/12 0. 2004 and F.z-»zj?/zaos{sé/m'swudge;) . dated
24. 12.2004 |
| vThat the pehhoner states that whﬂe entertammg the apphcahon L

this. Ho bie Tribtinal was’ p}.eased to obsewe t;hat since the

| enqmry is on hence the ﬁrst extmswn was’ only upto 301:11 Apnl, -

the appliciants'- are apprehmdmg fermination cf, then' service at o
. :any point. of time as per Annexure-5 series hoWéVér;’pmding ¥
L enqmry report the respondents have connnumcated ex‘tensmn of; -

- service upto 30th ]une 2006 vide order dated'27.04.2006.

~ That in view of the,fam midfc;imumstapcesv of thecase

" present O:A. No.91/2006 is devoid of merit and deserves to be -

o vdiszlnissed‘ It 'Eanhot -Be- stated tﬁat any‘ ﬂlegahty 'ﬁavé Bee‘n

' connmtted by the respondents as smh the grmmds set forth in -

'the O A. claiming relief is not sustamable, as the appomtmmt of o

the “"‘apphcants were -promsmnal contmctual a’nd "«tm*lporaiy m

- ;nature for a penod of one year wluch has been ad:ended upton

3042006 and thm'eafter extended up‘to 30.6.2006 and remﬂyf_'_. |

vide ofﬁceorder dated 22.6.2006 upto,filst'Deceuib‘e_xj 2006 with o

- theterms and coﬁditions.



VERIFICATION

1 Shri Uday Nérayan Khawarey, Son of Shri Jagat Narayan
Khawarey, aged about 45 years, presently working as Asgistant
Commissioner in the Regional Office of Kendriya Vidyalaya Sangathan,
Jawsaharnagar, Khanapara, do hereby verified that the statement made in
paragraphs 1 .2, 3, 4 gg . are true to my knowledge

and those made in paragraphs — £ — are based on records.

et e et e G Yot S

And 1 sign this verification on this the day of _ Ze1n"Jnmly 2006 at

Guwahati

\NSWQ Qo«/r"aﬂo\ K

DEPONENT

Place :

Date : Llk TMLV'O'L

r
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Kendrlya Vﬁdyalayd Sangathan

A - 18 Institutional Area,
- _ Shahld Jit Singh Marg Y
New Delhi - 110016 @
Tel fax: 26857036 o

: Emall: kvssao.nic.in

Website: www.kvsangathan.nic.in

S /)\Q |
Oqtodl 20~ 0 6'2.db 6

The Assistant Commissloner ‘ p—
Kendriya Vidyslaya Sangathan o -
All Region Offices,

qub:  Offar of provisional appointment on contract o the post

of PGTITGT/PRT.
Sir/Mﬁ: N,

| wn to invite your attention on the subject cited above
and to inform you that it has been declded by the competent

“authority that the perlod of provisional appointment on contract

to the post of PGT/T GT/PRT appointed in the YR 2005 on S

direct recrvitment basls may be extended up 10 ecember,
2006 or conclusion of enquiry glving its. report whichever is
carller. “Other terms and conditions of the offer-lssued to the
candidates will remain (he same. You are therefore requested
o take necessary action In the mattex accordingly. The text of
the memorandum to be issued to the candidates {3 enclosed
herewith,

 Yours faithfully,

( Pragya-Richa Srivastava)
Joint Commissioner(Admn.)

S



